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LOK SABHA DEBATES
(Part 1 Questions and Answers)

265
LOK SABHA
Monday; 28th Nevember, 1955

The Lok Sabha met at Eleven
of the Clock

(Mr SPIKER in the Chair)
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Dr. M. M. Das: The Board held a
meeting in Seﬁumber, 1955, Onilge:

few days back t

remnmgpdnom of the
Advisory Bond arc under the considerstin
of the Archaeclogical Department.
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Dr. M. M. Das: These things have to
be considerred.

Mr. Speaker: It is premature to put
that question now.

Defence Secrvices Personnel

*243. Shri Bahadur Singh: Will the
Minister of Defence be pleased to state:

(a) the number of Defence Services
personnel sent abroad during 1955 for
training and higher studies;

(b) the names of the countries to which
’:::lt and the nature of training acquired;
a

(c) the number of Defence Services
personnel of foreign countries who come
to India for advance studies during 19557

The Deputy Minister of Defence
(Sardar Majithia): (#) 1o (c). A state-
ment is laid on the Table of the House.
[See Appendix II, annexure No. 12).

Shri Bahadur Singh: May I know
who bears the ex of the Defence
Services personnel that is sent abroad,
and also the expenses of the Dcfenu:
Services personnel of forelgn countties
who come to India for training ?

Sardar Majithia: They are treated
on a reciprocal bais. In certain cases
the entire cost is borne by the country
to whihe the cadets or the officers are sent;
in certain othe rcases accommodation

charge are levied.

hri Bahadur Singh: Ml I kno\'
whether all the Fer!om' who ,
abroad qualified for the mming for whu:h
they were sent?
Sardar Majithia: That is 3o, Sir.
Shri T. B. Vittal Rao: May | kpow

whether our Air Force personnel are tcm
for ldm Chn IinU..
training is n'nlllble

no
lﬁIndil?
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Sardar Majithia: 1 require notice
of that. But as a matter of fact, out of all
the three Services, the Indian Air Force
is the one which is most self-sufficient.

Shri Joachim Alva: In the matter
of training do we get any invitations cither
from U S. A. orU. S, S.R. for military
aviation ?

Sardar Majithia: I do not quite catch
the question.

Mr. Speaker: Do we get any invitation
%rsnglimry; aviation from U.S.A. or

Sardar Alajithia: Well Slr, so far as
military aviati n is concerned we arc train-

out pilot, and they are very good.
atit.

Decimal Coinage System

¢334. Shri Radha Raman: Wil
the Minister of Finance be pleased to
state:

(a) whether Government have fixed
any time schedule for the introduction of

the new Coinage System throughout the
country; and

(b) if s0, what it is?

'l'lto Mhhm of Revenue and De

ture (Shri A. C, Guh):
(.) lnd (b). A declsion is likely to be taken
shortly. It u expected that the new
coinage will be put into circulation some-
time u.-. 1957 and that both the existing and
the new comaae will be in circulation for
sbout three years thereafter. Adequate
conversion facilities will be provided to
the public during this period.

Shri Radha Raman: May I know
whether the present names of the coins
will be continued and, if so, whether it
will be fors ome specific perod or for all
times to come?;

Shri A. C. Guha: As I have stated,
the present coins wul continue till they
are all withdrawn. I think after the in-
troduction of the new coins it will take
at least three years, and as for the......

Mr. Speaker: His point is whether
the present name of the coins will be con-
tinued even in the case of the new coins ?

Shri A. C. Guha: [ think during the
debate on that Bill a sort of assurance was
- given that the term * ** would be re-
tained, and a notification to that effect
will be placed on the Table of the House
very shortly.§

Shri Radha Raman: May I know
whether the names of the new coins are

28 NOVEMBER 1955
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already decided upon and are available
tous?

Shri A, C. Guha: I have stated al-
ready that this notification will be placed
on the Table of the House, and I think
the Housc will have some opportunuty to
discuss that matter also. Tentatively we
have decided to retain the name "{xma“
and for the interim period I think “‘naya
paisa” will have to be the term.

Mr. Speaker: Let the notification
come.

Shri Achuthan: Is there any move
in the contemplation of Government to
introduce the metric system of weights

and measures along with the decuhal sys-
tem of coingage ?

Shri A. C. Guha: Another com- *
mittee is sitting in that connection, and
they are taking certain measures, This
has nothing to do with weights and mea-
sures.

wty w1 ferr (v wrew)

ey st awY ey TwT W
ey o ag TaTd & For AL

(F) & v 7 wg A
weq W & wiE fod A Ao W
geAw & foag £g v @ e
¢ W

(@) afx &, @ W "o
FOEW OA Y (F & mRN
T g ?

fven st @ ewrwfuw (310 TR
qHe W) : (%) &, 0

(&) 70%a &1 £Q &@ ATTA
&Y T § W wg w1k anh s §

it wwe fog s : gEs fag
Praer v e g 7

Dr. M. M. Dast These repains were
undertaken in the year 1953-54.

Mr. Speaker: What is the amount
sanctioned ?

Dr. M. M. Das:t For what year, Sir?

ot wmv feg amv : w7 EE e
woq W A AE Wy w9ar & ?
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- Dr. M. M. Das : In the ycar 1953-54
a sum of Rs. 10,531 Was spent. In 1954-55
a sum of Rs. 13,054 Was spent. And in
the current year, that is 1955-$6, it is pro-
posed to spend Rs. 30,110 for nnnugl re-
pairs and Rs, 23,400 on special repairs.

Steamer Service to the Laccadives

‘MSIII!T.B-V!M!RIO:WH]
the Minister of Home Affairs be pleased
0 refer to the reply given to Starred
Question No. 527 on the 8th August,
Igss and state:

() whether the request of the Govern-
ment of Madras for aid 1n connection With
running of a direct steamer service bet-
ween the mainland and thé Laccadive
Islands has been considered; and

(b) if 80, the decision arrived at in the
matter ?

The 1 Minister of Home Aff-
airs (Shri Datar) 1 (a) Yes.

(b) It has been. decided that a steamer
service should be started as soon as pos<
sible and if the Madras Govt. _ incur
any loss in running the same, the Govern-
ment of India would contribure towards
meeting the loss.

Shri T, B. Vittal Rao ¢ In reply to
part (b) of the question the hon. Minister
has stated “as soon as possible’”. May
I know whether any definite date has been
fixed for the running of these sieamers—
because the whole question has been han-
ging fire for the last scveral years?

Shri Datar : The Government of Mad-
ras are taking certain preliminary steps,
and ecarly in the next year this service will
come into operation.

Shri T. B. Vittal Rao : May I know
whether any negotiations have been going
on with any company in this connection
and, if so, which company ?

Shri Datar : Negotiations have been
ing on, but ultimately it is for the Madras
avernment to settle the whole affair.

Shri L Bacharan : Will it be a weekly
or a fortnightly serv.ce?

Shri Datar : It would be a monthly
service.

Educational Qualifications and
Recruitments

*351. Shri Jhulan Sinha : Will the
Minister of BEducation be pleased to
state the progress made by the Com-
mittee which may be entrusted with the
examination of the quaﬁonfwhcthcr 'Iil.ni-
vertity degree is necessary for entry into
Government service ? '

28 NOVEMBER, 1955

Oral Answers 27

The Parliamentary
the Minister of Education (Dr. R
Das) : The question is still being examined
by Public Service (Qualification for Re-
mcrgunznqntl)k ’ ColmLittcc. The Com-

e 18 likely t it i
‘318t March, y:;sgrl TS FERRE by e

Shri Jhulan Sinha ; May I know i
there is aiready a system current for“;hlf
recruitment of the Defence Services where
?,astﬁl;rm? Ls taken omly of & person's

¢ and ability and i
Hadude & ty and not academic qua-

Dp. M. M. Das : W
?c‘:'uulit:d Public S'Ic_rvicc Exammne pod t?gghouldm

d out. They will
cruitment purposea?. be there for re-

Shri Jhulan Sinha : I wanc to kn
ct:rrhcnd';r? such a system is already tu:r:r‘::

Dr. M. M. Das : What system ?

Shri Jhulan Sinhs : Th
recruitment, for the Defen:e lga:;i:jnu(:f
irrespective of the academic qualifications
possessed by the candidate,

Dr. M. M. Das : Until and
receive the recommendations of zﬁ?:“c'a;f
mittec, this question cannot be answered,

Mr, Spuhr 1t He wants to k
whether any such thing is curren‘t’ at :::-
sent, apart from the Committee report.
What is the system current today, that
is the question.

Dr. M. M. Das : The system i
current today is known to” evcr;rli;:d;’..
So far as the Civel Administration is con-
cerned, the U.P.S.C. examinations are
there for recruitment,

Shrl D. C. Sharma : May I know
whether the Committee set up b; the Mi-
nistry will take into consideration that a
non-matric has been able to pass M.A.
in the sccond division, thereby setting at
r!ough?t the value of these public examina-
tions

_Mr, Speaker : Order, order. I
think this is a question which should be
put to the Committée for consideration,
rather than asking the Minister.

Shri Shreo Narayan Das : May
1 know whether the opinions of the va-
rious State Governments have been asked
for in this connection and, if so, whether
they have been received ?

Dzr. M. M. Das: The Committee !
poscs to go to some of the States and h.av
the opinion of the Statc Govermhents |,
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National Sample Survey

*3¢32. Shri D. C. Sharma : Will the
Minister of Fimance be pleased to refer
to the reply given to Starred Question
No. 855 on the 18th August, 1955 and
state:

(a) whether the work connected with
the ninth round of th: national Sample

Survey in the Punjab has been completed;
and

(b) if so, the special features of the
Survey? )

The Parliamentary Secretary to
the Minister of Finance (Shri B. R.
Bhagat) : (a) No, Sir.

(b) Does not arise.

Shri D. C. Suarma : May I know
in how many States the national sample
survey hai been ¢onducted already?

Shri B. R. Bhagat : This question
refers to Punjab. but as for the survey in
all the States, the samples for the survey

have been selected from all the States, -

Shri D. C. Sharma : I can put the
question in a different way because the hon.
Parliamentary Secretary wants to be very
legalistic. May I know by what time the
turn of the Punjab State will come for
the selection of samples— in the ninth
round or the eleventh round, when
would it come ?

Shri B. R. Bhagat! The hon.
Member is labouring under some misap-
prehension. The ninth round is going en
all over the country, and in the Punjab the
field work is nearly complete. It ought to
have been completed last month, but
because of the heavy floods, the field work
in the villages could nct be done, and we
expect they will be completing it very soon.
Out of 128 samples both rural and urban,
the ficld work has been completed in 123
samples, and only § samples are left out.
S0, the work is going on well,

Shri D. C. Sharma: May I know
how long it would take for the Govern-
ment to compile the statistics and arrive
at conclusions ?

Shri B. R. Bhagat : Compiling sta-
tistics is a continuing process, and in the
ninth round after the statistics and data
have been collected. They will be tabulated
and analysed by the Indian Statistical
Institute and then this report for the ninth
round will be made aveilable, but befor
the report is made available the next round
will start. So, itis a continvous process.

Shri D. C. Sharma : May I know
when the report of the ninth round be made
svailable to the public or to the Hoyse ?

Shri B. R, Bhagat 1 The major wock
is in tabulation and analysis and that has
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yet to be started after the field work is
over, and I cannot say when it will be
ready, but I hope before long it will be

ready.
Tt wTew

% oft R wo wrfemy - wT
oft ag T o oo wE fr

(%) Tt s FoX @ 7
et wofer g€ §;

(%) =1 3% & 5 & fag
wrf e sy faear T § Wi
aft g, @ I§eT Wifes IR W@
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(7) fF7 wl & SE@r @wa
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gt § fF ag o ST o et
% §, 7% &Y TANE W T TR
firar o @ § WX A & ag dwrfae
o= gor ¥ frar qura @) o aw Ig
frreg fear s & afy saw

THEASTCA® TON g awar § Ay feaan
Tz fawar g )
Shri B, K. Das : I could

not follow the hon, Minister properly.
1 warnt to know whether thus p.lot scheme
is worked out in the Insjitute itself or by
any other company?

Shri K. D. Malaviya : The pilot
scheme will be worked out ty the Institute
itself. Preparations are going on for the
instaMation of the pilot plaatin the insti-
tute We have placed orders for the plant.
The plant is on its way and it is expected
that it will arrive in the early part of
next year.

Shfi Ramachandra Reddi: May I
know the amount that has been spent so
far either on the research wide or on the
manufacturing side ?

Shri K. D. Malaviys ¢t I have no
information about the money spent on the
rescarch side. I would advise my hon,
friend to put another question, but the
total block grant for this experiment is
Rs. 2,50,000 against which we¢ have
sdvanced substantial sums and also spent
some money in the preliminary preparation
of the setting up of the plant.

it Qo qwo fywdlt: § 7y o
wgar a1 f§ @@ oz @@ #
Jered. o ofcfw wr § 7

Wt Ro Ao wwd ¢ A T
oI JERT qeAr agr § |

Museum

*258. Shri Bishwa Nath Roy : Will
ﬂ'}.e inister of Education be pleasedto
state:

(a) whether Government have any
ml‘lileum under its direct mnanagement ;
an

(b) whether Government collected
the materials under its direvt control for
:lu:t ?lndim Museum at Calcatta in  the
pas

The Parliamentary Scmurﬁ to
the M'inlnar of Eu;nelﬂon , M. M.,
-as) 1 (a) and(b). Yes, Sir.

I may add that the y to part (b)
ofthe gueition applies o;?;lm a portion
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the exkibits eftbe I1cir Muwm st

alecutta, Tle exhibits «f 11e Cenrua
uscum Lave teen collccrec fiem oler
urces also,

Shri Bishwa Nath Roy : In view

« of the fact thatat the capital of the Ir cian

Republic there is no musevm do Gov-
ernment propose to have theextititswlich
were - collected - under its direct cortrol
brought to this place and set up a museum ?!

Dr. M. M. Das : There is no such
proposal before Government now,

Shri 8, C. Samanta: May I know
whether this Calcutta Museum receives
archaeological finds that are tound by
individuals in the country?

Dr. M. M. Daa: Thereas no bar to
that,

Janta Colleges

*160. Shri 8. C. Samanta t Will the
Minister of Education be pleased to
state :

(a) whether eleven Janata Colleges

sed to be opened in 1955-56 have
moopened;

(b) if so, where;

(c) when and where the first Janata
College in India was opened;

(d) whether Government have asseased
the value of the results derived frcm that
College in comparison with the monetary
help given to it; and

(¢) what is the overall diture
incurred up-to-date for the ?

The Parliamentary Secretary to
the Minister of Education (Pr. M M.
Das ): (a) to (e) nformation
is being collected from the State Govern-
ments and will be laid on the Table of
the Lok Sabha in due course.

Shri 8. C. Samanta : May I know
whether during the Second Five Year
Plan Government contemplate to increase
the number?

Dr. M. M. Daa : The for
the Second Five Year Plan have not yet
been finalised.

Shri §. C. Samanta : Hu Govern-
ment placed any proposal before the Plan-
ing Commission ?

Dr. M. M. Das : 1 think yes, but
I am speaking subject to correction.

History of the Freedom Movément
*262. Shri H. N. Mukerjee : Will

the Minister of Education be pleased to
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lay on the Table of the House a statement
giving :

(a) in gencral outline, the scheme
of :ihe History of the Freedom Movement;
an

(b) when it is expected to be published ?

The Parliamentary Secnnx to
the Minister of Education (Dr. M.
Das) : (a) and (b). A statement is laid
onthe Table of the House. [ See Appen-
dix II, Annexure No. 13).

Shri H. N. Mukerjee : I find from
the statement that the outline scheme of
the history is not yet ready. May I know
why in that case the Central Board is be-
ing wound up by the end of this year and
the Chief Editor , who was reported earlier
to have done a fair amount of writing,
presumably asked to quit ?

Dr. M. M. Das: The original E::
posal before Government was that t
years would be taken for writing the

story and Rs. 4 lakhs would be spent.
Now the Board says that five years will
be taken , and that an expenditure of
Rs.9 lakhs would be incurred. So, Govern-
ment thought it better to close the Board
and carry out the work in their own way
which has not yet been decided.

Shri H. N. Mukerjee :Iﬁnd:&
a lot of material has already been colle

from India and abroad. May I know the
countries from which we have got these
records about our national movement?

Dr. M. M. Das : These materials
.have been collected from many countries,
The information is not at my disposal
as to what are the countries from which
they have been collected.

Shri H. N. Mukerjee : When the
publication of this history is still uncertain
may I know if Government intends to
throw open the collection of records
already collected and keep them in the
National Archives for example so  that
other scholars might use them?

Dr. M. M. Das : The publication
of this history is not at all uncertain. Gov-
ernment will carry out this work.

Shri S Das: May I know
how the cost of this oom%ilnlinn compares
with the compilation of the war history?

Dr. M. M. Das : I think the hon,
Minister in charge of Defence will be able
Jo throw some light on this.

st qWo qwo fyWdt : & ug WA

wEgmfF ag am s g s w
& T oagT e v e fear §
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X s 7 wH OF feaddew Wil
s deat mew § @
W FWW &7 g% U W
e ?

Dr. M. M. Das: The Board of Editors
have not been able to complete their work,
and it is difficult to say now when the
work will be completed by Goverrment,

Shri ML L. Dwivedi : May I know
whetherthe life of the Board is being ex-
tended ?

Dr. M. M. Das: No, the life is
not being extended.

Shri B. K. Das : May I krow whether
the view that it is neclssary to maintain
the present staff for some more time so
that the work may be done properly was
placed before ernment, and if so,
whether Government have considered or
examined the question as to how much
extra expenditure will be incurred if that
view was accepted ?

Mr. M. M. Das : These view have to
be considered.

widft fawre QU

*%. ot Qe qwo fyadt : wv
flre st 77 T A FoT WG fie

(%) opwt & wift farere s

AT FTF % TOT %Y iy w7 & fag

aart wf afafa 7w femfdf o §;

() w fewfal »t swaifw
@A & a7 g W ST o
w fawar @t & W

() T € FTET B A A
# fad o ToRTd ¥ werg ot T
oo’

firer st & ewrefaw (w10 qWo
oo W) : (%) fawrfaf & ff —

{. fomn, acqwg, wqwTEA, TA-

fAfx snfx & aX F ey oft &

-fareroaTTr WY fowror seqraf &

IoqEr axt § JETAT M7
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R. fafww freafaaraat & ol
# fAarNTT ®T WSIGH-
(<) earfya fvar o o

3wl qT W A g
fafea wifeea w1 dug fvar o
Wi fafaw qersreral aar faga-
fagreraY § Iveew faar amg )

¥. Ffrardt asarewt & fod il
wt forer o< faaaTo o o%
wygfem a1t & fo o
Ieafafy =

¥ el aT dpiedy e owedt
¥ o | :

(®) ww freg & srewTT WY qITe
"’ & fag ouefife frgwr et &
o &

() v faeeg o Tow TORTY #
frer< & ford @ § 1

‘ﬂ!f:" Qo iRt : & ay arrAr
g § fn gt oo et wafy apw
W ETRAT 7wy § W s w@
imm@mmiﬁwm
A EH feg S femror g g ?

Dr. M. M. Das: This question has
not yer bsen considered.

oft gwo quo frddt : @ T fawx
W A% T & wrdw ?

Dr. M. M. Das: [ amnot able ro
answer that question now.

st rrw A : @ TR (W)
W IO ATy e Paed
? wg & e 0w afufa Frgwr S wE 8
1 & ar wwan g fr afuafa & fead
RNy o g ?

Dr. M. M. Das: The sub-committee
}hr]l has bxen appointed consists of the
12 OWing members, nam:ly Kaka Saheb
Hll:lr._ir. Sari Pyirey Lal, Dr. Abid

ussain, Bharatan Kumarappa and Shei

chandran. '
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N Shri B. K. Das : May I know whether
Governm=nt contemplate to set apart
dny funds for the implementation of the
recomm=pndations of this sub-commirttee ?

Dr. M. M. Das: Government have to
incur the expenditure.

Shri H, N. Mukerjee : In view of the
fact that it is desirable to learn Gandhian
philosophy direcily from the writings of
Gandhiji himself, may I know whether
Governme=nt have any intention of reprint-
ing a volume of Gandhiii’s writings in
Young India from 1919 to 1922, which are
now unavailable ?

Dr. M. M. Das : I beg to ask for notice
of the question.

wey wie wwiie Ter wr Rvew

*34yv. st were fag wrore W@
querd wofy 7w W w0 K e
qrfee T g @ # @ fad ard €
qfcmreres o wire wrefic T @
v & forer et gk & 7

o Tt I (ot wmaTe) WA
§ i oy o wTefiC AT AT AR, 04
ot o fwee qrfee & wfewTe
L8 A

ot wwme fag e w1 & AW
qwar § fF &A@ Wl Wi v
ot ® frw @ @y e dawr w1

frr g ?

Shri D-ng That question does not
arise out of this.

State Bank of India

*366. Shri Ibrahim: Will the Minis-
ter of Finance be pleased to state:

(a) whether any  programme has
been drawn up for opening branches
of the State Bank of India during the Second
Five Year Plan period; and

(b) if so. the nature of the program-
me ?

The Minister for Revemue and
Defence Expenditure (Shri A. C. Guha):
(2) As the first stcp tlowards carrying
out this programme for branch _cxpansion
accordingly to Scction 16(s) of the State
Bank of India Act, a lisi of 700 centres
at which new branches will be opened
has provisionally been drawn up by
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th:= Statec Bank for th: approval of th:
C:niral Governm:nt.

M:anwhile, the Siate Bank iy also going
ahead wich the implemenadon of the
programme of expansion underaken by
the then Imperial Bank of Inlia in pursuance
of tne r-comm :adsuons ol wie Ruara danuag
Enquiry Coumminee. Ouc of 114 places
where the Imperiel (now Siate) Bank had
agreed t0 open branches  during the
period 1-7-51 to 30-6-56, officcs have
been  opened at 80 places up to  the 17k
October, 1955 incluuing 17 Opened Since
July 1st ie., since the convorsion of the
;.:u_:rinl Bank into the Suue Bank of

ia.

-~

(b) The list of 100 centres provisionally
selecced has been drawn up keeping in
view the recommendaijon by the All
India Rural Creditc Survey Committee
that the programme of expansion should
cover the dis.rict headquar.er cen.res
and the ‘sub-divisional centres’ where
there arc non-banking treasurics/ sub-
treasuries at present. Backward areas
have receiVed special considera ion  for
this purpose. = list, however, ex-
cludes Port Blair in the Andaman and
Nicobar Islands where the State Bark
hys already agreed o open a branch.

Shri Ibrahim: Mayiknowhowwa.ny
of these branch:s will b: opened in the
rural areas and how many in towns?

Shri A.. C, Guha: As I have stered
alrcady, the first siep will be 10 open
branches in dis rict headquar er cen res

- and sub-divisional cen‘res where there
are non-banking treasurics and sub-
treasuries &t present. Some of these
branch:s will "b: in ssmi-urban areas
i.e., towns having a population of 10,000,
or nearabout,

Shri 8. C. Samanta: May I know
wh::h:r by the op :ning of h:sz 100 bran-
chss, all the district headquarters will be
covered ?

Shri A. C. Guha: I think the diastrict
headquar ers may be covered I am  not
so surc; but I cannot say about the sub-
divisional h-adquarters; they would not
be covered.

Shri Joachim Alva: Alongside of
the programm : of opsning of new branches,
has th> Bink any effcive programme
by which th:y stop th: fl w-out of d=posits,
which started when Governmenr took
;nr;g r?he control of the Impecrial Bank of

ndia

Shri A. C. Guha: I am not sure about
the premise of this questuon. I do not
hink the hon. Mcmber’s suggestion s
quite correct, except that during the slump
scason there is always a flow-out.
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(7) =T aEa™ (W) woE o
soy femr ar w@r @ famd gfe
T WX TR o, fohaT ad,
fedtamer st wiged= fedraas wmer-
Tt o WX @ifae areat e

g

oft o qwo fyadt : & gg gAY
wga g f oz w9 fead v w1
o W § 7gd gz fras ferardf st
fed amin W< vy w5t 7
Shri Datar: The course extenus vver
about four months or 120 days, and

four such cours:s will b: held in the course
of on: yoar.

. oft qwo gwe fydlt : & ST
wrga g fF Twge wY o Y ww e #
ferd =g ararr & oy g 7 v e
gfaard of, a1 w17 a1 w0 91 A fE
AT g T o @ & ?

Shrl Datar: Aficr considering the
requir:ments it was found that Rampur
was sui able bscause we have got a number
of barracks available there.

Shri Shree Narayan Das: May |
know the number of trainces that would
be taken in annually?

Shri Datar : Abont 120.
fudsft wehweron

*I%L. st Qo qwo fywdy : W
Te-wta st o ATt A FOFG FE

(%) wrqg &= ¢ fr frfew s
¥ fageft woiwwronl ¥ qg a9 AT
favar ar a7 5 & oty & W At
o afrg, A ar AT
o & & WK ‘

(wr) faeft oat sraront oY wrrafir-
w7 ATl & A gar fad @
Y i & v afcorr frwdt § 2

Te-ard bl (ot wTe) : (F)
Ll
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(@) ¥ gwwer  fis WY wEe
w1 frdw 97 o afafedt & & oY ¥y
Tt 7 fagefy femfal £ sedanfgal
¥ wiw v & fod ak ¢ 1 afe dan
§r 8, oY afufag) @ wodt foqyd avafrae
T EmA ST T ar T G

st qWo gwo fya@t : & wrwAT
e g fir war 7w & e oY sfaaey
g, % g g Wt wfawg sifes sraros
T e g fadt wriamea’ & wit wd
§ afer wlf wff IR waE ofr wl
wT &t § W g N W e feg
¢ *F & forror ® W F IR A
i wF ® T § aF | wgear o
WX foT ot frafor fear | w5
TEITY T ST T ATAT ¥ O T g,
ufx gf, &Y ¥& gvavw & sy feqr w7

[ ]

Shri Datar: I may point our to the
hon. M .mber that whencver any com-
rh.ima are received, they are duly inquired
nto and necessary action taken.

st q®o qwo fywdY : war wORTC ®
qre wr§ frwrad wnf &, sk af § @Y
IR AR A T sTATE WY ?

Shri Datar: Some complainis have
been r.Cuived and they have becn looked
in.o. The complainis were o the cffect
thac some of (hese missionaries were acting
sgainst the interests of India.

st qwe qwo fyift : &
wig § e wor ¥ § A 0% Ay
ufafa faert of &t Wi ag fowr g
FEA WA ¥TH Y o v et @, JER
art § Wy sl oft wY qar § fe et
o T ¥y o frwam § 7

Shri Datar: Yes, so far as Madhya
Pradesh is concerned, 1 belicve il they
would be submitting & report in the course
of a few months. This is all the informa-
tion that we have.

Shri B. D. Pande: There arc some
foreign missionarics working in the border
arcas of my disurict of Almora, and their
activitics are reported to be mischicvous.
May 1 know if Governmsznt have any in-
formation to that effect?
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Shri Datar: 1 may point out to the
hon. Member that Government take all
precautions, especially in border areas,
to scc that their activitics are gvithm legiti-
mate limits.

oft et s : o & gRew
famafal & aX & 9 frwrad wrg oY,
aﬁﬂﬁﬂ‘maﬂmmﬁq&?

Shri Datar: I cannot give any infor-
matiocn sbout the Rsjasthan border off-
hand.

Shri H. N. Mukerjee: Have steps
been 1aken to prevent institutions like t
St. Xavicr's School, Jaipur, publishing and
circulating pamphlels sugges'ing  that
students are to be trained in the fight on
behalf of the free world against communism ?

Shri Datar: [ am not awarc of it.

Shri H. N. Mukerjee: I had supplied
carlier (c the Ministry some information
on this point.

Scholarships to P8or Students

*247. Pandit D. N. Tiwary: Will
the ?nisn:r of Education be pleased to
state.

(8) how far the scheme of giving
help and scholarships to puor students
of all communities has been implemented;
and

(b) the amount allotted for  this
purpose in 1955-56 to different States?

The Parliamentary Secretary
to the Minister of Education (Dr.
M. M. Das): (a) The Schems is s:ill
under consideration, .

(b) Does not arise.

Pandit D. N. Tiwary: May ] know
since how many months this scheme has
been under consideration and when ir.is
dikely 10 be completed ? .

Dr. M. M. Das: The scheme has beep
referred to the Planning Commission, and
as the House knows, the proposals arc
yet 1o be finalised by the Planning Com-
mission.

Pandit D. N, Tiwary: May I know
whether Government are aware that many
brl'llja:_v students belonging to those com-
munitics have had 10 give up their studies for
want of financial aid ?

Dr. M. M. Das: That is a fact. It js
known 10 cveryboedy.
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Shri Shree Narayan Das: May I
know whether any staristics are available
wi.h the Cen'ral Government as to the
present posi ion of schol-rships and stipends
srantcc; by the Central and State Govern-
ments

Dr. M. M. Das: W.: havc our own
statistics abour the scholarships awarded
by the Czn ral Government ; but so far as
the States are concerned, we have no
staistics.

T arfewd

*Y. ot fagfir ey © v el
Wﬂlﬂﬁﬁmﬂﬂﬁ?:

(%) wow faam gwmel, fawrr
qfeasl, sw-aar wR T gwr R
¥t ® fagw F s@w ww F wew-
WET WX % feaR e e -
fewoot F zrae feg Mo,

(@) w&@w T §F ww o frea
TG w1 frora g e 3

() fead et & Saer wet
aw T & qrar & W faersr W
T W/ §; ek '

() wr o wrdangy # 0§ 2
e fie @ gt 7 Forofay o Frfieerey
wrarafe ® fT § o ?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) and (b).
Two statements giving the information
arce laid on the Table ‘of the House.
[See Appendix 11, annexure No. 14).

6 (z) The numlllalcr of gc-ndiux cnﬁ:: is

26. A statement tate-wise res

is laid on the %:gil:‘of the House,

[]S_‘: Appendix II, annexure No. 14).
main reasons for delay arc:—

(£) stay of ings before the
Teibunals by the” High Couns
and Supreme Court ;

(#) the nature and number of allega-
tions of currupt and illegal
practices and irregularities made
in the petititions; and

(i) 'the citing- of & large number of
witnesses by the parties.
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(d) The Blection Commission calls for
iodical progress reports from  the

ection Tribunals regarding trial of the -

petititions and, where necessary, directs
the Tribunals to expedite the disposal of
outstanding petitions,

o fiegfe fre: og o S }
R 3= F qar o ¢ fe ey &
7% Wt oY W AT & A 7 arfe
g€ o ag aror A =Y ol § o) ot
aw Swer dwer g gt & 1w
wr fafreet age 1€ QT adwr oft
w7 frer og & o ¥ frdfaw =
weft ¥ ot e oWt ?

Shri Biswas: I am not in a position
to answer & question like this with reference
to any specific election petition. I have
collected the main g?:-ﬂ'lds on which these
delays occurred. ether in this case,
it was due to any orders passed by the
court granting an injunction or owing to
‘the constitution of the Tribunal, I cannot
say. In the three member Tribunal, onec
member finds one particular day convenient
to him; another member does not. So the
days have to be fixed to suit the common
convenience of all the three members of
the Tribunal. That necessarily involves
delay. So there are other reasons also,
I am not in a position, unless a specific
question is put with reference to a part-
culsr Tribunal, to say whether the delay
was due to one reason or another.

Mr. Speaker: Order, order. The
point of his question, as I understand it
was whether the Law Minister has in
contemplation any legislation by which
l'lclmelf of these cases could be expedited.
He referred to one casc as an illustration
that one case has been pending for four
years now.

- Shri Biswas: This question has
been comsidered by the Law Ministry
and certain p s have been embodied
in the Representation of the  People
Amendment) Bill which is now before a
omnt Committee,

Wt fegfe fest @ & oA g
£ 5 ag @« fomd ®few e @ gu
% IT% BT $F F GO T W A6
fvo s @ wT AT § 7
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ﬁcMr. Speaker: He wants notice, in
t.

Shri Shree Narayan Das: May T
know the number of cases that come to
thhe S;:preme Court and are still pending
there

Shri Blswas: Altogcther 26 election
gemmm are pending. I have not got the
reakup---how many were due to in-
junctions issued by the Supreme Court
and how many due to injunctions issued

by the High res.

Wind Poweér Rescarch Station

*2¢7. Shri Bhagwat Jha Azad:
wmfﬂ Minister of Natural Resources
and Sclentific Research be pleased to
state:

(a) what is the programme for setting
up wind power research stations in high
velocity wind aress;

h“(b} whether the rmeuch council
set up any target for setting up wind-
mills in the country; and 8

(c) if s0, what would be the total
acreage of land that would be irrigated
them ?
The Minister of Natural Resources
(Shri K, D. Malaviya): (a) to (c).. Pro-
3 of the Council of Scientific and

Adustrial Research to set up a suimble
organisation and & large number of wind-
mills for development and utilisation of
wind power is under examingtion by the

Commission. It is proposed te
erect 500 demonstration units during the
secnncf Five Year Plan period.

g

11

Shri Bhagwat Jha AZad : Are there
atpresent in the Country wind-mills operart-

ing ?
Mr. Speaker: How many wind-mills
are operating in the country?

Shri K. D. Malaviya: I am not
aware of the number of wind-mills actually
opersting. There arc many installed, but
most of are not working becausc they
| have been installed at @ wrong place
from the view point of wind velocity and
durstion.

Shri Bhagwat Jha Azad : May 1
know whether a tentative survey has been
made of the country as to the -velocity
wind areas where such wind-mills are
likely to be set up?

Shri K. D. Malaviya: Yes, & large
scale survey is going on at t, and we
are trying to collect » ent data in this
connection, the period during which wicnd
velocity is favourable, the auration in the
i should be worked
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and all that. As soon as these data are
collected, work will start in larger measure.

Shri Bha t Azad: May I
know whcthe:'-Gm{:h::mem have ﬂgced
a target in respect of both the number of
mills and the amount of money to be spent ?

Shri K. D. Malaviya: There is a
plan before the Planning Commission in
regard to wind-mills in which 500 demon-
stration units are proposed to be set up
in the country.

Shrimati Kamlendu Mati Shah:
May 1 know whether it is true that these
windmills will be more successful in the
mountains and, if so, what steps are Govern-
ment taking to experiment them in the
mountains ?

Shri K. D. Malaviya: We are unable
to accept the views of the hon. Member
that windmills can be generally favourably
‘installed in the mountains.

Re-insurance Business

*259. Shri Ibrahim: Will the Minis-
ter of Flnupee be pleased to state:

(a) whether the reinsurance business
is mainly carried on by foreign insurance
companies; and

(b) if so, egmb amount ci:f forei ﬁc;—
change earn y them during the first
half of 19557

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): (@)
Both Indian and foreign insurerd accept
reinsurance  business. However, the
net balance by way of payment towards
reinsurance premiums is in favour of foreign
insurers and rcprescnted a net export of
Rs. 1.42 crores in 1952.

(b) The figures are not aveilable.

Shri Ibrahim: May I know since
how long these foreign companies are
carrying on business here and what is
their number ?

Shri M. C. Shahi I have not got the
pumber of those foreign companies doing
reinsurance business.

Shri Joachim Alva: When Indian
Companics have ausined international
pandard ke the New India, may I koow
whether the Ministry of Finance has made
any really serious effort to see thar re-
insurance i3 handled by Indian firms and
whewmer Government gives them facilities
so that this reinsurance business may be
disiributed t the companies weaker
than New India

Shri M. C. Shah: A Re-insurance
Corporation is being established soon.
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Shri B. K. Das: May I know out of
the reinsurance business done by foreign

" companies what percentage is life business

and what percentage is general busines?

Shri M. C. Shah: Re-insurance is
generally for gencral insurance.

General Elections

*261. Sardar Igbal Singh: Will
the Minister of Lw be pleased to
siate:

(a) whether there will be any delay
in holding General E]ecti%ns in view of the
changes proposed by the State Reorganisa-
:i:g Commission in the State boundaries;

(b) if so, when the next General Elec-
tions to Parliament and State Asscmblies
are likely to be held?

The Minister of Law and MinoritY
Affairs (Shri Biswas): (a) and (b).
Government have 7yet to come to a
decision, on the reco.neniations of the
States Reo.g nisation Co a aission and
the dates of the next General Eléc-
tions to Parliament or State Asscmblies
cannot obviously be fixed till then.

Sqrdar Igbal Singh : May I know
whether the Government will be able to
conduct elections in 1957 accord ing toache-
dule or will these elections be delayed?

Shri Biswas : Government hope it
will be possible to hold elections in the
usual course in 1957 but so much lies in
the region of uncertainty that it is impos-
sible to be very definite aboutit.

Sardar Igbal Singh : May [ know
whetner Goverument uave asked for the
views of tne State Governments on this
question alter the publication of this report
and, if so, what are they?

Shri Biswas : The facts are already
knowa to all the Members of this House,
The Report has been published; opinions
have been invited and they are being con-
sidered ; and many incidents are taking
place in various parts of the country which,
we do not know, may be a reason for fur-
ther delay. fn these circumstances, it
is very difficult for any one, especially for
Government to make any definitc state-
ment,

Sardar Iqbal Singh : May I know
whether a second Delimitation Commis-
sfon will be appointed for the delimita-
tion of the constituencies after demarcation
of the new States?

Mr. Speaker : Order, order. These
questions are prematurce at this stage.

Shri Gidwani : Without that can elec-
tiopa take place?
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Mr. Speaker : First the report has
to be considered, the States have ‘to be re-

nised and they have to be sertled and
then the question of delimitation will arise.

Shri M. L. Dwivedl t In view of the
fact that the Report contemplates the abo-
lition of Part C States 10 which some
weightage has been given in the represen-
1ation in thi s House, will the seats be re-
distributed in this country

. Mr., Speaker : Order, order. Hon.
‘Members will know that the Statcs Re-
‘ organisation Commission  Report 18
t.coming for a full discussion before this

ouse, It is premature to ask questions as
to what is going to happen  on certain
assumptions; there will be no end to
“such questions.

Shri Ramachandra Reddi : May 1
know whether the next general elections
will include the Assembly elections of the
A;l!d};u. PEPSU and Travancore-Co-
chin

Shri Biswas : No . There will be no
general elections in those cases where ge-
neral elections took place only recently.

Shri Raghuramaiah : Is the Law
Minister aware that the Home Minister
has stated that this is a matter which has
yet ta be decided by Parliament and the ques-

tion of holding or not holding fresh elec- .

tions in the Andhra is a matter actually
undecided ?

Shri Biawas : The hon. Home " Minis-
ter made a statement in the other House,
I believe also in this House—1 was not pre-
sent—but, it has been made perfectly clear
that the matter will be placed before Par-
liament for discussion and it has been said

ly that Parliament is the ultimate au-
thority in these matters.

l'_htl?nll Sample Survey

_+265. Pandit D. N. Tiwary : Will the
?:.llt'lel'lter of Finance be pleased to

N“(il) v;hglhe;‘hescumntdround of the
onal Sam urv the selecte d
villages in Bihar has gen completed; -

(b} if so, the result thereof ; and
bq(l;)?when the next round is likely to

The Parliamentary
the Minister of Finance (Shri B, :
Bhagat) : ¢a) No, Sir.

(b) Does not arise.

{c) The next round is likely to begin
the middle of next mo;thl.key °
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Inter-University Youth Festival

*367. Shri Bhagwat Jha Azad:
Will the Minister of Education be pleased
o state:

{a) whether in a Symposium at the
Second Inter-University Youth Festi-
val held at New Delhi in October 1955,
any probe was made into the causes of
student indiscipline; and

(b) if so, the reasons ascribed to it?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das) : (a) Yes.

(b) Lack of contact between the teacher
and the taught, present system of Education
fear of unemcrloymem were the main rea-
sons advanced for Students, indiscipline,

Shri Bhagwat Jha Azad : The Sym-
go-ium which was attended by very many
ig Universities had said that the cases
of indiscipline were more in arts colleges
rather than in science and medical colleges.

i“?m’ what were the reasons ascrrbed to
t

. Dr. M. M. Das : I think there was no
discussion whether indisciipline was more in
the arts colleges or in the science colleges.

Shri Bhagwat Jha Azad : Did the
Symposium point out that this indiscip-
linewasdue to the fearof starvationand
unemployment looming large in the minds
of the students ?

Dr. M. M. Das : I have read out in
my reply the causes that were mentioned

P_y the students as the causes for indiscip-
ine.

Shri Bhagwat Jha Azad : May I
know whether any attempts have been made
by the Education Ministry or the Sympo-
sium to find out the causes of ind.iscipﬁnc
and to remove unemployment ?

. Dr.M. M. Das : Therc is nothing new
in this, These causes along with others
are,before the Government for a long time.

Shri Bhagwat Jha Azad : May I
know, as a result of the schemes launched
before and after the Symposium to remove
unemployment, how far the State has
been able to remove uncm?loymcnt among
the educated unemployed

Dr. M. M. Das : I think this question
does mot arise, :

Shri Bhagwat Jha Aszad ! Wh‘_lv

not ?
Mr. Speaker 1 Order, order; this is
the Minister’s opiniou.' ’

L
Mr. Speaker : Question 248,
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Shri Joachim Alva : May I ask
that you take up 255 as a special case be-
cause that is & question about the IAF ac-
cident last week and the hon. Member
had not turned up and there was an ac-
cident two days ago amd today there is an-
other question.

My, Speaker 1 First, let this question
be answered and then supplementaries
put, if any.

Taxation Enguiry Commission

*248. Shri Dabhi : Will the Minis-
ter of Finance be pleased to refer to the
reply given to Starred Question No. 1126
on the 25th August, 1955 and state :

(8) whether Government have now
completed the examination of the sug-
gestion of the Taxation Enquiry Com-
mission, namely, that a thorough and
careful enquiry into the question of
public expenditure of the Central Gov-
ernment should be undertaken bya
high-powered body; and

(b) if so, Whether Government have
accepted the suggestion ?

The Minister of Revenue
and Civil Expenditure ( Shri M. G
Shah) : (a) and (b). The matter is still
under examination,

Shri M. S. Gurupadaswamy: May
I know What time will be taken by Gov-

arnment to set up & commirtee of enquiry
on public expenditure ? .

Shri M. C. Shah : I think it }\'ill
riot take much time to come to 8 decision.

. Speaker ¢ What Was the question
lhlthllrhe I'E;:. Member wase cferring to?

Shri Joachim Alva: Question No.
255.

Mr. Speaker : He may put that
question Now.

LA.F. Accidents

*3¢¢. Shri Joachim Alva ( on be-
’o’ Shri S.]l{. Razmi ) : Will the
Minister of Defence be pleased to state 3

whether it is a fact that on  the
1311(1‘){)c:n;er. 1955 8 Havard L A.F. trainer
crashed near Nizam Sagar Lake (Hyders-
bad) killing its tWo occupants;

(b) whether their bodies were located;

(¢) whether any Commtttee to inves-
tigate the cause of the accident Was ap-
pointed ; and

(d) ifso, the findings ofthe Committee
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The Depsty Minister of Defence
u:s Sardar Majithia ): (a) t0 (c). Yes
IT.

(b) The proceedings of the Court of
Inquiry have not yet been finalised.

Shri Joachim Alva : May I ask the
hon, Minister  whether these accidents
are taking place because the machines are
bad, or is it because of the lack of proper
training among the personnel or is it
because that they are not inspected pro-
perly before the aircraft take off ?

Sardar Majithia: None of those
questions arises at all, - The
machines are perfectly serviceable and
pilots are well trained,

Shri Joachim Alva : May [ know
whether in the list of accidemis that take
place in the I..A.F,, the accidents are high-
est of the trainer aitcraft?

Sardar Majithia 1 The accident rate
the LAF. is the lowest in the gorld.

Shri Joachim Alva : May [ know

e her, after the series of accidents that
have taken place during the last one year
when we have lost the valuable lives of our
lads and also of some experienced trained
personnel as in the Jaipur crash, last year,
We have taken serious consultations With
our Air Ataches abroad, especially at
Washington, London and Moscow ?

Sardar Majithia 1 As I have already
stated, the accident rate in the T.AF. is
the lowest in the world and therefore,
there is no cause for any. apprchension.

Sardar Igbal Singh : Alihough it
may be a facy that these accidents are the
lowest in the world, still in comparsion
with the Indian civil air lines, they are very
high. Do Government propose to enquire
into the Whole matter thoroughly ?

Sardar Mujithia : It hardly arises,
because with the number of fiving hours
thltp:hcy do, accidents do happen and will

n,

Skri T.S.A. Chettiar : For these
sccidents there must be various defects
in the training section or maintenance
section, Have Government gone into the
matter in which section the dccident is
Breatest ?

Sardar Majit
g ot « Mo,
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Techuological Instityto in Bombay

*24p. Shri M. L. Agrawal : Will the
Minister of BEducatl m be pleased 10
state:

(a) whether it is a fact that the
Government of U.S5.S.R. have  agreed
to help India in setting up a technholo-
gical insdtute in Bombay.

(b) if so, the details of this scheme:

. (d) when the institute will start

lunctioning ?

The Parliamentsry Secretary to
the Minister - of Education (Dr. M.
M. Das (;2 to (c). A stat.ment &wing the
required information is laid on the Table
g]f_mei-lwu. [See Appendix II, annexure

0. 15).

Shri Shree Narayan Das 1 As (Lis
question has been answered, may I know
the impo.ica. points in the statement
because we have not seen it?

Mr. Speaker : Such statements are
not read out here; they are only laid on
the Table of the House.

SuORT NOTICE QUESTION AND ANSWER

Bharat Insurance Company Ltd.

S. N. Q. No. 1. ShriL,N. Mishra::
Will the Minister of Finance be pleased
to state:

(a) the gmount involved in the 'eported
misappropriation of the funds of the
Bharat Insurance Company Limited;

(b) whether at any stage there was any
offer to the Government to make good
this misappropriated moneys and from
whom and on what terms;

(c) whether Government have acoepted
such an offer;

(d) if not, the steps that the Adminis-
trator of the company proposes to take
to recover these moncys belonging to
the company;

(e) whether the interests of the policy-
holders of the company are beu.g safe-
-guarded; and

(f) whether the Administrator of the
company proposcs to take in new Business?

The Minister of Finanoe (Shri
C. D. Deshmukh): (a) According
to the preliminary findings of the investi-
ga auditor appointed under scction
33 of the Insurancc Act, as reported on
218t September, 1955, the shortfull in
Governmeat Securities was of the face
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value of Rs. 2,23,00,000. Subsequent to
this report and prior to the appointment
of the Administrator, on 36th Sept:mber
Government Securities of the face value
of about Rs. 30 lakhs were put back. Thus
when the Administrator was appointed
the shortfall was in respect of Govern-
ment Securitics of the face value of about
Rs. 1,92,00,000. Thebook value of these
Securities is in the neighbourhood of
Rs. 1,80,00,000.

(b) and (c). The first offer was from
Shri Shanti Prasad Jain to Government. He
proposed to pay the amount from money
realised from sale by Bharat Union Agencies
Ltd. of shares of Bennett Coleman & Co.
Ltd. ani Jaipur Udyog Ltd. to Rotas Indus-
tries Ltd., Lothian Jute Mills, New Central
Jute Mills, Bharat Nidhi Ltd., Ashok
Agencies Ltd. and Sahu Jain Family
and Trust, through Sahu Jain Ltd. This
was not accepted nrer alia on the ground
that it was not made by the person con-
cerned with the misappropriation. The
second was a voluntary and unconditional
offer from Shri Ramkrishna Dalmia to the
Administrator and was accepted.

(d) The Administrator acting under
the powers conferred on him by Section
52BB  of the Tnsurance Act as amended
by the Insurance (Amendment) Ordi-
nance, 1955, issued orders to Shri Ram-
krishna Dalmia prohibiting him from
transferring or otherwise disposing of
properties held by him in his own name

or believed to be held in the names of his
benamidars or others. '

_The prohibitory orders issued were
against: ,
1. Shri Ramkrishna Dalmia.
2. Shri Shanti Prasad Jain.
Shri R. P. Gurha.
Shri $. N. Dudani.
Shri Virendra Singh Chordia.
Shri J. Coomar.
Shri M. L. Sodhani.
Shri M. L. Rathi.
Shrimati Saraswati Devi Dalmia.
10. Shrimati Gunaniohe Dalmia.
11.  Shrimati Rama Jain.
12. Moessrs. Bharat Union Agencies Ltd.

13. Meil.lrs. Bennett Coleman And Co,
td.

14. Messrs. Jaipur Udyog Ltd.
15. Messrs Sahu Jain Led,

The Administrator on 17 1. November,
1955 accepted a voluntary :d uncondi-
tional offer (made on 12 ovember, 1955)
:¥ Shri Ramkrishna Dalmia in pursusnce

which an amount of Rs. 1,80,50,000
was credited in the account of the Bharat
Insurance Co. Ltd., with the stipulatdoa

O oo RN W
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that any further amounts found due would
be similarly paid. Such further action
as is deemed necessary will also be taken
on the conclusion of his investigation by
the Administrator.

(e} Yes, Sir.

(f) Yes, Sir. He has already begun
doing so.

Shri L. N. Mishra: Have Govern-
ment any statement showing the invest-
ments made by the Bharat Insurance
Company Eid. in the various concerns
of Shri Dalmia? If so, may I know the
amount of such investments?

Shri C. D. Deshmukh: A part of the
report has been received from th Ad-
ministrator. We have not got th. infor-
mation here at the moment.

Shri L. N. Mishra: May I know
whether the Government has approved
of any deal between Shri Ramkrishna
Dalmia and Shri S. P. Jain about the
transfer of the former’s shares in some
important concerns in the country and if
so the names of such concerns and the
value of shares?

Shri C. D. Deshmukh: This is not
a matter which requires Government's
approval once the money has been paid
in cash.

Shri L. N. Mishra: May I know
the stage of the prosecution: has the final
charge-sheet been framed?

Shri C. D. Deshmukh: The police
investigation is still proceeding.

Shri Feroze Gandhi: On 30-9-1955.
the Prime Minister, in answer to a short
notice question stated that Shri Ram-
krishna Daimia had no connection with
Dalmianagar implying thereby that Shri
Ramkrishna Dalmia had no busiress
relationship with Shri Shanti Prasad Jain.
May I know on what authority was the
statement made—what evidence was in
«he possession of Government which led
the g;ime Minister to make this state-
ment ?

Shri C. D. Deshmukh: I cxpect
it was the common information. Govern-
ment have had no occasion yet to investi-
gate. There was a Elrminn of the in-
terests between Shri Ramkrishna Dalmia,
his brother Shri J. Dalmia and his son-in-
law, Shri Shanti Prasad Jain some years
ago.

Shri Feroxe Gandhi: My questien
was this, What _ecvidence was in the
possession of the Government which led
the l?-xme Minister to make that state-
ment

Shri C. D. Deshmukh: This was
the common information. We have mo
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documents in our possession becsuse we
have had no occasion yet formally to
investigate into this matter.

Shri Feroze Gandhi : Can I take it
that the Government have no evidence?

Shri C. D. Deshmukh: I have
stated the nature of the evidence.

Shri M. L. Dwivedlt Will the
Minister refer back to the short notice
%}lesdon of the last session to which Shri

eroze Gandhi referred and tellme what
he means by the reverse entries already
made when it js known that the assets of
the Times of India consist only of plant
tnd_mlchine:;y and no cash. ow is the
mn?tion of that money going to be

" .

Shri C. D. Deshmukh: This is, I
take it, in relation to the transaction
between the Bharat Insurance Company
m Bennett Coleman and Company

An hon. Mmberf That was a dubious

one.

Mr. S t+ The hon. Minister
just replied that reverse entries were
made to the tune of Rs, 1,80,00,000 which
included the shares of Bennett Coleman
and Company Ltd. and others. How
does it represents any cash or any other
assets so far as Bharat Insurance Com-
pany is concerned.

Shri C. D. Deshmukh: There is
some confusion. I did not say anything
about reverse entries in the answer.
Rs. 180 lakhs have been received in cash,

Mr. Speaker: Not in the form of
shares ?

Shri C. D. Deshmukh: No, The
hon, Member referred to some other
matter on the last occasion relating to
some transaction between Bharat Insurance
Company and Bennett Coleman Company
Ltd.” about the sale of the property of
the Bharat Insurance Company. 1 said,
1 believe, at that time—I have not got the
record here—that the entry was reversed
—in other words, the property was sold

again and cash was to be returned to
Bharat Insurance Company. Certain
1nstalments have been fixed and I believe
some instalments have already been paid.
ngtlnst the unpaid instalments the assets
: the Bennctt Coleman Company Were,
believe, mortgaged which had been
;l;;‘ﬁ;d to by Bharat Insurance Com-

Pandit D. N. Tiwary: May I know
Whether it is a fact th::,s repl{'.nemltion
L] made to the Government by
Mr. Dalmia and his relarives to drop the
Casc in view of the fact that the money has
been  paid and whether there is any likeli-

403 L.S.D (2)
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hood of the case being considered sym-
pathetically ?

Shri C. D. Deshmukh: No repre-
sentation was made but an altempt Wwas
made in connection with an earlicr offer
to secure an’ assurance that the prosecu-
tion will not be proceeded with, That
first offer was rejected.

Shri Jorchim Alva: After the Gov-
ernment lLa. seen that quite a few big
shots who have now been proved to be
swindlers have put their unLoly hands on
the valuable sccurities in  banks and in-
surance companies, namely, the Bharat
Bank of India, Bharat Insurance Company
and the Jupiter Insurarce Company, has

raoment now at least given thought to
a foolproof machinery by which it will stop
such swindling in futurc in the interest of
the public? .

Mr. Speaker: Order, order.

Sardar Igbal Singh: May I know
if, after the realisation of Rs. 180 lakhs,
the Government will proceed with the
case or drop the case. Will the Govern-
ment say definitely that even after realisa-
tion of the full amount the case will be
proceeded with?

Shri C. D. Deshmukh: I have al-
ready said that the police investigation
is continuing and that we rcfused to give
any kind of assurance to the contrary.
1 ‘l'nve also indicated that it is open t0
the Administrator to take such action &s
he can even under the Insurance Act
as amended in regard to this matter.

Shri Feroze Gandhi: If the Govern-
ment had come to the conclusion that
there Was no business relationship betwecn
Ramkrishna Dalmia and Shanti Prasad
Jain, why was it found nccessary to serve
orders on Shanti Prasad Jain and on Sahu
Judn?

Shrei C. D. Deshmukh: Because
the property, We knew, had changed hands
between Shri Remkrishna Dalmia and
Shri Shanti Prasad Jain and also because
we wished to attach the property which
had changed hands during thas period,

Shri Matthen: In view of the
investigations conducted in 1952 and
also the present’ case, may 1 know what
proportion of the life fund of the insurance
company is safe to the benefit of the policy
holders ?

Shri C. D. Deshmukh: In regard
1o this particular insurance company, all
the life fund is safe except for the smadl
sdjustment which yet remains to be done
on receipt of the final report of the
Administrator, Apgainst  that we have
guaranteed to ensure that that sum also
will be duly credited.
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Shri M. 8. Guruplhmmgv After
the payment of Rs, 180 lakhs, e the
Government withdrawn the order ro-
hibiting Shri Ramkrishna Delmia from
tansfa-?ring his assets or mortgaging his
assets

Shri C. D. Deshmukh: Yes. Some
orders have been withdrawn because
money has been received back.,

Shri Feroze Gandhi rose,.—

Mr. Speaker: Order, order. The
matter is under investigation,

Shri Feroze Gandhi: 1 am no,
concerned with the investigation,

Mr. Speaker: Order, order. We
will go to the next item,

WRITTEN ANSWERS TO QUESTIONS
LA.S. and LP.S. Officers

*260. Shri N. M. Lingam: Wil
the Minister of Home Affairs be pleased
to state the number of 1.A.S. and LP.S.
Officers serving in cach part ‘A’ and ‘B’
States at present?

The Doputy Mianister of Home
Affairs (Shri Datar): A statement
iving the information is placed on the
able of the House. [Sse Appendix II,
Annexure No, 16].

UNESCO

*264. Shri B, D. Shastrl: Will the
Minister of Educatian be pleased to
state:

(a) the pumber of candidates sent
gbroad for training from India under
the auspices of N.E.S.C.0. during
the period 1955-56 (uptil October);

(b) the manner of selection of 15&:
candidates; and

(lc) the number of students who came
to India for training under its auspiceg
during the same period?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das): (a) Five.

(b) Final sclections are made by
U.N.E.S.C.O. from among candidates
duly recommended by the Govern-
ment of India,

(¢) One.
Indo.-L.S. Guarantec Agreement

*368. Shri N. B, Chowdhury: Will
the Minister of Finamce be pleased to
gefer to the reply given to  Starred
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Question No. 1796 on the 1sth Septem-
ber, 1955 and state:

. (a) whether a decision has been taken]}
m connection with the Indo-1),S, Guarantee
Agreement ; and

(b) if so, the main features of this
Agreement ?

The Minister of Finance (Shri
C. D. Deshmyukh): (a) and (b). The
matter is still under consideration.

Ald to Foreign Countries

r27. Shri Anirudha Sinha: Will
the Minister of Finance be fpleased to
state:

(@) the total amounts of monetsry
aid given to foreign countzies during
1954-55; and

(b) the names of the countries to which
aid was given?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). Attention is
invited to the reply given in apswer to
Starred Question No, 431 by Shri Jhulan
Sinha on 4-8-1955.

Flood Relief

'738. Shri Anirudha Sinha: Will
the Minister of Finanee be pleased to
state the total amount of fimancial and
other aid given to differemt State Govern-
ments for supplementing their relief
operations for the floed sufferers during

1955 upto the 3oth October? "

The Minister of Finance (Shri
C. D. Deshmukh): The following assist-
ance has so far been given by the Ministry
of Finance to the under mentioned State
Governments for their flood relief opera-
tions during I955:—

Rs. in lakhs
West Bengal grant 99+-42° These fi-
gures in-
loan 98'67 cludeassist-
l.'nudrouh
or t
relief  as
well,
PEPSU Wawms
and means
advance 100+ 00

Himachal
Pradesh —do— 20-00
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Grants to Technical Institutions

130. Shri Shree Narayan Das:
Will the Minister of Educatloa be pleased
to state:;

(r) names of the technical institu-
tions which were giver grants for expan-
sion and development during the year
1955-565

(b) the amount in each case; and

(c) the namss of institutions which
'Dplged for such grants but were not given
any

The Parliamentary
the Minister of Education (Dr.
Das): (a) to (c). A statement gi thn
required information is laid on the Table

of the House. [See Appendix II, Annexure
No. 17].

it frifer  won (dfew W)
3. off =it aToww e ¢ WU
fw wofy 7z Ta W P FG fR

(%) texx ¥ §ofr fnffir v
(frewr xeq ) ® i fres wrETay
g

.
L]
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National Plan Certificates

133. JSardar Hukam Singh:
= {Sllrl Bahadur Singh:

Will the Minister of Finance be
pleased to state:

(a) the number of persons who have
purchased National Plan Certificates so
far during 1955; and

(b) the value of these certificates?

The Minister of Revenue and
Defence Expenditure (Shri A. C. Guha):
(a) Applications numbering about 1.68
lakhs were accepted for issue of National
Plan Certificates during the eight months
ending 31st August, 19%5. It is mot
possible to give the ecxact number of
rsons who have purchased these Certi-
cates as the same person might purchase

p(.‘ieniﬁmtes at different times and at different
aces,

(b) About Rs. 5.22 crores.

sfraf @ @

. o owe fig T v
wgerd Ao ag T A g w9 e

28 NOVEMBER, 1955

Written Answers 304

)R A oy W (wfrad) @
% #fra} } wdd wo faste FrgaTAl
wr firerft &< sy fvar § 7

el I st AT %
fararcor wT-aew qx T fear mar &1
[«fora afcfree 3, W "o eg]

Social Welfare Institutions

l’t’. Dr. Satyawadl: Will the Minis-
ter of Education be pleased to refer fo
the reply given 1o Srarred Question No.
1393 on th 3rd Septembor, 1955 and
state:

(a) the names of the Social Welfare
Institutions in the Punjab which received
grant-in-aid from the Centtal Social Welfare
Board in 1954-55; and

(b) the amount paid to each of those
institutions ?

The Parliamentary Sccretary to the
Minister of Education (Dr. M. M. Das):
(a) and (b). A statem nt givin& the requisi'e
information is laid on the Table of the House
[See Appendix 1T, Annexure No. 20]

Compensatory (City) Allowance

136. ShrilGidwani: Will the Minis-
ter of Finance be pleased to lay on the
Table of the House a statem=nt showing
the names of places where the Compen-
satory (City) Allowance is given to the
Central Government employees ?

~  The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): A
statement showine the required informa’icn
is laid on the Table of the Houee, [See
Appendix II, Annexure No. 21]

£7]" Forelgn Missionaries
v

137. Shri M. S. Gurupadaswamy:
Wills-{he,Minis?cr of Home Affairs be

pleased to sia‘e:

(a) the toral numbser of visas issued
to Forcign Missionaries to visit this country
during the period from January to Septem-
ber, 1955; and

(b) the number of persons who were
refused visas?

Deputy Minister of Home Affairs
(S‘{:‘Dﬂ:‘:)f (a) Visas have been autho-
rised in 372 cases. Informition as to how
many of these persons Hav * uctually entered
India is, however, not available;

(b) 123.
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Industrial Finance Corporation

171, Shri D. C, Sharma: Will the
Minister of Finamece be pleased to state:

(a) thetoumber af applications received
up-to-date from the Punjab State foz aid
from the Industrial Finsnc: Corporation
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(b) the amounts sanctioned against
the ace-pred applications; and

(c) the amounts paid so far?

The Minister of Revenue and Defence
Expenditure (Shri A. C. Guha): ()
Twenty-two valid applications have been
received from the inceptiop of the Corro-

= ration upto the 318t October, 1955.

(b) Rs. 1,80,50,000.
(c) Rs. 29,50,000.

Smuggling

143, Shri D. C. Sharma: Will the
Minister of Finance b: pleased to state:

(a) the total number of cases of smug-
gling from East Pakisian into India detected
during the months of September, Oc:ober
#nd November, 1955,

(b) the kind and value of gcods con-
fiicuted;; and

(c) th: amount roalised as fines from
the smugglers ?

The Minister of Revenae and De-
fence Expenditure (Shri A.C. Guba): (w)
In all 807 cascs of smuggling from Last
Pukistan into India have been detected
during the months of September, Ociober
and November, 1955 (upto 10.h Novembes,
1955).

(b) Goods such as gold, silver, currency
obsolete coins, betelnuis, light-
ers, stationery, sirawmats and o.her forcign
goods of the value of Rs. 3,92,114 Were
confiscated during this period,

(c) The total amount realised from
fines imposed oa the smugglers during this
period amounted to Rs. 28,164

Estate Duty

143. Shri M. 8. Gurupsdaswamy:
Will the Minister of Finance be pleascd
to state:

(a) the total number of Estare duty
cases registered during the period from
April to September, 1955, in the various
S.ates;

(b) the number of cases disposed of
and the mount collected therefrom; and

(c) whether any of these cases have
been contested ?

The Minister of Revenue and Civil
Expenditure (Shri M.C. Shak) (3)
1864 Estate Duty cases werc registered in
the various States during the period from
18t April to 3oth Seprember, r955;
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) 1213 cases were disposcd of and &
smn&::f Rs. 43,41, 418 was collccted towards
payment of estate duty;

(c) Twelve cases out of the to:al number
disposed of have bzen contested so far.

Hoisting of Pakistani_Flag

144. ShriD. C. Sharma: Will the
Minister of Home Affairs be pleased to
pefer to the reply given to Starred Quesilon
No. 1677 on the 12th September, 1956 nad
state:

(a) the names of the placesin India
‘other than in Nizamabad and Warangal
districts of the Hydcrabad State jwhere
Pakistani flags were found flying on the
Independence Day this year aad there-
after; and

(b) if #o, the steps taken by Govaid-
ment in this matter ?

The Deputy Minister of Home Affaiss
(Shri Datar)t The Information is as
follows :—

(&) The Central Government are not
aware of any such flags having been flown
elsewhere in Indis.

(b) Does not arise.
Britdsh Citigens in India

145. Shri D. C. Sharma: Will the
Minister of Home Affalrs be pleased to
siste the number of United Kingdom citiz.ns
in India who are at present engaged in—

(i) business;

(ii) study; and

(iii) missionary work ?

The Deputy Minister efilome Affairs

Shri Datar)t United Kingdom citizens

ng not subject to registration, no precise

figures can be given. However, according

10 the informatijon available the number is—

(f) 6462 in forcign com'rolled con-
cerns;

(i1) 43 in institutions affilisted to Uni-
versities or connected with Central
Government ; and

(i1i) 1149 engaged in missionary work
a8 on 315t December, 1954.

Pakistan Natiomals

146, Sardar Iqbal Singh: Will the
B;ﬁnister of HoﬂqulHn ¥ picssed to
State:

() the number of Pakistan nationals
who having been convicted for unautho-
tised stay in or illegal entry into India in
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1955 have refused to return to  Tikitur
at the expiry of their terms 'of impisonment;
and

(b) the future of these persons ?

The Deputy Minister of Heme Affaira
(Shri Datar); (a) and (b): The intorm-
ation is beiffgf collected and will be laid
on the Table of the House in due course.

State Bank of India

147. Sardar Igbal Singh: .Will the
Minister of Finanoe be pleased to State:

_ (a) the number of branches opened
since the state Bank of India Act came
into being; and *

(b) the names of places where these
have been opened ?

The Minister for Revenue and

Defence Expeaditure (Shri A, C.
Guha): (a) Scventeen.

(b) With effect from the 1st July, 1955
when the State Bank of India came into
being and upto the 17th October, 1955,
the Bank has opencd branches in the follow-
ing places:

1. Nowgong (Assam)

2. Navsari (Bombay)

3. Nandurbar (Bombay)

4. Kalvan (Bombay)

5. ‘Hoshangabad (Madya Pradesh)

6. Chhindwara (Madhya Pradcsh)

7. Dindigul (Madras)

8. Hardoi  (Uttar Pradesh)

9. Fatehpur (Utrar Pradesh)
10. Mawana (Uttar Pradesh)
11. Basirhat (West Bengal)

12. Batala (Punjab)

13. Hazaribagh (Bihar)

14. Gandhidham (Kutch)

15. Shahdol (Vindhya Pradesh)
16. Chhatarpur (Vindhya Pradesh)

17. Nahan (Sirmur) (Himachel Pradesh)

Central Secretariat Service

Shri Viswanatha Reddy: Will
the Minister of Home Affairs be pleased
to state the number of Assistants of the
Central Secretariat who appeared for the
Departmental Test held by U.P.S.C. in
May, 1955 for promotion 10 Grade 1]
of the tral Sccretariat Service ?

The Deputy Minister of Home AfTal
(Shri Datar): 1299. ™



311

T oav.

ORAL ANSWERS TO QUES-
TIONS

§.Q. Subject B

No.

242. Central Advisory Board
of Archaeology . .

243. Defence Services

Per-
sonnel, .

244. D:cimal Coinage System
245. ‘Fort of Mandu, Mnd.hya

Bharat. . :
246. Steamer Secrvice to the
Laccadives. ..
251. Educational ualifica-
tions and

ecruit-
ments . .
252. National Sample Survey.

256. Synthetic Rice

258, Museums. . . .
260. Janata Colleges . .
262. History of the Fre:dorn

Maovement

263. Gandhian  Philosophy

264, ]nmmu and Knnhrmr
State . "
266, State Bank of India

269. Central Firc—ﬁght.ing
Institute i i

241. Foreign Missionaries

247. Scholarships to  Poor
Students .
253, Election Petitions .
257. Wind Power Research
Station .

2§9. Re-insurance Business
261. General Elections

265. Nationai Sample Survey
267. Inter-University Youth

Festival . . . .
248. Taxation Enquiry Gom
mission . .
2s5. LAF. Accidents . .
echnological Institute
249. Tm Bombsy .

DAILY DIGEST
[Monday, 28tk November, 1955 ]

CoLUMNS
265—99

265—66

266—67
267—68

268—69

269

269g—70
27172
272—73
273—74

274

274—176
276—178

278
278—80
280—81
281—83
283—84
284—86

286—87
287—88

288—89
289—g0

291—92

292

293—93

295
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CoLumMNS
SHORT NOTICE QUESTION—
S.Q. - Subject
No. * .
1. Bharat Insurance Com-
pany Limited 294—99
WRITTEN ANSWERS TO QUES-
TIONS 299—310
S. Q.
N“:‘.2
250. I.A.S, and I.P.S.
Officers. , ) 299
254. UNESCO . . . 299
268. Indo-U.S. Guarantee
Agreement, 299—300 .
U.S. Q.
No.
127. Aid to Foreign Count-
ries . D 300
128. Flood Relief . . 300
129. Rare Manuscripts in
Rajasthan Libraries. . 3p1
130. Grants to Technical
. Inst utions . " 3o1
131. Ciépital Issues . .« 301—C:
132. UN.ES.CO. . . 30203

133. National Plan Certificates e
134, Ministers’ Tours . . 303—364
135. Social Welfare Institu- -

tions . . . . 304
136. Compensato ( City)

Alﬁ::wm:m\c:ﬂf . ty'
137. Foreign Missionaries 304
138. Minister’s Tour Abroad 305—06
139. Army Engineers. * . 305—307
140. Students from Nepal,

Sikkim n’nd Bhutan 307
141. Industrial Finance Cor-

poration . . . 307—08
142. Smuggling 308
143. Estate Duty . . 308—09
144. Hoisting of Pahmm .

Flag. 304
145. British szcns in Indn 309
146. Pakistan Nationals . 309—IQ
147. State Bank of India . 35&
148. Central Secretariat

Service. . . . 316
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LOK SABHA DEBATES

(Part II—Proceedings other than Questions and Answers)

657
LOK SABHA _
Monday, 28th November, 1985

The Lok Sabha met at Eleven of
the Clock.

[Mr. Sepeaxer in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

12-09 p.m.
BUSINESS ADVISORY COMMITTEE

TWENTY-EIGHTHE REPORT

Shri M. A. Ayyangar (Tirupati): I
beg to present the Twenty-eighth
Report of the Business Advisory Com-
mittee.

EERECTION TO COMMITTEE

Shri B. G. Mehta (Gohilwad):. 1
beg to move:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (4)
of Rule 243 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, one Member from
among their number to serve on
the Committee on Estimates for
the unexpired portion of the year
1955-56 wvice Shri R. Venkatara-
man resigned.”

Mr. Speaker: The question is:

“That the Members of this
House do proceed to elect in the
manner required by sub-rule (4)
of Rule 243 of the Rules of Pro-
cedure and Conduct of Business
in Lok Sabha, one Member from
among their number to serve on
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the Committee on Estimates for
the unexpired portion of the year
1955-56 vice Shri R. Venkatara-
man resigned.”

The motion was adopted.

MANIPUR (COURTS) BILL

The Deputy Minister of Home
Affairs (Shri Datar): I beg to intro-
duce the Bill to provide for the estab-
lishment of a Judicial Commissioner’s
Court and other Courts in Manipur,

CONSTITUTION (SEVENTH
AMENDMENT) BILL

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to move
for leave to introduce a Bill further
to amend the Constitution of India.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
Shri Biswas: I introduce the Bill.

Mr. Speaker: As regards the Con-
stitution (Seventh Amendment) Bill
which has just been introduced, hon.
Members will find that it is restricted
only to one article of the Constitution.
The Constitution (Fifth Amendment) -
Bill which was introduced formerly
covers about 10 or 11 articles. There-
fore, they have now thought it proper
to introduce a new Bill just to ex-
pedite consideration and passing of
the amendment to one particulany
article.

=
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[Mr. Speaker.]

The Constitution (Seventh Amend-
ment) Bill which has been introduced
today is a one clause Bill seeking to
amend article 3 of the Constitution.
The Business Advisory Committee
have considered the prozramme _for
the consideration and passing of this
Bill. The Committee have suggested
that the motion for reference of this
Bill to a Select Committee should be
set down for consideration on Wed-
nesday, the 30th November, 1955. The
Report of the Select Committee should
Thursday, the
1st December, 1855. The Bill as re-
ported by the Select Committee
should be taken up for consideration
and passing on Friday, the 2nd De-
cember, 1955.

The Business Advisory Committee
have recommended four hours for all
the stages of this Bill: 3 hours for
reference of the Bill to a Select Com-
mittee and one hour for consideration
and passing of the Bill as reported by
the Select Committee.

So, that is the programme recom-
mended by the Business Advisory
Committee. .

Bhri T. 8. A. Chettiar (Tiruppur):
This is undoubtedly an important Bill
but the Business Advisory Committee
has chosen to allot 3 hours for refer-
ence of the Bill to a Seléct Committee
and only one hour for the considera-
tion stage which is the stage when
amendments are to be moved. To my
mind it seems that we must have
some more time when we can con-
sider the amendments to the Bill
rather than have 3 hours for consider-
ing the motion to refer the Bill to a
Select Committee.

As you have observed, Sir, this is a
one clause Bill and the real point is
that some time limit be imposed with-
in which the State Governments have
to submit their opinion. In fact, that
is the only point in this Bill. There-
fore, if the time-limit that has been
sugges.ed by the Business Advisory
Committee has to be adhered to, then
1 would suggest that the Bill be
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straightway taken for consideration
so that the House will have some time
to consider the Bill as well as the
amendments. I hope the House will
accept my suggestion and if there is
any difficulty in accepting this I would
certainly say that for the considera-
tion stage much more time must be
given than for merely referring it to
a Select Committee.

Shri Tulsidas (Mehsana West): In

Mr. Speaker: Let me hear the hon.
Member first and then the hon. Minis-
ter can make his observations.

Shri Tualsidas: In the ‘Business Ad-
visory Committee it was felt that
whatever the suggestions the House
will have it will be much better to put
them up at the time when the Bill is
referred to a Select Committee and
not at a later stage because in that
case the suggestions of the several
Members of the House will be consi-
dered by the Select Committee. Then
when the Bill comes for passing and
consideration stage the matter is more
or less finalised. If the House still
desires that the allotment of time
should be changed and differs with
the view of the Business Advisory
Committee it can do so. g

Shri Biswas: I was nnly going to
point out that the Government were
very anxious that (his short Bill
should be disposed of as quickly as
possible. If I am permitted to move
for the Bill being taken into consi-
deration and also passed at the same
sitting, that will in my opinion, if 1
may venture to say so, be the best
course to be adopted. If the House
thinks that this being a Constitution
Amendment Bill there must be a for-
mal reference to a Select Committee
that is another matter. 1 personally
think that the whole thing may be
discussed on the floor of the House in
the first instance, subject to any rul-
ing that you may be pleased to give.

Mr. Speaker: I am entirely in the
hands of the House and the opinion
was not very firm one way or the
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other. It was thought that jt is a
Constitution Amendment and
therefore it is better to have a prac-
tice of referring all such Bills to a
Select Committee and then bring it to
the House. However, in a Bill of this
nature whatever is done with refer-
ence to this Bill may not create a
precedent that a Constitution Amend-
ment Bill may not be referred to a
Select Committee. This is an excep-
tional occasion and in view of the
pressure of time and the urgency to

put the Billl through, if the House is_
. agreeable that the Bill may be taken

up straightway. I am entirely in the
hands of the House.

Several Hon. Members: Yes; it may
be taken up on the 30th November,
1955.

Shri Raghavachari (Penukonda): 1
would submit that the Members in the
House are not in a position to appre-
ciate or participate or even to make
any observation on the whole matter
under discussion because we actually
do not know what the Business Ad-
visory Committee has recommended
in respect of this Bill. You have also
indicated that according to the recom-
mendation of the Business Advisory
Committee the matter will come up
on Wednesday for consideration.
Therefore, till we actually know the
thing the matter may be postponed. I
only make a submission that Wednes-
day is the day when this matter can

" be considered and a decision taken
rather than today in the absence of
our knowing anything about the re-
commendations. '

Mr. Speaker: I may clarify the
ground. The Business Advisory Com-
mittee allots time and the priorities
are fixed in consultation with the
Business Advisory Committee but it
is the responsibility of the Govern-
ment. The only thing here is, the
Bill has already been before the House
for some days, As I said, the Fifth
Amendment Bill has already been
introduced and copies are, I believe,
in the hands of Members. If the
Fifth Amendment Bill be seen it would
be seen that ws 11 articles are being
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touched it would take a very long
time to dispose of that Bill in its
entireity.
Shri Raghavachari: This is only a
clause of that Bill.

Mr. Speaker: Hon. Members may
just here me. Therefore, the Business
Advisory Committee thought and sug-
gested that in view of the urgency of
having the States’ opinions in respect
of the States Reorganisation Commis-
sion’s Report within a certain speci-
fied time to keep to the time schedule,
so that the elections may not have to
be postponed in 1957 it will be better
that the Government. only introduce
a separate Bill dealing with the
amendment of article 3 and that is
what the Government have done.
There is nothing more to be discussed
or read about this. People may have
different views which they can ad-
vance at the consideration stage and
if the Bill is fully considered there is
practically nothing to go to a Select
Committee. That was the view of
some Members, All the same, just by
way of a fear that a pregedent might
be created to proceed with the consi-
deration and passing of Constitution
Amendment Bills without reference to
Select Committees a token reference
was suggested and that is how this
proposal comes in. But, I think
if we agree that this shall not be
treated as a precedent in view of
the exceptional circumstances we
might straightway, as the House is
expressing its views, make the allot-
ment of 4 hours' time in all and the
Bill may be placed immediately for
consideration.

Shri Tulsidas: I would suggest, that
after all, you are the custodian as
regards the articles of the Constitu-
tion. So, I would rather not like that
the matter should proceed without
reference to the Select Committee.
With due deference, I should say that
the procedure suggested is' not a
healthy one. .

Shri Kasliwal (Kotah-Jhalawar): I
suggest that the whole of Wednesday
should be allowed for considerauon
as well as passing of this BuL -~
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Mr. Speaker: The only point is whe-
ther the Bill is to be considered on
the same day, continuously, or there
should be a token reference to the
Select Committee. That is the only
point. Four hours have already been
recommended by the Business Advi-
sory Committee and 1 believe that
time is acceptable to the House.

Shri Barrow (Nominated-Anglo-
Indians): I believe that if the Bill is
sent to the Select Committee there
will be some time lag no doubt. But
after the wvarious discussions have
taken place at the general considera-
tion stage, the small time lag will
give the Members a chance to consider
what has been put forward, and so,
the final hour would be then just
sufficient for us to enable the Mem-
bers to make up their minds finally
about the Bill.

Shri Biswas: May I remind hon.
Members here that this particular

clause which is the subject-matter of -

this new Bill was already included,
as you have pointed out, in the Bills
which were introduced on the open-
ing day of this session. Therefore,
Members have had full information
regarding the purpose and purport of
the Bill. Nothing more. There is not
one comma or semi-colon which has
been changed. It is in just the same
form as it stood originally when it
was introduced and was placed before
the House on the opening day of this
session. Therefore, there need not be
any fear that Government is bringing
some thing as a surprise on Mem-
bers in this short Bill. Nothing of the
kind. Therefore, if you give
members sufficient time to think out
all the amendments which hon. Mem-
bers may wish to move, it may be
better. So, instead of taking it up
on Wednesday, it may be taken up on
Thursday and let it be disposed of in
one sitting. There would be no diffi-
culty. Every one will be getting a
chante and full consideration may be
given to the Bill.

Shri N. C. Chatterjee (Hoogly): 1
bope will remember that it was the
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unanimous wish of the Business Ad-
visory Committee that' on principle
there should be a reference to the
Select Committee on a Bill which
wants to amend the Constitution.
Therefore, we think it is a desirable
thing to refer it to the Select Com-
mittee, and the Select Committee can
finish its labours in one sitting. What
is the difficulty? We are not accus-
ing the Government as springing
some surprise on us, but we think
that one should concede the wishes
of all parties’ and all sections of the
House and the unanimous recommen-
dation of the Business Advisory
Committee that on principle there
should not be an ad hoe discussion in
the House without mind being appli-
ed in the atmosphere of a Select
Committee.

Shri Raghuramaiah (Tenali): May
I make one submission? Two points
have been raised as to why it should
be referred to the Select Committee.
One is that there should be a token
reference to the Select Committee on
the general principle that the Consti-
tution bejng sacred all amendments
to it should be more carefully gone
through by the Select Committee.
The purpose of that has already been
served by the very importance which
we are attaching it; and you, Sir,
have been good enough to say that
this should not be a precedent and
that it is under the pressure of ex-
tremely strenuous circumstances.
Therefore, the object is served once
we make it understood that this is not
to be a precedent.

Secondly, it has been suggested that
there should be a time lag, however
small it may be, between the discus-
sion here and the consideration mo-
tion, so that hon. Members may make
up their minds on the Bill. The Bill
is so sirhple, as pointed out by you,
and there is only one point, namely,
whether a time-limit should be fixed
or not for the reply which State Gov-
ernments have to give. I do not
think it is such a complicated thing
as to require some time lag between
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the general discussion and sonsidera-
tion after the Select Committee sub-
mits the report. There is the whole
of tomorrow to study the Bill I
would, therefore, urge that, as an
exceptional case, we should pursue
the matter without reference to the
Select Committee.

Shri N. C. Chatterjee: When this
Bill is taken wup, hon. Members
should realise that, when we are
amending the Constitution, it is not
merely for this time but for all time
that we are clothing the executive or
the President with powers which may
be abused in the future, Therefore, I
am particularly anxious to see that
suitable amendments may be moved
here and that they should be discus-
sed in a Select Committee and
possibly the Committee will take only
an hour and a half, and then we can
come the next day and finalise the
whole thing in the House.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Some of the Members have said that
it was the unanimous decisipn of the
Business Advisory Commitee. I do
agree. But you remember that practi-
eally, th.y decided originally that the
Bill should be straightway taken and
finished. But one of the Members
objected to it and I certainly agreed
to his suggestion that the Bill may be
referred to the Select Committee on
the same day, that is, on Wednesday,
and should be taken up the next day,
Thursday, and the whole thing be
finished on that day. My friend Shri
Chatterjee has also referred to this,
and if it is agreed to, we have no
objection. The Select Committee re-
port should be submitted on Thursday
and the whole thing should be finished
on Thursdy. That was the agreement
generally arrived at by us at the
Business Advisory Committee.

Mr. Speaker: Let us not take more
time on this aspect, because I find
that we are all substantially agreed
on the substance of the proposal. Only
the technique is now to be settled. So,
it seems that there is a meeting point
between the tw::n. but there is one little
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difficulty, in the way of procedure,
which Members have to solve. It was
originally suggested that we should
have one day between the first two
stages, because, after the Select Com-
mittee report was presented some
time was required for circulating the
report and for receiving some amend-
ments also which, of course, is a
different matter. But I think the whole
thing can be compromised by saying
that we take up the Bill, discuss for
three hours, as suggested by the
Business Advisory Committee on
Wednesday, refer it to the Select
Committee, the Select Committee
makes the report by the evening of
the same day — if that is possible —
and the report might be circulated, if
at all it is possible, the next morning,
and the Bill be finished on Thursday.

Shri Shree Narayan Das (Dar-
bhanga Central): If the Bill is taken
up for reference to the Select Com-
mittee, the whole time will be taken
as proposed, and the presence of at
least two-thirds majority will have to
be secured; and then on the other day
also, when the Bill is taken up for
consideration after the Select Com-
mittee stage, the presence of at least
two-thirds of the total strength of
Members will be necessary. Though
it is not such an important Bill, it
makes it necessary that the presence
of practically all the Members ix
secured on both the days?

Mr. Speaker: I think just a little
inconvenience to Members to attend

on’ both days is really not a proper

excuse. The Members are charged
with the duty of being present here
and contributing to the debate and
helping a proper procedure So, I
think we shall have this Bill brought
up on Wednesday.

Shri Biswas: I want to say one
point and it is this. When we are going
tu stick to the convention to which
my hon. friend has referred—that it
is a Constitution Bill and therefore «
must go to the Select Committee and
so on—the convention also requires
that it should be a Joint Commitiee
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[Shri Biswas]
which should go into the Bill. That
means this Bill has got to be referred
to the other House and that means
further loss of time. That point of
view may also be kept before the
House.

Mr. Speaker: That point was also
considered and it was thought that
it will expedite the disposal of the
Bill much earlier by having a Com-
mittee of this House only. If the other
House wants, it is free to have its

own Committee. There is no difficulty °

about it.

Shri T. 8. A. Chettiar: If you want
to decide that the Bill may be refer-
red to the Select Committee. I would
like to make an amendment, when it
comes for consideration after the re-
port of the Select Committee, that it
should be given at least three hours

for consideration after the Select

Committee report is received. This is
an important matter.

Mr. Speaker: We shall settle the
time later. There is one thing on which
I want an assurance from the hon.
Members of this House. It may not be
possible to circulate the report of the
Select Committee immediately, be-
fore the Bill comes for consideration
and the final passing stage. That is the
difficulty. We shall adjust the timings
when the Bill comes up when the
motion for reference -to the Select
Committee is passed and when the
Select Committee report is presen‘l.ed
to the House.

Shri N, C. Chatterjre: If the final
discussion on the passing of this Bill
takes place on Friday, then there will
be no difficulty, I think we will be able
to spare one hour on Friday.

Shri Satya Narayan Sinha: That
will go against the decision which we
arrived at in the Business Advisory
Committee. We had agreed in the
Business Advisory Committee that

the whole thing should be ﬁmshed on
Thursday.

Mr. Speaker: Taking into conside-
ration all these facts, what difference
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will 24 hours make? The other House
is sitting up to the 23rd; Friday will
be 2nd December and even in the
non-official day we get 2} hours and
we can pass the Bill on that day.
Even if we accept some kind of
amendment later, we can divide the
time as two and two. We can have 2
hours for the first stage and 2 hours
for the final stage. This can be done
by sitting longer for the Private
Members' Business. We can adjust the
timings like that.

Shri Satya Narayan Sinha: I agree.

Mr. Speaker: The only question is
about the division of the time.

Shri T. 8. A. Chettiar: We can have
2 hours and 3 hours respectively.

Mr. Speaker: We will have 2 hours
and 2 hours. So, the report — it is
not yet before the House — will stand
amended to this extent. Instead of the
general discussion being for 3 hours,
it will be for 2 hours, and the clause-
by-clause consideration—there will be
only one clause—will take 2 hours.
That is how the division of time will
be made. We /will have the
Select Committee's report on Friday.
The Select Committee, it is under-
stood, will not apply for extension of
time.

Shri Jaipal Bingh (Ranchi West—
Reserved—Sch, Tribes) 1 would
like to make a submission, because
my name has been indirectly brought
in. The hon. Minister of Parliamentary
Affairs stated that it was practically ~
agreed that the Bill would be straight-
way taken and disposed of. I humbly
submit that he suggested this and, it
was I who opposed it and said that any
amendment to the Constitution, even
if it be to change a ful stop into a
comma, must go to a Select Com-
mittee. That was the position.

UNIVERSITY GRANTS COMMIS-
SION BILL

Mr. Speaker: The House will now

proceed with the further clause-by-
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clause consideration of the Bill to

make provision for the co-ordination’

and determination of standards in
Universities and for that purpose, to
establish a University Grants Com-
mission, as reported by the Joint
Committee. In this respett, I should
like to invite the attention of the
House to an important aspect. The
House had adopted the report of the
Business Advisory Committee which
had fixed 13 hours in all and it was
agreed also that we should have one
hour for the third reading stage. The
difficulty has been that the clause-by-
clause consideration has not yvet been
finished and out of the time allotted,
we have got only 45 minutes left,
including the third reading stage.
Therefore, there are two alternatives
now. One is to apply the Guilotine
from now on in respect of all the re-
maining clauses; otherwise it will not
be possible to keep to the time
schedule. Hon. Members know that
we are striving against time. There is
one other alternative also and that
is that as a clause is called out, only
such amendments as are important
may be mentioned. There may be
short speeches and in a few minutes
we might finish the clause-by-clause
consideration, leaving half an hour
for the third reading stage.

Shri Raghavachari (Penukonda):
Half an hour may be allotted for the
clause-by-clause consideration and 15
minutes for the third reading.

Mr. Speaker: If we really want to
‘mean business, we must make it a
point that we stick to time. Other-
wise, the effect will be that all the
extra time that is now taken will to
that cxtent be reduced from the time
allotted for the discussion of the
SR.C. Report. That is how it will
turn out.

Shri T. N. Singh (Banaras Distt.—
East): This is a very important Bill
and we can have half an hour more
for this Bill.

Mr. Speaker: The time was allotted
taking into consideration all that kind
of thing. The maximum time asked
for in the Business. Advisory Com-
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mittez by various parties was allotted.
We have to adjust ourselves to the re-
quirements of time.

Shri T. 8. A. Chettiar (Tiruppur):
On the previous day, it might have
been calculated that we began at 12,
whereas actually we began at 12-20,

Mr. Speaker: All that has been
taken into consideration and only the
actual time has been calculated. It
is not that any time even a minute
less than 13 hours is going to be
allotted.

Shri T. 8. A. Chettiar: I feel that
we should extend the time by at least
half an hour.

Mr. Speaker; I think it will be a bad
precedent.

Shri T. S. A, Chettiar: We never
have precedents in this House; every
time we decide afresh.

Mr. Speaker: I think there is some-
thing which binds us and by wmen
we should go.

Shri H. N, Mukerjee (Calcutta
North-East): I am very much for
sticking to the time-schedule, but in
view of the nature of the discussien
so far as the University Grants Com-
mission Bill §s concerned and also in
view of the fact that today the agenda
is rather sparse and the next item is
perhaps likely to take lesser time
than the scheduled time—that is my
anticipation — can we have half an
hour extra for the third reading stage?
This Bill is really very important

Mr. Speaker: We shall have half an
hour extra, all right. We shall have
half an hour from now on for the
clauses. Half an hour from now will
mean 1-10 P.M. So, the Guillotine for
the clauses will be applied at 10
minutes past 1 O'clock. We will have
balf an hour for the third reading;
that means, till 1-40 p.M.

We will now take up clause 13°
There are two amendments Nos. 49
and 50.



671 University Grants 28 NOVEMBER 1855

Clause 13— Inspection.

Shri V. P. Nayar (Chirayinkil): 1
beg to move:

(1) Page 5, line 23—
omit “after consultation with the
University™.

(2) Page 5—
omit lines 26 to 29.

Mr. Speaker: Amendments moved:
(1) Page 5, line 22—

omit “after consultation with
the University”.

(2) Page 5— ‘
omit lines 26 to 20.

Shri Meghnad Saha (Calcutta—
North-West): Clause 13 imposes a very
important function on the University
Grants Commission, the function of
ascertaining the financial needs of a
University or its standardg of teach-
ing, examination and research. As
far as I find the Bill is very defective
ang it does not provide any machinery
for doing all these things. -

[Mr. DerUTY-SPEAKER in the Chair]

We have got about thirty ' univer-
gities. The University Grants commis-
sion has to enquire into the standards
of these thirty or thirty-five univer-
sities or more which may be coming
into existence, and so forth. But as
regards the administrative machinery
for undertaking all these investiga-
tions, I have again and again repeat-
ed that the Bill ag it stands ig very
very defective in this respect. I was in
the University Grants Committee
which was there in 1948, which never
worked, because all the members were
honorary and there were no whole-
time men. Members used to come
once in six months, and they never
read the agenda, and no business was
done. It was merely an appendage
of the Education Ministry.

If you examine the structure of the
Universitv Grants Commission in

" ‘England you find that the University
Grants Commission there is not a

Commission Bill 672

Commission of the Education Ministry
at all. It is merely a committee of the
Treasury, that is the Finance Depart-
ment. It gets a certain amount of
grant and, after performing its duties
and examining the needs of different
universities, it disburses this amount
of money. And it has worked very
well.

As the Bill now stands, I am sorry
the Members of the Joint Committee
have played into the hands of the
Education Ministry. They have given
all the power to the Education
Ministry.

The objective of the Radhakrishnan
Commission of which I was a member
— and I had taken a part in drafting
the report of that Commission —
was that this University Grants
Lommission should be an entirely
autonomous body. It will have very
little to do with the Education
Ministry at all, and it will carry on
its work just as the Public Service
Commission does, without reference to
any Ministry whatsoever. I think that
unless the Bill is amended in the way
I have indicated, this measure would
be absolutely defective.

The Second Five Year Plan is
allotting quite a large amount of
money, about Rs. 35 crores, I am told,
for the improvement of the universi-
ties in the next five years. The mere
allotment of money is not sufficient.
You must have a body of experts who
will examine from day to day how
this money has to be well spent.
Otherwise the money may run into the
gutters, money may be given to
places which do not deserve it, and the
whole objective of the University
Grants Commission will be defeated.

1 have therefore pressed for am
amendment that in addition to the
whole-time Chairman of the Univer-
sity Grants Commission, which the

. Education Ministry had the good sense
.to-accept, there should be four other

members of the same brand as the
Chairman.
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Mr. Depuiy-Speaker: The hon.
Member has been referring to it on
many occasions in this Bill. He lost
it in clause 5. He is repeating it agamn
and again.

Shri Meghnad Saha: A large amount
of burden has been imposed on the
Commission by this clause.

Mr. Deputy-Speaker: The principle
was not accepted. His suggestion was
not accepted. He is saying it again and
again. It is only that sugestion which
will rectify it. But the House has
come to an opinion on it, and it is
useless repeating it.

Shri Meghnad Saha: In the course
of the discussion in the House the
other day there was a good deal of
support to the point of view put for-
ward by me. Pandit Thakur Das
Bhargava, Shri T. S. A. Chettiar and
many others supported my point.

Mr. Deputy-Speaker: The opinion
may be in favour, but the main point
has not been accepted by the House.
It is an ordinary rule of procedure
that if on a particular point an opinion
has been expressed by the House or a
decision taken at one stage, there is no
good convassing the same thing at
another stage and it cannot be dome.
We are not reviewing it. f he has
other arguments to advance, by all
means he can do so.

Shri Meghnad Saha: You will find
that in the Bill you have put in
clauses which strengthen my argu-
ment. Will you not allow a discus-
sion on that?

Mr. Deputy-Speaker:
not going to review
clause.

Shri Meghnad Saha: It is only in
connection with clause 13 that I am
putting forward my point of view,
because clause 13 imposes quite
stringent duties on the University
Grants Commission.

Here you are setting up a body
which is going to be a sort of super-
university, which will enquire into,
say, the standards of scientific teach-

But we are
the previous
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ing in this country. There are thirty
universities. Who is going to organise

" all this study? Do you mean to say

that an officer of the Education Minis-
try can do it, or any number of officers
there can do it? I have been told by
the sponsors of this Bill that they
can appoint any officer. You have
not fixed any standard for that officer.

Therefore, I would still press upon
the Government to accept my amend-
ment which will make this Uniersity
Grants Commission a really effective
body.

Shri T. §. A. Chettiar: I wish to
point out only. one thing. The hon.
Member said that the Joint Select
Committee has played into the hands
of the Ministry. I do not think the
Ministry itself feels that way.
Originally the Bill was such a
stringent Bill. We have incorporated
provisions so that the independece of
the universities may be safeguarded
in various ways. The old clauses which
he refers to have been amended, and:
the latter portion of original clause-
13 (1), which looked like a penal
clause, has been entitely omitted.
Even sub-clause (2) which provides
that the yniversity must be associated.
with tke enquiry, is something new..
So to our mind this Bill is consider-
ably better than the original one in.
the way it guarantees the association
of the universities concerned, in thesa-
enquiries.

We entirely agree with the hon.
Member that more than one whole-
time person will be necessary. But, as
has been pointed out, the Bill provides:
compulsorily for one whole-time:
Chairman. But the Bill also provides
that by rules the Government can-
allow the University Grants Commis-
sion to appoint more than one full-
time officer for these purposes.

To my mind the present amend-
ments are merely negative amend-
ments which cannot be accepted by
the House, for if they are accepted
the consequence will be like this.
Clause 13 (2) provides that the uni-
versity concerned must be associated
with the enguiry. Amendment No. 50
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[Shri T. S. A. Chettiar]

seeks to omit that clause. That means
the representatives of the university
need not be associated. That will be
.against the very thing for which he
is speaking, and so ] think this amend-
ment should not be accepted.

Shri D. C. Sharma (Hoshiarpur):
Though on the whole I do not find
this Bill to be as good as I wish, the
inclusion of clause 13 is wvery very
;satisfactory. In the first place, as ha=
:beerr pointed out, it is conducive to the
-academic freedom of the universities.
"We all have been talking about that
on the floor of the House, and this
.clause does strengthen the hands or
those~who have been arguing for that

Secondly, 1 do not think the Uni-
-versity Grants Commission can have
all kinds of specialists, whether
whole-time or part-time. There are
s0 many subjects taught in the Univer-
-sities. There are so many new sub-
jects that are going to be taught in
the Universities. I do not think it will
be possible for any whole-time person
to go and inspect any University at
any time concerning any of these sub-
jects. What happens in the Universi-
ties is this. We appoint ad hoc in-
spectors. For instance, in the Pun-
jab University we want to inspect the
colleges. But, we do not have whole-
time jnspectors. We get hold of a
specialist and send him as an inspec-
tor. X )

Pandit K. C. Sharma: (Meerut
Distt.—South): That is also done in
. other Universities.

Shri D. C, Sharma: Everything is -

. done in our University; only you are
not there.

‘What I was saying was, so far as
Inspectors are concerned, they can be
taken from a pool which will consist
of professors of all the Universities
- of India.

Bhri T. S. A. Chettlar: May I point
- out clause 9 (1)?

Shri D. C. Sharma: This is a very
good thing. I feel that there has been
. a great improvement. When an ins-

University Grants 28 NOVEMBER 1955

676

Commission Bill

pection is going to be made, the parti-
cular University is going to be asso-
ciated with it. This, again is some-
thing which will be useful for the
University to place its case before the
Inspection  committee. Therefore,
looking at it from an objective point
of view, and without saying that the
point of view put forward by Shri
Meghnad Saha was not good—it was
very good in some ways—I would say
that clause 13 is very satisfactory
and it should be passed as such. This
is, perhaps, the only clause about
which I do not have any differences
with the framers.

The Parliamentary Seeretary to the
Minister of Education (Dr. M. M.
Das): There are two amendments
that have been moved by my hon.
friend Shri V. P. Nayar about this
particular clause. By  his first
amendment he wants that the Univer-
sities should not be consulted when
the University Grants Commission
will visit them or make any enquiry.

Shri V. P. Nayar: It is not ‘should’;
you have not properly understood it

Dr. M. M. Das: By the second
amendment, he proposes that in that
inspection or enquiry, the University
should not be associated  The
speeches of my hon. friend Shri
H. N. Mukerjee, the Deputy-Leader
of the Communist Party are still ring-
ing in my ears. He is a staunch
supporter of the autonomy of the
Universities. Here are two amend-
ments of Shri V. P. Nayar which
propose to take away substantial
powers from the hands of the Univer-
sities. I am confounded and I do not
understand what is the matter bet-
ween them. Perhaps, this is an

‘example of where the head does not

know what the limbs do. I do not
propose to accept these amendments.

Mr. Deputy-Speaker: The question
is:
Page 5, line 22—

Omit “after consultation with the
University”.

The motion was negatived.
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Mr. Deputy-Speaker: The question
is: J

Page 5—

omit lines 26 to 29,
The motion was negatived.

Mr. Deputy-Speaker: The question
is:
“That clause 13 stand part of the
BilL”
The motion was adopted.
Clause 13 was added to the Bill.

Clause 14— (Consequences of failure
of Universities to comply etc.)

‘Mr. Deputy-Speaker: Hon. Mem-
bers wil kindly rember that by 1-10
8ll the clauses will have to be dis-
posed of. At 1-10, the third reading
will start and close at 1-40. Guillo-
tine will be applied to all the clauses
willy-nilly at 1-10.

Shri Shree Narayan Dass (Dar-
bhanga Central): I beg to move:

_ Page 6—
after line 6 add:

“Provided that the whole matter
of withholding grant under this
section shall be placed before both
Houses of Parliament.”

'This is a simple amendment. Clause
14 says that if any University does
not comply with the recommendation
of the University Grants Commission,
the grant may be withheld from that
University. Nothing has been provid-
ed by way of appeal either to the
Government or anywhere else. It may
be that the reasons which the Uni-
versity Grants Commission has with-
held the grant may not be reasonable.
It should be known to the House
whether the grounds for which the
grants were withheld were sound or
nPL ‘Therefore, I have sought to pro-
vide in my amendment a proviso that
the whole matter of withholding of a
grant should be placed before both
Houses of Parliament. It will come
to the notice of the representatives
of the people whether the grounds on
which the grants have been withheld
are reasonable or not. It is only for
the sake of information that this
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statement should be laid on the
Table of the House giving the reasons
for which the grants were withheld.
That is the only purpose.

Mr. Deputy-Speaker: Amendment
moved:

Page 6—
after line 6, add:

“Provided that the whole master
of withholding grant under this
section shall be placed before
both Houses of Parliament.”

Dr. M. M. Das: According to the
provizsions of this Bill, the Univer-
sity Grants Commission is nothing
but an advisory or a recommendatory
body. It has no power to enforce its
decisions upon the Universities. The
only power that is given to the Uni-
versity Grants Commission is that the
Commission can withold the grants
which they propose to give. The hon.
Member’s amiendment says that be-
fore withholding the proposed grant,
the whole matter should be placed
before both the Houses of Parlia-
ment.

Shri Shree Narayan Das: Not be-
fore. It is for the University Grants
Commission to take action. After
action is taken, the statement will be
laid on the Table of the Houses in
certain circumstances where grants
are withheld, only for the sake of in
formation.

Dr, M. M. Das: I am sorry, I can-
not accept the amendment. So far
as this House is concerned, the
annual report will be placed before
this House and hon. Members will get
an opportunity to discuss this report
If anything of this sort happens where
8 University is prevented from gat-
ting the Grants or the University
Grants Commission refuses to pay on
certain grounds to a University, it
will be mentioned in the report and
hon. Members of this House will find
an opportunity of going through it
and discussing it. 1 am sorry I can~
not accept the amendment.
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Mr. Deputy-Speaker: The question
- H
Page 6—

after line 6 add:

“Provided that the whole matter
of withholding grant under this
section shall be placed before

, both Houses of Parliament.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

.

“That clause 14 stand part of the
Bm.)!

- The motion was adopted.
Clause 14 was added to the Bill.
Clauses 15 to 17 were added to the

Clause 18.— (Annual report)

Shri Shree Narayan Das: I beg to
mave:

Page 6, line 29—
after “previous year”.insert:

“as also an annual report om
University educataion in India for
the same period,”

Clause 18 is going to provide for the
submission of an annual report with
regard to the activities of the Univer-
sity Grants Commission. It is one
of the functions of the University
Grants Commission to collect infor-
mation on all matters relating to Uni-
versity education in India and other
countries as it thinks fitt I would
like to insert here a provision that it
should also be duty of the University
Grants Comimission to prepare an
annual report on University education
in India for the same period. It is
one of the functions of the Univer-
sity Grants Commission to prepare an
annual report discribing its activities.
‘While it is one of the duties of this
Commission to collect information, it
is the fitness of things that the Com-
mission should also prepare an an-
nual repert on University Education
in India side by with the report on
its activities. I think the Govern-
ment will accept my amendment.
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Mr. Deputy-Speaker: Amendment
moved:

Page 6, line 29—
after “previous year" insert:

“as also an annual report on
University education in India for
the same period,”

Dr. M. M. Das: The University
Grants Commission is going to be cre-
ated for a limited purpose, with limit-
ed functions. So far as the annual
report on University education in
India is concerned, that responsibility
has been taken up by the Central
Government. Moreover, as the House
knows, there are some Central Uni-
versities and a member of State Uni-
versities. So far as the Central Uni-
versities are concerned, the Central
Government knows the facts.
As regards the State Univer-
sities, we have to collect the facts
from the State Governments. That
responsibility has been taken up by
the Central Government. Evey year,
so far as I remember, this report on
University education in India is pub-
lished. I do not think it will be pro-
per to encumber the University
Grants Commission with this addi-
tional responsibility.

Shri Shree Narayan Das: On
point of information, will the Parlia-
mentary Secretary indicate what is
the- year for which the latest report
is available with the Central Gov-
ernment. .

Dr. M. M. Das: I think reports
are available.

Shri Shree Narayam Das: 1 want
to know the latest year.

Dr. M. M. Das: I cannot say of
hand. There are reports. 1 mar
also say that sometimes it takes timc.

Shri V. P. Nayar: The latest re-
port is of 1950-51 published in 1958.

Dr. M. M. Das: It may be that the
State Governments took some time to
supply the information to the-Central
Government.
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Shri V. P. Nayar: I have it here.
Why blame State Governments?

Shri T. §. A, Chettiar: 1 am very
much in sympathy with what Shri
Shree Narayan Das has said, but I do
not know whether we can ask them
to do a job which is more than what
their business is. Their job is to help
the universities to the extent possible.
This job of giving a report on all uni-
versity education is something much
wider, and I do not know whether we
«<an statutorily ask them to do it.

Shri Shree Narayan Das: One of
the functions of the Commission is to
collect information on all matters re-
lating to university education in In-
dia and other countries also. When
this is one of their functions, why can
they not prepare a report?

Mr. Deputy-Speaker: What is the
meaning of sending an annual report
five years or ten ‘years after the year
is over? It is for the purpose of
guiding the future, is it not?

Shri T. 8. A. Chettiar: The point
is that the report of ‘the Commission
must be presented to the Parliment
within one year of the year for which
the report is intended. That is the
real point which he wants.. I entirely
agree about that. We get statistics
from the Government of India which
have become very old, because they
are five years old. So, I think there
is certainly a case for speeding up the
reports. If there is any amendment
which says that the report should be
submitted within 12 months of the
year of the report, that is a point that
;nay be put in if the House thinks

t.

Shri T. N. Singh: The Minister
could have given some assurance that
the reports would be placed as early
as possible.

Dr. M. M. Das: So far as the Uni-
wersity Grants Commission is cpncern-
<d, the provision is there. The acti-
vities of the Commission will be sub-
mitted to Parliament. So far as uni-
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versity education in the whole coun-
try is concerned....

Shri T. 8. A. Chettiar: When will
you send that report? It may be we
will get the report for 1955-58 in 1080-
61,

Mr. Deputy-Speaker: That is
the point.

The Deputy Minister of Education
(Dr. K. L. Shrimali): May I suggest
that it is a matter of detail and the
Commission will lay down its own
procedure and its own rules as regards
its work? The Commission will cer-
tainly lay before both the Houses the
repurt of its activities. As regards
what other reports the Commission

. should prepare or not prepare is a-

matter which should be left to the
Commission itself.  The Ministry of
Education is already preparing the re-
ports and they are being circulated.

Mr. Deputy-Speaker: One other
thing also cropped up. If the report
for 1950-51 is submitted in 1955 what
is the object of placing it before
Parliament? Why not the Minister
say that it will be submitted within
a year or two years at the most, but
not beyond that? If even that is not
possible, the object is frustrated. Ten
years later it may be placed before
Parliament. What is the object of it?

Shri T. 8. A. Chettiar: Now, it is
too late to make an amendment. The
clause says that the Commission
shall prepare once every Yyear, in
such form and at such time as may
be prescribed, an annual report etc.
If the Government gives an under-
taking that under the rules they will
say that the report must be prepared
within six months after the close of
the year, that will meet the wishes of
the House.

Dr, M. M. Das: I think thes: mat.
ters are usually dealt with under the
rules.

Mr. beput:r-Speaker: They are not
dealt with because 1950-51 is the
latest report available. :
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Dr. K, L. Shrimali: He is refer-
ring to the report which has been
produced by the Ministry of Educa-
tion.

Shri V. P. Nayar: We do not want
that to happen again in the case of
this University Grants Commissien.
For your information I may submit
that this report is very wvaluable be-
cause it contains so many figures and
the figures were collected in 1950.
Here I find the preface of
Mr, Humayun Kabir dated 22nd
October, 1954 in which not a word is
said about the reasons for the delay
also.

Mr. Deputy-Speaker: We are not

discussing that report,

Shri V. P. Nayar: We do not want
the same thing to happen in future
reports.

Mr. Députy-Smku: That is all
right. .

Shri D. C. Sharma: I am amazed at
the utterance made by the Deputy
Minister. He said “Leave it to the
rules.” The unfortunate thing ig that
the gentlemen who are incharge of
the Bill are not in a position to
commit themselves anywhere, and
therefore it is no use asking them.
I would say that this is a very in-
nocuous thing, that, for example, the
report for the year 1835-568 should
be submitted to Parliament by the
.end of 1956-57. There should be a
year's time-lag, but 1 am sorry these
gent'emen are not in a position to
commit themselves even to that. Seo,
1 think it is up to you to come to our
rescue and see that this simple,
innocuous, harmless amendment i8
passed which does not involve any
work for the Ministry.

Dr. M, M. Das: Where is the
amendment?

Shri T. S. A. Chettlar: What is the
difficulty for the Minister to assure
us that the report will be submitted
within a year or six months and
that rules to that effect will be
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framed? Where is the difficulty In
giving that assurance?

Dr. K. L. Shrimall: The clause as it
is, reads:

“The Commission shall prepare
once every year, in such form
and at such time as may be pres-
cribed....”

The intention is that the report
should be submitted every wyezar. Of
course, the time is not fixed. Is it
not possible to leave that to the
Commission “itself? Sometimes there
may be very heavy work for the Com-
mission.

Bhri T. N, Singh: To that we are
also a party as Parliament and we
want to get the reports. Certainly
we must have a say in the matter.
‘We have got the right to say that we
want these reports early. Where is
the difficulty for the Minister to
give the assurance?: :

Shri T, §. A. Chettiar: If you will
kindly waive notice, I would suggest
that after the words “every year”
the words “within twelve months of
the completion of the year” may be
inserted.

Shri V. P. Nayar: Why 12 months?
The information is not collected
next year.

Dr. K L. Shrimali: I anf prepared
to assure the House that the report
will be completed within 12 months.

Mr. Deputy-Speaker: So far as the

amendment is comcerned, it is
different.

The question is:
Page 6, line 29—
after “previous year” insert:

“as also an m;nual report on
University education in Indis
for the same period,”

The motion was negatived.
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Mr, Deputy-Speaker: The question
is:
“That clause 18 stand part of
the Bill" .

The motion was adopted.
Clause 18 was added to the Bill
Clause 19 was added to the Bill.
Clamse 20 (Directions by the

Central Government).
Shri Shree Narayan Das: I beg to
move:
Page T—
lines 18 and 19—

for “the decision of the Central
Government shall be final" substi-
tute:

“the whole quesiion shall be
placed before Parliameat and the
decision of Parliament shall be
final
This clause refers to a very import-

ant subject and I think it was
discussed+ during the general discus-
sion. It has been stated in the Bill
that if there is a difference of opinion
between the Commission and the
Government as to whether a particular
question relates to national purposes
or not, the decision of the Central
Government shall be final. I think the
decision of Parliament should be final.
I think it is for this Supreme body
to decide whether a question is of
national importance or not. The
Central Government is the executive
authority of this Parliament and there
is a difference of opinion between the
Commission and the Government, the
matter should come up before the
House and the House should decide it

I hope the Government will accept
my amendment.
Mr. Deputy-Speaker: Amendment

moved:

Page 7, lines 18 and 19—

for “the decision of the Central
Government shall be tinal” substi-
tute:

“the whole question shall be .
placed before the Parliament and

the decision of Parliament
shall be final.”
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Dr. M. M. Das: There can be no-
doubt that the Central Government are
a creatuye of the Parliament, and that
the power exercised by the Govern-

.ment of India is the power of the-
Parliament. So far as the amendment
of my hon. friend Shri Shree Narayan
Das is concerned, we do not think
that it is necessary to give this decid-
ing power in the hands of Parliament;
it is not because we do not want to-
give it in the hands ef Parliament but
because we do not think that it is
necessary to do so. The Central Gov-
ernment will formulate the policy.
They are responsible for running the
State, and therefore they should de-
cide whether a particular question is
a matter of policy or not. Of course
Parliament is above them.

Mr. Deputy-Speaker: The question
1is:

Page 7, lines 18 and 19—

for “the decision of the Central
Government shall be final” substi-
tute: '

“the whole question shall be
placed before Parliament and the
decision of Parliament shall be
final"

The motion was negatived.
Mr. Deputy-Speaker: The question
is: .
“That clause 20 stand part of the
Bill.”

The motion was adopted.

Clause 20 was adopted to the Bill.

Mr. Deputy-Speaker: It is now 1.10
pM. So, I shall put the remaining
clauses to vote together.

The question is:

“That clauses 21 to 26, clause 1,
the Enacting Formula and the
Title stand part of the Bill".

The motion was adopted.

/.tauses 21 to 28, clause 1, the Enacting
Formula and the Title were added
to the Bill.
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Dr. M. M. Das: I beg to move:

“That the Bill, as amended, be
passed”.

Mr. Deputy-Speaker: Motion moved:

“That the
passed.”

Bill. as amended, be

Shri T. S. A, Chettiar: The Uni-
wversity Grants Commission Bill is a
landmark in the growth of university
education in this country. Many fears
have .been expressed that this Bill
‘may interfere with the autonomy of
the universities. But to my mind, as
has been put very well in the happy
phraseology of the Radhakrishnan
Commission. nobody can be absolute-
ly independent in personal or publie
‘life: it is a matter of co-operation at
the highest level. We do hope that the
large amount of help that will be
necessary for the development of edu-
-cation in this couniry will come from
the University Grants Commission,
and when it comes, it will not come
with fetters but with enlightenment
and guidance. On the other hand, we
-must also remember that there are
universities and universities; certain
universities will require a little more
-guidance than others. I hope healthy
conventions will be developed, which
will provide for the growth of uni-
versities and university education in
the best manner possible.

(me other matter which has been
«disturbing the minds of the public is
the scope of the Bill The Bill as
introduced was confined only to the
.constituent colleges, but later on it

was amended by the Joint Committee .

to include such colleges as may be
approved by the University Grants
Commission on the recommendations
of the University. Further, in the
course of the debate. an assurance has
been given that it will apply to all
post-graduate institutions. This in my
opinion is a very welcome thing.

That does mot mean that it is not
-mecessary to apply the provisions of
this Bill to the affiliated colleges.
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Nearly 90 per cent. of our students
study in the affiliated colleges, and a
real improvement of university edu-
cation.,can come about only if the Bill
is applied to the affiliated colleges. So,
I do hope that what has been done is
only a beginning, and as has been ex-
plained by Dr. M. M. Das, the door
will be open for the inclusion of ‘hese
colleges also. I hope with improve-
ment in the finances of the country,
they will also be able to get help from
this Commission.

In the end, I would like to refer to
clause 20, which we were discussing
only a little while ago. Some people
have been really disturbed as to what
matters of national policy may mean.
I would congratulate the Ministry and
the hon. Minister for the statement
that they have made that they will
categorically provide in the rules that
the matter of adopting Hindi as the
medium of instruction is not a matter
of national policy and that each uni-
versity is free to adopt its own regio-
nal language as the medium of ins-
truction. I hope they will state it
categorically in the rules so that later
on there may not be scope for inter-
pretation this way or that way.

1 do hope that in future the con-
ventions will grow in such a way that
while we shall provide funds and
certainly take care to see that the
funds are spent properly, at the sume
time we shall also see that a certain
amount of latitude and autonomy is
left to the universities concerned, so
that they will develop and serve the
country in the best manner possible.

Mr, Deputy-Speaker: Now, Shri
H. N. Mukherjee.

Shri Shree Narayan Das: May I
point out that a large number of
Members wanted to participate in the
general discussion, but they were not
given a chance? Again, we find that
the same Members who participated
in the general discussion, are being
given' a second chance.
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Mr, Deputy-Speaker: Did the hon.
Member not participate in the general
discussion?

Shri Shree Narayan Das: No. I
tried my best, but I could not get a
chance.

Mr. Deputy-Speaker: All right. The
hon. Member may speak now. After
him. I shall call Shri H N. Muker-
jee. A

Shri Shree Narayan Das: It was in
1948 that the University Education
Commission -was set up to look into
matters concerned With university
education. That Commission made a
nurmmber of recommendations, but those
recommendations could not be carried
eut owing to stringency of funds.
“Time and again, when we put gques-
tions to the hon. Minister of Education,
he used to reply that owing to finan-
cial stringency, the recommendations
could not be implemented either by
the Centre or by the several univer-
sities. Now that the University Grants
Commission is going to be created

under this measure, I hope the
-Central Government would come
forward with sufficient amount of

funds and place them at the disposal
of the University Grants Commission
for distribution to. the different wuni-
versities for various purposes
rwconnected with the implementation of
the recommendations made long ago
by the Radhakrishnan Commission.

Doubts have been raised in the
~course of the discussion in this House
‘that the Commission that will be set
wp under this measure may interfere
with the independence and autonomy
«of the universities. In fact, the setting
up of this Commission was itself re-
commended by the University Educa-
tion Commission, but it has taken a
number of years for the Central
‘Government to appoint this Commis-
sion. I hope that before the proposed
Commission start functioning, and
start issuing instructions and direc-
tives to be carried out by the
universities, they will lay down the
principles on which they will work. I
.hope those principles will be based on
the idea of least interference. Since

427 L.SD. 1
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the power of the purse is going to be
entrusted to this Commission, and
since that power will be very effect-
ive, I would like to caution Govern-
ment and also Parliament that they
should be careful to see that that
power is not used as a pressure on the
executives of the universities to do
certain activities which in the opinion
of the universities will be considered
as interference. ~

With regard to the functions of the
Commission also, certain suggestions
were made by the University Grants
Commission. One of them was that
this Commission should be entrusted
with the work of making recommen-
dations to the President in regard to
the creation and development of new
universities, by issuing charters, but
that suggestion was rejected. I feel
that the University Grants Commis-
sion should create facilities in the
country and also encourage and advise
the publie, voluntary and Government
institutions to make efforts for collect-~
ing local contributions for the purpose
of creating new educational institu-
tions in the country. If it is only left
to the Central Government, it will be
difficult for them to do anything. So,
it will depend largely on the chari-
table contributions made by the pub-
lic. If local efforts are made to collect
such voluntary contributions, the Uni-
versity Grants Commission should
encourage them and also help them
by giving grants for the development -
of higher education in rural areas.

I hope the University Grants Com-
mission that is pgoing to be
constituted under this Bill will do all
that is necessary for carrying out the
recommendations of the University
Education Commission, which were
made long ago.

Shri H. N. Mukerjee: This Bill,
which is going to be passed in a short
while, is a limited measure and, like
the proverbial curate’s egg. it is good
enry In parts. But I hope that 1s
results }wy be better than I fear they"
wi]!_be' 1]
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[Shri H. N. Mukerjee]

1 have several regrets in regard to
the form of the Bill as it passes this
House. One is in regard to affiliated
colleges, whose condition I am very
well aware of on account of close
association. I know they have got very
scant mercy under clause 2(f) of this
Bill, which provides that at least a
very few and select affiliated colleges
might be chosen by the University
Grants Commission for its benevol-
ence. But I wish that the recommen-
dations of the Radhakrishnan
Commission were taken more earmest-
ly into account by Government when
formulating this Bill. I know that the
Radhakrishnan Commission, of which
my friend to my left, Shri Meghnad
Saha, was a distinguished member,
went round the country, visited most
of these affiliated colleges and recom-
mended that some very definite steps
in regard to financial assistance to
these colleges should be adopted. 1
thought that when the University
Grants Commission was being set up
on a permanent foundation, some
measures would be adopted by Gov-
ernment in this direction.

I have another regret and that is in
regard to the fact that determination
of standards is a job which has been
foisted upon this nine-man body, the
University Grants Commission. This,
again, is, I feel, against the spirit of
the Radhakrishnan Commission's
Report. In Chapter XIII, section 19 of
its Report, the Radhakrishnan Com-
mission recorded a clear finding. It
said:

“We have considered the pros
and cons of prescribing additional
duties for the Commission besides
the allocation of grants, and we
have decided against it".

I feel that, as in England, the
University Grants Commission should
have trusted our academic institutions
a little more and should have left the
determination of standards to be done
by the Universities concerned or by
such agencies of academic comsultation
as the Inter-Universities Beard.
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I have another regret, and that is
that in the long title of the Bill as well
as in the formulation of the Bill, I
find that there is no emphasis— which
Was Very necessary — on expansion,
as against the other aspect, determina--
tion of standards. Now, I say this
because when this Bill was first pre-
sented to this House, ingthe Statement
of Objects and Reasons there was a

statement ‘that the problem (of higher

education) has become more acute
recently on account of the tendency to
multiply Universities’. According to
the Directory of Universities, 1953,
published by the Government, I find
that the present number of Universi-
ties in India is 39, while there are 17
Universities in the UK, which is of
the size of one of our bigger States. I
feel there is ample scope for the
establishment of many more Univer-
sities. In this connection, I want to
refer to a matter which I mentioned
earlier in the course of the discussion,
and that is the report given by
Professor Bernal in regard to the posi-
tion in China. He wrote in the New
Statesman and Nation. a British
periodical, on the 26th March and the
2nd April 1955. He said that in
Peking there are Universities of Aero-
nautics, Agricultural Engineering,
Geology, Mining, Petroleum and
Metellurgy, and he found also that
there they plan according to what the
country needs. Universities have to
subscerve the interests of the country
and, therefore, the country has to find
out how many engineers, how many
technicians, how many academicians
in different spheres are wanted and on
that basis, you go ahead. How many
of them we want has first to be formu-
lated, and then we can go ahead
There the emphasis is, on the one
hand. on the very highest quality, of
top-class education, and on the other,
on the production of qualified people
as engineers, as doctors, as technicians
of varying descriptions who would not
be truly top-class. For example, a
medical course of four years instead
of six years or more would perhaps
produce in this country a sufficient
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supply of people who can go into our
villages and man our essential medical
services. A similar proceeding can be
adopted in regard to the other techni-
cal courses necessary for us. Therefore,
what is wanted is a kind of plan
where there would be a co-ordination
of very top-class high quality higher
education, and at the same time, the
production of cadmes of our people
who would be able to go into the
country and carry on the work of
educational reconstruction or of health
recreation and all that sort of thing.

I have no time, because of the
limitation of our: schedule, to go into
detail, but I find that in Peking there
are three great colleges of Geology,
and also—they have set up a Geology
Ministry under a geologist—a whole
Ministry under a geologist. And Prof.
Bernal reports that there are 200,000
scientists, engineers and doctors in
training in China and this, he says, is
some five time the number in Britain
and about a third as many per head
of the population as in Britain.

Now, I want my country to go ahead
faster than China. I have heard the
Prime Minister say that in regard to
medical education, we are better off
than China. It is very good that we
are better off than China, but if we
are in that position, let us go ahead
faster. And China, as Prof. Bernal
says, is an example to the countries
of Asia. Let us better that example;
let us go ahead much faster than
China 15 doing today. Let us realise
that today what is wanted is the rapid
bringing out of the latent knowledge
and ability of the whole people, and
not merely of a privileged few, of a
traditional elite. And it is from that
point of view that I wish that the
University Grants Commission should
see about its work. But I fear, Sir,
that there are so many limitations
and there are so many peculiar pro-
visions redolent of the atmosphere of
yesterday that all these hopes that I
am giving expression to in regard to
the educational reconstruction of our
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country are perhaps doomed to dis-
appointment. All the same, this isa ~
measure which brings some limited
improvement to the state of things in
our educational life today and to that
extent, I am prepared to welcome it.

Shri Meghnad Saha: The University
Grants Commissior Bill is now being
passed. Speakers have already
pointed out its defects; I have had my
say and I will not repeat them. I
would only say this. There is nothing
now further to be done in the Bill
But if you take clause 25, the Central
Government have been asked to do a
lot of things. If you read through that
clause, you find that quite a lot of
burdens has been imposed on the
Central Government. I do not know
when the Central Government will
have the power to do it. As my hon.
friend, Shri V. P. Nayar, said, the
Central Government here means the
Education Ministry. He said that
something was placed in the hands of
the Education Ministry to be done in
1951, and it came out in 1954. So I
hope that all these rules which have
to be made will be made very
quickly. The Chairman of the Uni-
versity Grants Commission may be
given staff of sufficient calibre to do
all that work, and this work should
be placed before the country as early
as possible.

1 might dispel certain assertiens
which have been laid to the credit of
the Radhakrishnan Commission. It was
never the intention of the Radha-
krishnan Commission that affiliated
colleges which had only upto B_A and
BSc courses should come within tha
scope of the benefit of the L‘Inive:suy
Grants Commission. Otherwise, what
is left for the State Governments to
do? The Commission only said _that
the University- Grants Commission's
effort should be limited to post-
graduate education in arts and sngnce,
to medical education, to professional
education like that of engineering and
technology. 1 am sorry to find that
medical education is being taken away
from the purview of the University
Grants Commission. That is not the
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right thing. The Ministry of Health
should busy itself with questions of
public health, with hospitals, public
health matters and so forth. It should
not take upon itself the burden of
medical education because education
has a technigue of its own which can-
not be handled by a Ministry, how-
ever efficient it might be. So, 1 hope
very much that medical education
will also be placed under the Univer-
sity Grants Commission. As a matter
of fact, the Radhakrishnan Commission
went through all the medical colleges
in this country and found there is
a lot to be done in the matter of the
improvement of medical education in
this country. They have also make
certain suggestions; and, if you take
away medical education from the
hands of the University Grants Com-
mission, I do not know whether
medical education will ever be im-
proved in this country.

Umniversity Grants

The greatest amount of work which
the University Grants Commission has
to do is to improve the standards in
humanities, in science and in ilech-
nology. I hope, while appointing the
staff under the University Grants
Commission, we shall have the
services of experts, those who have
intimate knowledge of education in
the diffierent branches of arts, sciences
and humanities and in different kinds
of engincering. It is not very easy to
get men of that type. Probably, one
man would not do and you will have
to appoint a leader in" each one of
these and give him staff who will go
on studying the subject all over the
country. '

For instance, take engineering edu-
cation and technology. The standards
of these is very low in this country.
That is because the engineering col-
leges which we had in this country
were only meant to turn oui foremen
and maintenance engineers. We
never expzcted that they -will turn
out engineers who can design bridges
or railways, a higher type of engine-
ering which means deSign and exe-
cation,. We have no post-graduate
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courses in engineering in this coun-
try, As a matter of fact, there is no
enginearing research in this country
except some work which was done

«by Sir M. Visweswarayya and that

too probably half a century or three
quarters ol a century ago. The
greatest difficulty 'will be to raise
the standard eof technical education
in this country. Here, 1 feel that
unless the University Grants Com-
mission has got suitable staff under
it, it cannot leave this matter entirely
to the Universities. Engineering has
been expanding very rapidlv., As
science progresses, nzw types of
engineering follow. For instance,
you had no communications engineer-
ing just 40 vears ago; you had no
refrigeration 2ngineering a number
of years ago. Now, you have atomic
energy engineering also. For all
this technical and engineering edu-
cation, the country is wvery ill-pre-
pared. Sometimes, wou find the
Central Government in a very fun-
ny position. It js asked by the coun-
try to undertake the production of
some kind of engineers. They find
out some kind of engineers to do
supervision work of some scheme and

‘that is very defective,

For example, I was reading about
the formation of a Gas and Petro-
leum Technology Division. It has
been formed by the Ministry of
N R. & S, R. This matter is being
talked about for 7 years. 1 Thave
told this country that the best way
to form a good batch of technicians
and scientists in the Gas Techno-
logy Division was to have a Central
Geophysical Institute, because you
cannot ask a man who has been
trained as a geologist or trainad as
a physicist to take to this. This
work was developed in America
during the last war and even Eng-
land, Germany and France have not.
been able to produce this type of
technical engineers. It was only
after the war that they had a Cent-
ral Geo-Technological Institute and
got together a team of experts who
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can undertake this work. As a re-
sult of that, in France and Germany,
where no oil was supposed to exist,
.now, as a result of prospecting they
have got a good lot of oil, As a
matter of fact. Prof. Ducoi—he is
the head of the Scientific and Techno-
logical Division of the Government
of France—told me that by using
‘new methods they have obtained in
the south of France almost as much
oil as they need and that it will go
on for several decades. Unfortu-
nately, this principle of envolving
their own technologists has not been
accepted by the Ministries, They are
getting their geologists from There
and there and they are getting ex-
perts from France and Germany and
sqa on. They seem to think that
they can so form a division which
will do miraclés in 5 or B8 vears. 1
think this is an attitude which has
to be very much decried.

"I would give another example, the
example of rain-making. Some ex-
periments on rain-making have been
tried during the war in America and
Australia also, They have been go-
ing on making experiments on rain-
making and without any result. But
Britain is much more sagacious and
wise. A division was started for
rain-making. But the people said,
‘we do not know the fundamentals
of rain-making; first of all, give us
something for carrying on experi-
ments in the laboratory and after we
are sure of our fundamentals, . we
shall carry on this work on a wider
scale’. Unfortunately, the Ministers
on the Government side say that they
want to impress the country by per-
forming miracles, miracles in ato-
mic energy, in petroleum technology
and in everything, and they are be-
Ing guided by one or two ambitious
scientists, who lead the Government
on wrong lines. T think this ought
to be stopped. Science is a matter
of many minds; there is no such
th_ins as super genius in science. A
scientist very good in one subject
may be an absolute fool in another
subject. If technology and science is

28 NOVEMBER 1955

Commussion Biil 608

to be improved in this country, we
have to organise the scientists, we have
to take the brains of many people
and evolys a method for applying
science to this country. I think the
University Grants Commission has a
very great function to perform and
unless they appoint the right type of
men who can guide the country, this
Commission would not ever work and
it will simply be an appendage of the
Education Ministry.

1 would very much like to impress
upon the framers of this University
Grants Commission Bill that what-
ever defects we have discovered in
this Bill should be remedied by the
rules which they frame, in the ap-
pointment of the men, in the powers
which are to be given to men and
also in the standard of the men who
will be appointed,

Shri T. N. Singh: I do not kzow
whether 1 can say a few words.

Mr. Deputy-Speaker: I have no
objection provided the hon. Mem-
ber finishes in two or three minutes.

Shri T. N. Singh: I will take only
two minutes

I have a feeling that there are
certain short-comings in the Bill
and that probably we shall learn
with time and improve upon them.

1 have my own views in regard to
the determination of standards by
the Commission and I think it may
be not quite desirable and it may
not work well in practice But,
apart from that, I feel that what-
ever the measure, much depends
upon the way it is worked. And, I
have got one or two requests to
make to the Government because
it is on the conventions and the lead
which the Government can give to
this Commission much will depend.
I feel that there i$ no sounder princi-
ple than the principle of the auto-
nomy of the University. I want that
to be jealously guarded, It must be

- protected if our future generation

is to get the right education. I have

my fears because the TUniversities

which train so many of our young
]
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[Shri T. N. Singh]
students have today become the
hot-bed of political intrigue. To say
that only some persons in the Cong-
ress are trying to influence the Uni-
versities is wrong because I feel that
all kinds of political parties are
having their finger in the pie. That
must be prevented and it is essential
to do so. I am saying this because
I am one of those who hold that any
Minister, whether in the States or
at the Centre, holding a position in
the executive administration of a
University is wrong. 1 opposed it
tooth and nail as I have my fears
about it. And in two provinces this
kind of thing is happening. This
is tantamount to a political party
interfering in University education.
So I humbly appeal that it is the duty
of us all, the public, the Government,
the body which will shortly come in-
to being and the political parties, to
se2 that the autonomy of the Uni-
versities is jealously guarded and
maintained. I would like the Minis-
ter, when he replies, at  least to
touch upon this aspsct in a firm
manner so that he may see by the
method of convention that nobody
who is connected with the Govern-
ment or very actively connected with
any political parties is allowed to
interfere with the autonomy of the
Universities,

Shri Barman (North Bengal—Re-
served—Sch. Castes): May 1 also
say a few words in welcoming this
measure? It is my feeling—I do not
know whether I am correct—that so
long the Centra] Government has had
no say in the matter of Universities
excepting the Universities administer-
ed by the Centre. This is a measure
which gives responsibility as well as
power to the Central Government for
having a say in the matter of univer-
sity education all over the country,
and I think this is necessay. On this
Commission, apart from the University
representatives, there will be Central
Government servants or officers
of the Government of India.
By this way there will be
co-ordination between the efforts of
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the universities in the matter of aca-
t_:lem.'u: standards and other things and
it will be the responsibility of the
Central Government to build up th.s
nation through the Universities. Thers
isa saying that he who pays the plpp_r
has a right to call the tune. There
is a complaint throughout the country
that the standard of teaching that ob-
tains in the different parts of the count-
ry is not only different but that it does
not give the result that the mnation
wants in building the future of this
country. The Central Government
is now being associated with the
powers of the purse that will be dis-
bursed to the wvarious Universities in
India, and I hope that by getting this
power, the Central Government will
direct and promote the policy which
the naiion wants so that the Univer-
sities of all parts of India will turn
out youths as desired by the nation.
They shall not only consider the
academic side of the University
products but also the moral
side and they will frame their
policy along with the co-operation of
the Universities in such a way that
the desired results may be had from
the Universities. ‘1 welcome this
Bill,

Dr. M. M. Das: I am extremely
grateful to the hon, Members of this
House for the support thatthey have
given to this measure. There has been
some difference of opinion about some
clauses, but we think that on the
whole this measure has received bles-
sings from all quarters of the House.

More than 20 hours of the precious
time of this House have been spent
in a detailed and threadbare discus-
sion of this measure and I dare say
that these discussions have not only
expressed the great concern that is
felt by hon. Members for improving
the university education in this count-
ry, but they have also proved to be
immensely beneficial and profitable
both to the Government of India and
to the University Grants Commijssion.
I can assure the House that the views
that have been expressed by hon
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Members on the floor of this House
and the suggestions that have been
put forward by them will be given
serious consideration both by the Gov-
ernment of India in formulating their
policies and by the University Grants
Commission in the implementation
of those policies.

The idea of having a University
Grants Commission first occurred to

the Central Advisory Board of Edu- -

cation in the year 1944, but it was
the University Education Commis-
sion, that is, the Radhakrishnan Com-
mission that convinced the Govern-
ment of India of the absolute
necessity of creating a  body
like the  University Grants Com-
mission with wide powers
so that they may be able to look after
the higher education in this country.
The unco-ordinated
development of the Universities re-
sulting in unnecessary duplication
and overlapping and consequent
‘waste in resources on th2 pne hand
and the low standard of teaching,
low standard of examinations and
research on the other, perturbed the
Radhakrishnan Commission and they
recornmended the establishment of a
body such as the University Grants
Commission. The necessity ,of a
body like this can never be over-
emphasised. The very . fact that
thousands of our young students and
‘yYoung men have to go abroad every
year for higher studies is an insult
to the prestige of India as a free
nation. Not only in subjects of
science and technology in which the
West is far ahead of us, but also in
humanities, education is not consi-
dered in this country to be complete
without a foreign degree and the
degrges of our own Universities are
considered by ourselves to be in-
ferior to those of foreign Univer-
‘sities.
Shri V, P. Nayar: Not by us.

Dr. M. M. Das: Even the Research
degrees, Ph.D., Doctorate and others
-of Indian Universities are considered
by eur people as much inferior to
the ordinary Master's degree of
Hforelgn Universities.
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Shri Meghnad Saha: May [ inter-
rupt for a moment? Many of the big
educationists and scientists of this
country had no foreign education or
degrees. Sir C. V, Raman had no
foreign education or degrees; Dr.
K. S. Krishnan had no such degrees;
and if you consider me a scientist, I
have no foreign degrees; the same is
the case with Shri Jadunath Sirear.

Dr. M. M. Das: These are the
exceptions proving the rule. I am
not saying that without foreign edu-
cation no man can rise to greatness,
‘That is not my point, but I am only
saying that foreign degrees....

Mr, Deputy-Speaker: What Dr. Das
means is that the education that we
receive in this country is itself fore-
ign education!

Dr. M. M. Das: More importance is
attached to foreign degrees than to
our own dogrees in this country.

Shri Meghnad Saha: He is acting
under an illusion,

Dr. M. M. Das: I have seen doctors
receiving M.D. degress here, going
to England for M.R.C.P, etc.

Shri Meghnad Saha: If I may say so,
foreign degrees may be banned by
an Act of Parliament. I met a num-
ber of Japanese students going to
forzign countries and I asked them
whether they had come there to take
foreign degrees and they said, “if
we take any foreign degrees, our
Scholarships will be stopped, and we
are not allowed by law to accept any
foreign degrees; we have come here
only for study and not for taking our
degrees.”

Dr. M. M. Das: A great injustice
will be done to me if hon. Members
think that I want that our students
should go to foreign countries and
get degrees, That is what I do not
want. I have already stated that send-
ing Indian students abroad for higher
studies and for specialised training
is an insult to our national prestige.

Shri Meghnad Saha: Then, let him
prevent it by an Act of Parliament,
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Dr, M. M. Das: I have already
stated that it is an insult to our
prestige. It is because we have par-
Titted our universities to lower their
standard. The future of our country
depends on our universities. The
statesmen of the coming generation
who will have to shoulder the bur-
dens of this States: the administra-
tors who have to tackle thousand
and one problems of millions of our
people; the engineers and technolo-
gists, who will have to man our
growing industries, will be the pro-
ducts of our own universities, We
cannot afford to send eVEry year

thousands of our students to foreign

countries for specialised training. That
is a blot upon our universities; it js
an insult to our national prestige, We
have, therefore, to build up our uni-
versities so that they may be equal
to the task which they will be called

upon to perform in the immediate
future,

The establishment of the
Commission is a trye step towards
the reconstruction of our univer-
sities, if I may be permitted to use
that word ‘reconstruction’, Viewed
from that angle, the present legisla-
1_.ion which this House will pass with-

in a few minutes is one of the most
important legislations that the Union

Parliament has Passed upto this
d_ate. It is a measure which is de-
signed to play a vital role in build-
ing up the future of our country,
I_..et us hope that the Commission which
1s going to be set up under this

its responsibility
ual to the task

called upon to
undertake. Let us not  anticipate
the worst, ang prejudice the futyre
working of the Commission by un-
Pleasant remarks, . Let us have eon-
fidence in our universities; et us
have faith in the eminent men and
women—eminent jn thejr status,
eminent in the fleld of education—
who will be the members

of this
body. I have net the least doub

) t in
my mind that the Commission will

Grants
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prove itself equal to the task which.
it will be callad upon to perform in
the immediate future and that the-
members will be able to discharge
their responsibilities to the satisfac-
tion of all concerned,

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

SECURITIES CONTRACTS (REGU--
LATION) BILL, 1954

The Minister of Finance (Shri C.D.
Deshmukh): I beg to move:

“That the Bill to prevent un-
desirable transactions in securi-
ties by regulating the business of
dealing therein, by prohibiting.
options and by providing for cer-
tain  other matters connected
therewith, be referred to a Joint
Committee of the Houses consist-
ing of 45 members, 30 from this..
House, namely:—

1. Shri Chimanlal Chakubhsi:
Shah, Shri Bhawanji A. Khimji, .
Shri Khushi Ram Sharma, Dr.
Jayantilal Narbheram Parekh, .
Shri Shivram Rango Rane, Shri
S. 8. Natarajan, Shri C. P. Matthen,.
Shri C. R. Basappa, Shri R. P.
Navatia, Shri Radhelal Vyas, Shri-
Bhupendra Nath Misra, = Swami
Ramanand Shastri, Shri Sarju
Prasad Misra, Choudhary Raghu-
bir Singh, Shri. Krishnacharya
Joshi, Shri B. R. Bhagat, Shri
Banarsi  Prasad Jhunjhunwala,
Shri Jagannath Kolay, Shri Loke-
nath Mishra, Shri Tek Chand,
Shri Ghamandi Lal Bansal, Shri
Radheshyam Ramkumar Morarks, .
Shri U. M. Trivedi, Shri Tulsidas
Kilachand, Shri M. S. Gurupada-
swamy, Shri Jaswantraj Mehta,
Shri Narayan Rao Waghmare,.
Shri Kamal Kumar Basu, Shri
T. B. Vittal Rao and the Mover,
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and 15
Sabha;

members from Rajya

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make

a report to this House by the 15th
February, 1956;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this House recommendsto.
Rajva Sabha that Rajva Sabha do
join the said Joint Committee and -
communicate to this House the
names of members to be appoint-

ed by Rajya Sabha to the Joint
Committee.”

The subject of stock exchange
has had a long history. I do not,
however, wish to dialate on the ear-
lier history of this subject in the
twenties and the thirties, except to
make a passing reference to two
successive committees, one presided
over by Sir Wilfred Atlay, a former
Chairman of the London Stock Ex-
change and the other by Mr. W. B.
Morrison who was also connected
with the London Stock Exchange.
These committees carried out ex-
haustive enquiries into the affairs of
the Bombay Stock Exchange in 1923
and 1937 respectively but for various
reasons which it is unnecessary to
recount here, their recommendations
could not be fully implemented and

did not. therefore, secure the objects

which they sought to achieve.

Coming to more recent times, it was
the post-war boom in the stock ex-
changes from the end of 1945 to the
beginning of 1946 and its aftermath,
which drew attention, once again, to
the urgency of legislation for the re-
gulation of stock exchanges and trad-
ing in securities in these exchanges
and the then Economic Adviser of the
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Ministry of Finance was directed to
make a comprehensive study of this .
subject. His report was received in
1948, and in the same year an official
committee of representatives of the
Government of India, the Reserve -
Bank and the Government of Bombay -
was appointed to submit detailed pro-
posals for legislation.

Among other issues, the committee -
wag required to examine specifically
the desirability of prohibiting for-
ward transactions in the stock ex-
changes, of abolishing blank transfers.
subject to certain exceptions and of -
setting up clearing houses for the
settlement of contracts—some of the
major issues of stock exchange trad-
g policy which have been the subject
or much debate and controversy in
the past.

The committee made several recom-
mendations but took the general view
that an essential pre-requisite for the -
introduction of reforms in stock ex-
change practice was the reform of
Company Law and practice in several
major directions. In 1951, another
committee was informally set up to
process the recommendations of the
official committee and to prepare a-.
draft Bill Like their predecessors,
this committee also considereq it diffi-
cult to deal with the problem of blank
transfers and other related issues of
stock exchange trading policy, in the -
absence of cemtian conditions and
institutional changes which they
considered basic to any propesal for -
reforms in these matters,

A further committee under the
chairmanship of Shri A. D. Gorwalla
and including the Presidents of the -
important stock exchanges, represen-
tatives of banking and insurance and .
of share-holders and accountants was
set up later in the year and was re-
quired to furnish a revised draft of -
the Bill which the informal committee
of 1951 had prepared.

Shri V. P. Nayar (Chirayinkil):
Who represented the share-holders?
Is it Mr. Kapadia?

Shri C. D. Deshmokh: The hon.
Member will find it from a referknee -
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‘to the report of the committee which
I hope is available.

12 pM.

The present Bill now before the
House is largely based on the recom-
mendations of the Gorwalla committee
and the draft prepared by it. The
report of this Committee and the re-
-vised draft Bill prepared were circu-
lated tothe principal stcck exchanges,
~chambers of commerce and other in-
terested associations and individuals,
"The comments received from these
"bodieg and individuals have since been
-studied and analysed in the Finance
Ministry, and have been taken into
.account in the preparation of this
Bill. The present Bill now before the
‘House is thug largely based on the re-
~commendations of the Gorwalla Com-~
mittee and the draft Bill prepared by
it subject to modifications relating to
-a few important points in respect of
which the Government have either
considered it necessary to deviate
from the recommendations of this
- Committee or to defer action in the
light of the comments and criticisms
which they received from individuals
and associations. 1 think it will be
reasonable to claim that, in its pre-
sent form, the Bill now before the
‘House represents the largest common
measure of agreement among all those
who are likely to be directly con-
cerned with it, including the more en-
lightened of the stock exchanges and
the recognised organisations of trade
and industry.

I trust hon. Members will bear with
me if I make a few general observa-
tions about the scope and functions
of a well-organised and efficient secu-
rities market, before 1 proceed to ex-
plain the basic primcipal underlying
this piece of legislation. It may be a
useful introduction to my comments
.on the provisions of the Bill which
will just follow, but I do not wish to
say much on these general issues, as I
have had prepared and circulated a
short technical note with a glossary
of technical terms to the hon. Mem-
hers on the general role of stock ex-
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changes in the economy of a country
with particular reference to the more
important of their trading policies
and practices in this country.
The economic services which a well
constituted and efficiently run securi-
ties market can render to a country
with a large private sector operating
under the normal incentives and in-
pulses of private enterprise are con-
siderable. In the first place, it is only
an organised securities market which
can provide sufficient marketability
and price continuity for shares so
necessary for the needs of investors.
Secondly, it is only such a market
which can provide a reasonable mea-
sure of safety and fair dealing in the

_buying and selling of securities. Third-

ly, through the inter-play of demand
for and supply of securities, a proper-
ly organised stock exchange assists in
a reasonably correct evaluation of
securities in termg of their real worth.
Lastly, through such evaluation of
securities the stock exchange helps in
the orderly flow and distribution of
savings, as between different types of
competitive investments,

These services can, however, be
rendered by a securities market only
if, as T have stressed, it is properly
constituted and organised. Sceptics
may argue that it is impossible for
any securities market to function pro-
perly because of the undesirable acti-
vities of speculators, and yet genuine
speculation, which is based on a rea-
soned forecast of the yeal value of
the investments, represented by the
securities which are dealt with on the
exchanges, performs a very important
function. No stock exchange can
operate purely on the basis of invest-
ment buying or selling, because ‘pure’
investors in that sense are necessarily
few in number and usually possess
very limited resources. They cannot
provide the requisite volume or con-
tinuity of business, which alone would
enable a large number of buyers and
sellers to trade at all times in the ex-
changes and to bring about an adjust-
ment of the relative values of the
securities in which they trade, in con-
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formity with their real worth. It is
the buying and selling of securities on
a large scale on the basis of reasoned
forecasts which alone can give the
pecessary breadth and continuity to
the market. Informed speculation,
which takes a reasonable view of fu-
ture prospects and thus brings about
an appropriate adjustment of security
values, thus helps not only in the
<hanneling of savings into the most
productive lines but also attracts new
savings for investment into particu-
lar classes of securities. Too often,
unfortunately, speculation in shares
and scripes is not based on any rea-
soned calculation of the prospects of
a company, and comes very close to
gambling. The basic object of stock
exthange reform is, therefore, to re-
gulate speculative activities so that
they may not degenerate into gamb-
ling. It is not the object of such a re-
form to interfere with investment
buying or selling or even with legiti-
mate speculation as long as it con-
formg to the rules of the game. It is
with this object in view that the Bill
now before the House has been fram-
d. The main principles underlying
it are these:

Firstly, all existing and future stock
exchanges will need to be recognised
by the Central Government. Clause
4 lays down the conditions for the
grant of such recognition and the pro-
cedure which should be followed in
dealing with applications for recog-
nition.

Secondly, the Central Government
should have adequate power to regu-
late the constitution and organisation
of the stock exchanges, but this power
is not to be exercised except in consul-
tation with the governing bodies of the
stock exchanges concerned. These
powers are intended to enable the
‘Central Government to exerclse a
measure of external control over the
activities of stock exchanges through
the control over their constitution and
regulation without interfering with
their structural autonomy.

Thirdly, while every recognised
-stock exchange would be free to make
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or amend its bye-laws for the regula-
tion and contrel of securities, subject
to the approval of the Central Govern-
ment, power is taken to make or
amend these bye-laws under clauses
8, 9 and 10, but before the Central
Government can exercise this power,
it is required to consult stock ex-
changes in general or the governing
body of a particular stock exchange,
as the case may be, and also to record
the reasons for making or amending
the bye-law or bye-laws. As a fur-
ther safeguard, it is provided that in
all such cases a statement containing
the Central Government's reasons for
making or amending the bye-laws
should be published in the official
gazette,

Fourthly, in order to deal with ab-
normal and extraordinary situations
which may develop in the stock ex-
changes ffom time to time, power is
taken under clauses 11 and 12 to sus-
pend the business of a stock exchange,
to institute enfguiries into its affairs
generally or in respect of particular
matters, or supersede a governing
body or to appoint a governing body
when it is considered essential to do
so in any special case, or to withdraw
recognition given to a stock exchange.
These clauses provide that such power
shall be exercised only in the interest
of trade or in the public interest, and
only after the governing body of the
stock exchange concerned has had an
opportunity to show cause against the
action proposed by the Central Gov-
ernment. The reasons for the use of
such power should also be published
in the official gazette.

Fifthly, as regards the nature of the
business to be carried on in the stock
exchanges, clauses 13 to 19 provide,
among other things, that no “ready
delivery” and “futures” contracts in
securities should be entered into
otherwise than between members of a
recognised stock exchange or through
or with such members.

The object of this provision is to
ensure effective control over these
activities by requiring them to be
carried on only in such recognised
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institutions. Then, the principal to
principal contracts in securities, ex-
cept between mcmbers of a recognised
Stock Exchange, should be forbidden
and no member of a Stock Exchange
shall be permitted to enter into con-
tracts as a principal except with the
consent of his clients.

Further, in areas outside the juris-
diction of recognised Stock Exchanges
all dealers in securities must be licen-
sed on the lines of clause 1 of the
Prevention of the Fraud (Invest-
ments) Act, 1939, in the United King-
dom. Certain exemptions from this
rule are to be allowed in special cases.

Further, certain securities may be
notified in which dealings would be
permitted only subject to such con=-
ditions as the Central .Government
may prescribe. This power, would
not, however, be exercised except
after consultation with the Govern-
ing body of the S Exchange con-
cerned.

Lastly, dealings in options in secu-
rities should be prohibited.

While the main principles underly-
ing the proposed legislation are those
that I have briefly summarised. 1
would refer to two or three other im-
portant provisions of a general nature
which would be of considerable in-
terest to the House. I refer to the
Central Government's power to com-
pel listing of securities by some public
companies and the right of appeal
granted to a company which has been
refused a quotation on the Stock Ex-
changes. As hon. Members are
aware, listing is not only of great
advantage to an investor and to a
company whose shares are included in
the list of securities in which tra-
ding is permitted by a Stock Ex-
change, but also provide a valuable
indirect check and safeguard against
manipulations. Clause 20 provides
that the Central Government should
have the power to compel any public
company as defined in the Indian
Companies Act to have its shares,
bonds, debentures and other marke-
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table securities to be admitted to-
dealings on a recognised Stock Ex-
change by requiring it to fulfil any
conditions that may be prescribed in
this behalf by the Stock Exchange
concerned.

In clause 21, a right of appeal is
conferred on any public company
which has been refused a gquotation
of shares, bonds, debentures ete, by
a recognised Stock Exchange. Clause
26 of the Bill provides that it shall

be lawful for the registered share-
holders of a security to retain: any
dividend payable thereon and any

bonus or other rights unless the per-
son to whom he sold the security gets
it registered in his own name, within
a reasonable period from the date on:
which the dividend becomes payable.
This, one hopes, will be a useful in-
direct curb on improper transfers of
shares, particularly on blanks and will
assist us in controlling the lists re-
sulting from such transfers which we
have worked out the details of the
positive measures which we have in
view.

Hon. Members wil notice that
what we have thus attempted to pro-
vide in the Bill in a general system:
and apparatus of control, without de-
tailed or meticulous regulatory pro-—
visions relating to any specific mat-
ters. In particular, we have not pro—
posed to make any statutory prowi-
sions for those referms in Stock Ex-
change trading methods and practices
which have been the subject of so
much controversy in the past and still
continue to be the source of argument
and debate. As power is taken in the
proposed legislation to make. or di-
rect the making of suitable bye-laws
to deal with them, as soon as condi-
tions necessary for their introduc=
tion and enforcement have been crea-
ted, detailed regulations on these sub-
jects have been deliberately left over
to be made at a later stage, in the
light of the administrative and insti-
tutional changes which would be
needed to deal effectively with the
problems connected with them. The-
more important of these issues relate,
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among others, to blank transfers,
budlas or carry over facilities, the en-
Horcement of ‘margins’ and the es-
tablishment of clearing houses and
they have been explained in the
technical notes that 1 have referred
to and which have been circulated to
‘hon. Members. It is true that both the
Atlay and the Morrison Committees
‘in the nineteen-twenties and thirties
‘muade many recommendations as to the
‘rules and bye-laws of the Bombay
Stock Exchange relating to these mat-
ters, but all these recommendations
were contingent on the adoption of
.other measures which were simul-
tanecously recommended by them.
‘Since thesc other measures were not
.adopted, necessarily, the recommen-
.dations made by these Committees
swould not be implemented. The find-
ings of the wvarious official and infor-
mal committees which went into this
subject in recent vears were also
similar. This shows the basic diffi-
culty of making any major changes
in the existing methods-and practices
‘in the Stock Exchanges, until the pre-
conditions necessary for the success-
ful implementation of thes¢ recom-
mendations have been created. The
broad philosophy underlying the
scheme of the present Bill is that the
problems of Stock Exchange trading
policy and practices cannot be eff-
wclively dealt with until a common
framework regulating and standardi-
sing Stock Exchange practices all over
India has been provided by Central
legislation, and till the relevant sta-
tute has conferred the requisite
powers on Government, to enforce the
conditions necessary for the success-
ful working of the operative bye-
Jaws. It will be one of the first tasks
of the department entrusted with the
responsibility for the administration
of this measure to initiate such or-
‘ganisational changes in the set-up of
the existing Stock Exchanges and to
promote those institutional develop-
ments relating to their working as
constitute the essential pre-requisite
to the introduction of these basic re-
forms in the trading practices which
have often been agitated in the past
but on which some further detailed
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constructive work, 1 am afraid, yet
remains to be done. I can assure hon.
Members that thesespreliminary steps
are very much in my mind and I pro-
pose to initiate informal discussions
between the representatives of the
Stock Exchanges and my depart-
mental officers in the wvery near
future.

I shall now say a word about the
administrative set-up which we pro-
pose for the working of the Stock
Exchange legislation. As many hon.
Members are aware, the Gorwalla
Committee recommended the creation
of a Stock Exchange Commission, a
recommendation to which strong ob-
jection was taken not only by all the
Stock Exchanges in this country but
by most of the leading chambers of
commerce and other trade associa-
tions. The fear was expressed that
the creation or a top-heavy organisa-
tion like the one recommended by
that Committee would destroy the
internal autonomy of the Exchanges
and weaken the system of control en-
visaged in the Bill by the dispersal
of authority and responsibility over
multiple agencies, that is to say, the
Central Government, the Stock Ex-
change Commission and the State
Governments. The Government re-
cognised that there is force in this
contention and that much the better
course would be to strengthen and
streamline the existing departmental
organisations which we have already,
instead of adding new structures out-
gide them which would not only com-
plicate the problems of administra-
tive co-ordination and responsibility
but will also make such calls on our
very limited supply of specialised
man-power as we know by experience
we shall be unable to meet. I, there-
fore, propose to reinforce the new
Department of Company Law Ad-
ministration in the Ministry of Fi-
nance which has been entrusted with
responsibility for matters relating to
Stock Exchanges and to set up a spe-
cial directorate in it, consisting of a
nucleus of people with specialised
knowledge of Stock Exchange me-
thods and practices. It is my inten=-
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tion in due course to associate with
this Department a standing advisory
council consisting of representatives
of principal stock exchanges of trade
and industry and of those institutions
which are closely connected with the
working of joint stock companies, the
stock exchanges and the money
market. If necessary, at a later stage,
we may also consider the desirability
of associating with the stock exchan-
ges alsa suitably constituted local ad-
visory councils. I trust the adminis-
trative organisation which I have in
mind will go far to dispel the fears
and suspicion which were expressed
strongly sometime ago about the
proposed organisation being too top-
heavy or overweighted.

Sir, I think I have said enough to
indicate the broad lines on which the
present Bill has been conceived and
the objects which it seeks to achieve.
The present seems to be an opportune
moment; indeed the time seems to be
ripe for it—for considering a legisla-
tion of the type I have outlined for
the reform of the stock exchanges
on an all-India basis. The recent
passing into law of the comprehen-
sive Companies Bill is expected to
introduce far-reaching changes in the
structure and working of joint stock
companies in this country and over
the years to standardise company
management in a large segment of the
organised private sector. The reform
of our stock exchange law will be an
essential complementary measure
which in its turn will further help
to standardise the behaviour and pat-
tern of the private sector. It is my
hope that in the fullness of time we
will succeed in building up an ad-
ministrative set-up strong and com-
petent enough to discharge with under-
standing, wisdom and vigour the new
duties and responsibilities entrusted to
it. The two measures between
them will go far to create
those basic condiflons on which
alone, I. venture to think, the
edifice of a sound and revitalised pri-
vate sector can be built up duly in-
formed with the assumptions and

postulates of our socio-economic
policy, such as will enable it to play
its dynamic role in the future pat-
tern of society which we have chosen
to adopt. .

Mr. Deputy-Speaker: Motion mo~
ved:

“That the Bill to prevent un-
desirable transactions in securi-
ties by regulating the business of
dealing therein, by prohibiting
options and by providing for cer-
tain other matters connected
therewith, be referred to a Joint
Committee of the Houses consis-
ting of 45 members, 30 from this
House, namely:

Shri Chimanlal Chakubhai
Shah, Shri Bhawanji A. Khimji,
Shri Kushi Ram Sharma, Dr. Ja-
yvantilal Narbheram Parekh, Shri
Shivram Rango Nane, Shri S. S.
Natarajan, Shri C. P. Matthen,
Shri C. R. Basappa, Shri R. P.
Navatia, Shri Radhelal Vyas, Shri
Bhupendra Nath Misra, Swami
Ramanand Shastri, Shri Sarju
Prasad Misra, Choudhury Raghu-
bir Singh, Shri Krishnacharya
Joshi, Shri B. R. Bhagat, Shri
Banarsi Prasad Jhunjhunwala,.
Shri* Jaganath Kolay, Shri Loke-
nath Mishra, Shri Tek Chand,.
Shri Gh di Lal Bansal, Shri
Radheshyam Ramkumar Morarka,
.Shri U. M. Trivedi, Shri Tulsidas.
Kilachand, Shri M. 5. Gurupada-
swamy, Shri Jaswantraj Mehta,

hri Narayana Rao Waghmare,.
Shri Kamal Kumar Basu, Shri
T. B. Vittal Rao, and the Mover,
and 15 members from Rajya
Sabha;

that in order to constitute a
sitting of the Joint Committee
the quorum shall be one-third
of the total number of members.
of the Joint Committee;

that the Committee shall make
a report to this House by the 15th
February, 1956;

that in other respects the Rules
of Procedure of this House rela-
ting to Parliamentary Committees:
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will apply such variations and
modifjcations as the Speaker may
make; and

that this House recommends
to Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be ap-
pointed by Rajya Sabha to the
Joint Committee.”

I would like to inform the House
that hon. Members who are not Mem-
bers of the Joint Committee will be
given priority. Of course, if there is
still some time, I will call upon other
hon. Members,

Shri V. P. Nayar: (Chirayinkil)
Even after listening very intently to
the speech of the hon. Mover, 1
think that some of us—and that some
of us might include you also Sir,—
still remain ignorant of what matters
this Bill attempts to deal with. It is
a very very difficult matter, I know,
and the hon. Finace Minister has
helped us by a note on some of the
words which we are not familiar with.
For example, when ordinarily a man
comes and asks me what isa “mandi”,
1 would only say that I know a mandi
and that is the “subji mandi”.

Shri C. D. Deshmukh: It is
mounced as “mandhi”,

Shri V. P. Nayar:
here as “mandi”.

Mr. Deputy-Speaker:
as opposed to “teji".

Shri V. P. Nayar: Our difficulty is
that it relates to certain matters with
which we are not familar. I happen
to have no personal knowledge about
the operations of stock market nor do
I expect even the Deputy-Speaker to
have any such knowledge.

Ppro-
But it is written

It is “mandi”

Mr. Deputy-Speaker: Order, order.
I do not claim wuniversal knowledge

of "all this, but I would urge upon
hon. Members not to refer to the
knowledge or otherwise of #the

Speaker or the Deputy-Speaker, be-
cause it js embarassing. It is not as
it everybody knows everything in the
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world and some study will be neces-
sary. If you do not know, say, “I do-
not know”. 1 may or may not kmow,.

but it is wrong to refer to it, In

future no reference shall be
either for or against the Speaker with
respect to any matter in the House,

Shri V. P. Nayar:
don if I have....

I beg your par-

Mr. Deputy-Speaker: There is no-

harm in any hon. Member saying “I
do not know"; then the hon. Minister
will get up and say, “the hon. Mem-
ber must have read this and that; or
he must have gone to the stock mar-
ket" and so on. But it is no good re-
ferring to the Speaker or the Deputy-

Speaker or whoever may be in the-

Chair and saying “you yourself donot
know”. I know some of these things.

Shri V. P. Nayar: I.am Very sorry,-
if 1 have offended vou, but....

Mr. Deputy-Speaker: This is only
for the future guidance of hon. Mem- -
bers.

Shri V. P. Nayar: I shall have it
for my future guidance and I shall
never again say that the Chairman is
ignorant. All the world over we know
that the stock markets register a
buoyancy when there is the slightest
war scare and we also know that this
buoyancy just melts away, evaporates
the moment they hear about any
possibility of peace, But 1 do not.
think that as a country's barometer to
gauge the effects either outside or in-
side,. this is at all a useful institution.
It is,on the other hand a crude and’
shall I say a cruel mechanism of
“mammon worship”. Who are the
members of the stock market? It is
not the ordinary people who take a
real interest in the stock market. It
js a set of speculators. The word
“speculator” is very carefully avoided
by this Bill. I did not know the defi-
nition of the word “speculator™ as it
was applied in business and 1 was
looking up the Oxford Dictionary.

There, a speculator is defined as ‘one-

who engages in buying and selling of
commoditie; etc. in order to profit by
a rise and fall in their market value,.

718

.



719 Securities Contracts 28 NOVEMBER 1955

(Shri V. P, Nayar]

i.e. indulge in a risk for reaping ex-
cessive profit. This is the type of
people who are associating themselves
““with*the stock market. We are con-
sidering this Bill in an entirely dif-
ferent context now. I know that there
has been a committee appointed by
Government. When the hon. Minis-
“ter was referring to it as comprising
~-of various interests including the in-
terests of share-holders, I asked him
-the question as to who represented the
- share-holders’ interests and he refer-
Ted me back to the report of the com-
»mittee. I find in this Ministry of
Finance’s Resolution dated 23rd June,
1951 under which this committee was
:appointed a list of 10 personsg begin-
‘ning from Mr. A. D. Gorwala to the
" Secretary of the Finance Department.
*There is no indication in it from which
*we can find out who represented the
dinterests of the share-holders.

Shri C. D. Deshmiukh: 1 could not
.make a reference while 1 was speak-
ing. It was Mr. Jagmohan Das J.
XKapadia who was a very well-known
~figure and who was the Secretary for
many years of the ‘Bombay Share-
‘ holders’ Association, to which we re-
ferred during the course of the dis-
cussion on the Companies Bill.

Shri V. P. Nayar: [ was - asking
him*whether it was Mr. J. J. Kapadia,
.because 1 did not know the full name.
+ Our difficulty is this. I have read
" through the report of the Committee
under Shri Gorwala. There are some

«cases in which this teport gives us an
.idea of what operation in the ‘stock
.market really means. I shall come to
.it later. In 1951, when the Govern-
ment had considered the desirability
-or necessity of controlling the stock
..market in some way as they thought
-fit, a Committee under the Chairman-
- ship of Shri Gorwala was appointed.
“Up to that moment, what the Govern-
~ment says is correct. What was the
context In which the Gorwala Com-
mittee was appointed? I well remem-~
ber that in 1852 and 1953 the heon.
_Mover was several times repeating the
~swords mixed economy. It was a con-
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text when none of the Members op-
posite ever thought of or declared
themselves as wedded to a socialistic
pattern of society that the Gorwala
“Zommittee was appointed. The Com-
mittee has sent up a report. There
is something very surprising. Com-
mittees are given a long time. Here,
a committee was appointed and it was
asked to meet in Bombay in a week,
and they submit a report. It was en-
tirely in different circumstances. Gov-
ernment had not at all thought of a
socialistic pattern of society. I fail
to understand the position of stock
exchanges and their regulation in
such a way then the Government, all
their spokesmen, declare that they
are wedded to the ushering in of a
socialistic pattern of society. Are we
to take it that by the control of stock -
exchanges in the manner which is en-
visaged in this present Bill that the
Government are going to ushes in an
egalitarian society? I submit that
this Bill does not at all deserve any
consideration.

Stock markets, as we all know, are
institutions of the monopolists, who
always operate on the variationg in
the prices of securities, sometimes
creating variations in the prices of
securities, and always by such varia-
tions affecting the lives of hundreds
of thousands of our producers. We
know for certain that stock exchanges
are used as straw by these mono-
polists to suck the life blood ef our
peasants and our producers. That is
the institution which the Government,
today, at the end of 1955, long after
declaring themselves in favour of =

- gocialistic pattern of society, come and

tell us, is an institution which has to
be regulated. Stock exchanges hawve
to be regulated inside, outside and
God knows where else. This is a very
very strange matter. 1 do not find
there is any justification at all for the
continuance of stock markets in any
way if,—and that is a big #—the Gov-
ernment are really wedi:i__d.-‘:io_ the
ushering in of a socialistic ‘patiern of
society. 1 cannot reconcile myself to
this attitude because I do not believe
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that a socialistic pattern of society
is the result of certain Tegulations
of stock markets where all the
financial sharks operate. They say
that there is a bullish tendency; there
is a bearish tendency and all that.
Very very true; so long as they are
there, this is very natural.

1 was trying to understand the
position better and I found that there
was a very remarkable passage m
the publication of the Reserve Bank
of India which gives us an idea of how
the utterances of whispers of a Fin-
ance Minister would react in the stock
markets, especially in the matter of
securities. Here is the passage and
T request you to bear with me for a
minute. This gives a clear indicatiom
of how the stock market reacts.

Mr. Deputy-Speaker: He may read
a passage, bat not a whole statement.

Shri V. P. Nayar: Two or three
sentences. This is from the Reserve
Bank’s report for October, 1955, page
1065:

“On the Bombay stock exchange,
the bearish tendency in industrials
noticed towards the close of
August continued during the ear-
lier part of September. This re-
flected mainly the market's reac-
tion to the proceedings of the All-
India Congress Committee at its
session held at New Delhi early
in September....”

I do not want to read the whole
Ppassage as you have directed. Here
is a passage where we have a parti-
cular refersnce to the Finance Min-
ister;

“The downward trend was
arrested from the 9th and a stea-
dier tone emerged on a revival
uof support at the lower levels,
aided by reports (since officially
denied on the 17th) of a statement
made by the ‘Finance Min-
ister, at-a meeting of the Planning
Committee of the Congress Par-
liamentary Party held on Septen
427 LSD
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ber 15, that there was no likeli-
hood of the tax burden being in-
creased. ...ete.”

A whisper of the Finance Minis-
ter or a statement here by a Parlia-
mentary secretary or some article con-
tributed by the Deputy Minister of
Finance is able to make its repercus-
sions felt on the stock markets and
they act instantly. It may be bul-
lish or bearish; I do not know which
is which. But, the fact remains
that such declarations have always
been felt by the Stock exchanges
because they happen to be control-
fed by a set of people to whom such
matters are very important. They
have to spread their tentacles
throughout the country. These stock
exchanges function as the most sen-
sitive of the sensory organs of the
monopoly capitalists of India as you
find in every capitalist country.

Let us look at the observations
made by the special committee. That
also gives us an indication of what
speculation means, [ am referring
to the report of Shri Gorwalla where
he says,—I am quoting from the first
page of the report which gives us an
idea of why these undesirable tran-
sactions are to be prohibited. Is
thre any desirable speculation? That is
the simple question which I want the
Finance Minister to answer.

Shri C, D. Deshmukh: Yes.

Shri V. P. Nayar: It is very good
that there are. We cannot subscribe
to that view so long as speculation is
there. So long as on that specula-
tion depend the lives of several
hundreds of thousands of our people
who produce, we do not consider that
speculation. ...

Shri C. D. Deshmukh: Speculation
means intelligent or unintelligent an-
ticipation.

Shri V. P. Nayar: Of the sharks.
The Oxford Dictionary defines it in
another way. It says that if I get
excessive profits in view of taking
risk, that is speculation in monetary
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transactions. That is the ordinary
meaning in which we have talten it.
Now, the Go_rwala Committee says:

“There are those who buy
shareg to invest or sell shares for
ready cash. It is the interests of
these that must be kept constant-
ly mind...."

Not the interests of you and me or
the people—I am sorry—interests of
the people who sell or buy shares for
specific reasons: -

“.....snce it is for them pri-
marily that the stock exchange
exists.”

As correct as 1 stated.

“There are also those who buy
in the hope to sell at a profit or
sell in the hope to buy at a profit.”

All this is very difficult for us to
understand. The Gorwala Committee
8ays:

“In popular language, they are
speculators as ditinguished from
genuine investors, though the two
groups of course are by no means
mutually exclusive; for, by way
of an example, a man who has
bought to invest may later per-
suade himself to sell to mhike a
profit. Nevertheless, the exis-
tence of a body of speculators is
one of the main features of al-
most all the stock exchanges with
which we are concerned.”

It the hon. Finance Minister’s case
is that when we are having a very
ambitious Five Year Plan, with the
prospect of enlarging our public sec-
tor when the Government proclaims
from all places through all its spokes-
men that we are shortly to have a
socialistic pattern of society, if this
speculation is to be allowed and given
the force of law, then, I have no
more comments to make,

l{:_ Deputy-Speaker: He started by
- gaying that mere investment by per-
sons who have got some - surplus
money alone is not enough for the
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private sector. He said that this is
mo good and speculation is necessary.
Excessive speculation has to be pre-
wented. That is the object of the Bill..
Otherwise, if the Bill is thrown out,
even this curtailment will not be
there.

Shri V. P. Nayar: I am coming to
that. I am giving other suggestions
for that.

It reminds me of a parallel. The
hon. Minister says that it is desirable.
Imr so far as the acts' of thieves andl
robbers are concerned, there is also.
a good aspect. A thief does not ordi-
narily come to my house because he
knows that he lms first to put some-
thing in the house so that he cam
later on have satisfaction that he has
stolen. There is nothing left. He
goes to a rich man's house and takes
away something. In fact, a portion of
that goes to other people. Are we-

Mr. Deputy-Speaker: If thieving is
done on a large scale and useful in:
part to the community, T think that
also will be regulated.

Shri V. P. Nayar:: If you will bear
with me, I will be able to show....

Mr. Deputy-Speaker: The English
language is sufficiently rich. Any
kind of analogy can be drawn. We
are in practical politics..

Shri V. P. Nayar: I am coming to
the practical aspect. I never said
thieving is good-or robbery is good, I
said there could be an interpreta--
tion, there could be a thought that a:
particular act in thieving is good.
Thieves do not happen to be the
majority in India but thieves who take
what the rich possess and distribute
it among the poor may be considered
to do a little bit of service in at least.
levelling down. Are we prepared to-
amend the Penal Code in sections 379
and 380 and say that hereafter thiev-
ing is considered to be advamtageous:
in a certain measure? Therefore,
there shall be a licence to thieve ak
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night but not during day time. That
is regulation of thieving, is that not
807

Suppose a robber is told: “Robbery
is sometimes good, because you go to
the house of rich and distribute what
they have got to the poor, but please
note that the law prevents you from
robbing from morning till dusk.”
Then, robbery is regulated. Is that
good?

This speculation in Stock Market is
robbery of a worse kind. The opera-
tions in the stock market are not

merely robbery, but something more. .

It is making the entire people suffer
on speculative prices, on the varying
prices of securities, and you do not
find in the stock markets people who
do only stock market business. There
are all these industrial combines and,
financial baroas. They are all en-
trenched in every stock market and
there is a vertical monopoly and there
is a horizontal monopoly, and the
stock market always is an appendage
or tentacle to make more profit.
This is a fact.

If the hon. Finance Minister gets
up and says: “Look here, if we do
not have this legislation, they will
have no control. If we do not at least
control them in this way, then what
is the fate?”, then my answer will be
different. We must wipe out these
nefarious deals on the stock markets,
and for this purpose at the earliest
possible time take an opportunity ¢o
completely liguidate these stock mar-
kets which are so very harmful to the
country’s  interests, provided—and
that provided is also very important—
we have an eye to march forward to
a socialistic pattern of society.

It is not a very simple matter. If
I am given this Bill and then asked:
“will you have this because it contains
at least certain restrictive provisions
and gives Government certain
wers?”, then "I  will say: “If it is
not possible for me to get anything
at all, I might try to discuss it in
the Select Committee.” That Is a diffe-
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rent .matter. But in thls context, my
submission is that there is no purpose
served if we are controlling these
stock markets by a regulation here re-
stricting thelr internal autonomy or a
regulation there by imposing certain
restrictions on futures.

From the memorandum on dele-
gated legislation you will find....

Shri C. D. Deshmukh: I would
like to ask a question of the hon.
Member, whether he has read this
technical note on stock exchanges,
thzir conventions and practices. No
use showing it to me, Has the hon.
Member read it?

Shri V. P. Nayar: 1 have, I have
read and understood the English of
it, but I have not understood the
technicalities of it because, as youw
will appreciate, it is not a matter in
which a man can be an expert. That
is why I said I share my ignorance
with so many other Members here.

Mr, Deputy-Speaker; What is the
object of speaking them? What is
the hon. Member contrlbuting?

Shri V. P. Nayar: We are not havw-
ing a clause by clause discussion.
We are having a general discussion.

Mr. Deputy-Speaker: If he is not
able to understand what exactly is
mezant, the technical terms and ex-
pressions and how it works, an}:l
knows only the English of it, I think
I will ask other hon. Members who
know something about the subject to
speak. After all, thr2e hours ought
not to be the monopoly of any hon. ”
Member. ...

Shri V. P. Nayar: I do not want
to monopolise,

Mr. Deputy-Speaker: Who cannot
contribute anything.

Shri V, P. Nayar: I have certain
doubts.

.Mr. Denuty-slluker: It is one
thing to say that there should be no
kind of speculation....
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Shri V. P. ‘Nayar: My only object
is that whatever be the restrictions
imposed on the speculative trade or
speculation in the prices of securi-
ties, unless they are completely
done away with....

Mr, Deputy-Speaker: That is &
different matter. .

Shri V. P. Nayar: And in that con-
text, we do not require this Bill but
“we require a different Bill

Then, in this Bill as I have been
able to find, the object set forth by
the Mover is only to give a shape to
the basic concepts as you sa2e them
in the Gorwala Committee Report.
The ideas of the Gorwala Committee
Report have been borrowed or have
been taken and put in proper shape
in these clauses.

There is also another reference to
the United Kingdom Act of 1939,
apart from the  Gorwala Committee
Report, whose provisions are broad-

ly followed in this Bill. We must .

remember that this United Kingdom
Act was not brought forward with
the concept of an egalitarian society
at all. It is an Act of 1939 and we
know what the economy of Britain
in 1939 was, even today is. Even in
that Act the offender is punished
with an imprisonment for two years
and a finz of £500, while, on the
other hand, my friend Shri Desh-
mukh finds it convenient only to
prescribe punishment for one year
without any stipulation about fine.
Is that not correct? The UK. Act
reads: “to imprisonment for a term
not exceeding two years or to find
not exceeding €500"—that is the
punishment for any infringement of
that Act. while we on the morning

a socialistic pattern of society say
that these offenders shall be punished
with only one year without any
monetary commitments.

There is also this aspect. It is very
clearly stated in the Gorwala Com-
mittee report:
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“The man who has both know-
ledge and money but seeks to
manoeuvra the market, instead
of confining himself to the legiti-
mate function of speculation is
a menace to the market, the in-
wvestor and the public at large.
The man who has neither money
nor knowledge, but still specu-
lates is not only a menace but
also a misfit. He ought never to
have speculated.

Speculation, then, has a place
in the organised marketing of
shares....” '

1 fail to understand the ligic of
it. In the context in which we are
living today....

Shri C. D. Deshmukh: In clause 22
there is fine also. Imprisonment is one
year.

Shri V, P. Nayar: We cannot go
into such details in the general dis-
cussion.

Mr. Deputy-Speaker: The hon.
Member was saying therz was no
monetary stipulation. There is im-
prisonment or fine or both.

Shri V. P. Nayar: Is that. any
stipulation? It may be one
rupez, it may be two rupees. Even
in the UK, Act' which was brought
forward in the year 1939 there is a
provision for two years imprison-
ment and a fine of £500. In 1955—
I am sorry I have to repeat it—many
months after the Congress Govern-
ment have declared themselves in
favour of a socialistic pattern of
society, this is what we are doing.
And who are the offenders? It is not
the common people who infringe the
law in securities. They are all very
studied people, they are all sharks
waiting- to have their prey and try-
ing to monopolise the market in
order to swell their profits, spread-
ing out their tentacles from their
monopolistic position into all bran-
ches of our economy, Of such peo-
ple why should we take a lenient
view?
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Shri C. D. Deshmukh: Will the
hon. Member read the UK. section?

Shri V., P. Nayar:

“Any person who contravenes
this section shall be liable, on
conviction on indictment, to im-
prisonment for a term not exce-
eding two years or to a fine not
exceeding five hundred pounds”.

Shri C. D. Deshmukh: So, what is
the hon. Member's complalnt? “Not
exceeding” puts a ceiling on the fine,
whereas if we say “fine”, is unlimited
fine.

Shri V. P. Nayar: But what is the
power of the court to fine? Has the
hon. Minister any idea?

Shri C. D, Deshmukh: It depends on
the court before which it goes.

Shri V. P. Nayar: It is fortunate
that Mr. Deshmukh did not practise
law! Does he know that the courts
can impose fines only consistent with
certain provisions of the Criminal
Procedure Code? That was not my
main objecttion,

Mr. Depaty-Speaker: I thought
there was a restriction on the powers
of imprisonment. Is there restric-
tion on fine alsp?

Shri V., P. Nayar: Oh Yes I am,
in fact, touching that point.

Pandit Thakur Das Bhargava: On
the amount of fine to be imposed,
there is a restriction in respect of
certain classes of magistrates.

Shri V. P. Nayar: There is. Even
that was not my point. There is a
restrictionn. A magistrate of the
third class cannot impose a fine of
Rs_ 14 lakhs. The point is not that.
Even if you fine Rs. 100,000 they will
pay the next day as you found re-
cently in the case of a big man for
an ordinary bail in a magistrate's
court people were there to offer
Rs. 2 crores as security, but that is
not the point. Even in the matter of
imprisonment, when the UK. Act
prescribes for an offence under it an
imprisonment extending to a period
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up to two years, we find that our
Bill in 1955 prescribes only a year,
which is fantastic nonsense, if nothing
else,

In conclusion, I would particularly
like to draw your attention to certain
observation made in an article en-
titled ‘The Regulation of Stock Ex-
changes’ in the Eastern Economist,
The views expressed in that article
are not my views, nor are they the
views of any of the Members sitting
on this side of the House; they are
probably the views of gentlemen like
Shri Tulsidas or some other big
businessman, whom the paper repre-
sents. In regard to this Bill, this is
what the Eastern Economist says:

“The Bill leaves an escape way
which can be employed success-
fully to thwart the jurisdiction
of the stock exchanges. For
example, clause 2 defines ‘Spot
delivery contraet'....”.

It may be that this is only a parti-

_cular point of view. But the fact

remains that here is an example
of that point of view. So, it is not
merely that we on this side of the
House object to it on the ground
that it is very much lenient and it
does not contain any drastic provi-
sions to curtail the activities which
result in a few people taking away
all the cream of the proﬁt, but even
the capitalists oppose this Bill. The
article I have referred to is an inter-
esting one, but I do not want to go
into it in any great detail

My point in participating in this
general discussion is only to bring
to the notice of the Members of this
House certain aspects of the opera-
tion of stock exchanges. In this
context, when as the hon. Finance
Minister himself has been saying at
several places, the object of Govern-
ment seems to be to bring in a
socialistic pattern of society....

Mr. Deputy-Speaker: The hon.
Member is repeating. He may c¢an-
clude new. '
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Shri V. P. Nayar: I am concluding.
I shall wind up my speech by putting
a simple question to “he hon, Finance
Minister, namely whether it is through
measures like this for regulating the
stock exchanges, where there are no
such regulations, or by imposing a
few regulations on the periphery of
the operation of stock exchanges,
that the hon. Finance Minister or his
Government propose to give us a
socialistic order in the mnear future?

Mr, Deputy-Speaker: I find that
there are no other Members who

want to speak.

Shri Morarka (Ganganagar—Jhun-
jhunu): May I speak now? I did not
want to speak earlier, because I am
a Member of the Joint Committee.

Mr. Deputy-Speaker: Let me ex-
haust the other hon. Members
first.... Since there are no others
who want to speak, the hon. Mem-
ber Shri Morarka may speak now.

Shri V. P. Nayar: That is why I
took the liberty of speaking at some
length.

Shri Morarka: I have listened with
great care and attention to the speech
made by Shri V. P. Nayar. When he
began by saying that he di@ not
understand anything of this Bill be-
cause it was very technical, I did not
take him seriously, hut as he pro-
ceeded with his speech, I found that
I could entirely agree with what he
said at the beginning. For even a
person like Shri V. P. Nayar, who is
go intelligent and who studies every
aspect in such great details to come
forward and say on the floor of the
House that speculation is not neces-
sary, that it should be banned and
that it is in the interests of an egali-
tarian society that there should be no
speculation or that there should no
stock exchanges at all is, I think, the
limit of the ignorance of a man.

Speculation, in the words of a very
rnment economist, is nothing but a
struggle of intelligence against chan-
oes. So far as stock exchanges are
esmeerned, they mainly deal wi® the
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shares and bonds of joint stock coms-
panies and Government securities.
The main thing that is very neces-
sary even from the point of view of a
small investor is the continuity of
the prices and the liquidity i.e. easy
marketability of the asset. If the
assets or securities are not liquid,
which means that they are not readily
marketable, then the number of inves-
tors in those securities would be very
small. And if the investors are few,
then naturally the-investment market
or the corporate sector would not
prosper properly in the country.

Now, the persons who do not actu-
ally have the shares to deliver, or
those who do not actually intend to
invest money and take delivery of the
shares, are the persons who are called
speculators. That is to say, they are
the persons who neither have the
goods to deliver on the due date of
delivery, nor the intention actually
to invest money by taking delivery
of the shares. At the same time,
these are the persons who are pre-
pared to take the risk of the price
flactuation. They make an intelli-
gent anticipation of the future. They
anticipate what is going to happen,
whett_ne_r the prices of particular
securities are going to rise or they
are going to fall and so on, and in the
iight of those anticipations, they make
their purchases or sales, They
carry on these purchases or sales over
@ period of time, as long as they think
that the time has not come either to
buy or to sell or to square the trans-
actions. It is these people who carry
on the business on the stock ex-
changes. So, the total volume of
business in any security which is
quoted on the market is several times
the actual number of shares,

.

_I shall make my point clear by
giving a concrete example. If in a
company A, the total number of shares
is only 500, and if the investors in
those shares only are allowed to deal,
then at the most only 500 investors
can be there, who can buy or sell;
that would mean that the market ia
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such securities would be fairly limit-
ed. If on the other hand badla
transactions or some other such kind
«of transactions are allowed, then one
person alone can buy 500 shares, or
1000 shares or 2000 shares or &s
many shares as he likes, and then om
the day of settlement, he can either
.carry over, or settle by squaring the
transaction by paying -or reviving,
.the price difference, as the case may
be. This type of speculation has great
advantages. The main advantage Is
this, If at the stock exchanges the
prices are quoted, the banks and

.other financial agencies who finance’

the purchase or sale of these shares
.even in the case of the genuine in-
vestors know about the investment
position; they know what the prices
of the securities in which the banks
have Invested their money are; they
know that the securities are readily
‘marketable, that is they can be easily
purchased or sold at moment's notice
on the stock exchange. If there are
no speculators, and the market is to
‘be confined only to the genuine in-
vestors, then it may be difficult at a
«ertain time either to find a purchaser
for a seller or a seller for a pur-
«<haser, and even if we do find, there
‘may be a great price difference, and
the purchaser may want to buy the
:shares from the seller at a ridicu-
‘lously low price and vice versa.
Therefore, in any society or in any
:stock exchange, which is well-con=
«ducted and well-regulated, the exist-
rence of this type of speculators who
are intelligent speculators and not
+gamblers is a desirable necessity.

Another point which Shri V. P.
‘Nayar made was that after all, the
persons who onerate on the stock ex-
-changes are sharks, monopolists, this,
that and the other. I canmot under-
‘stand this argument of Shri V. P.
‘Nayar at all, because it does not make

‘any difference at all to the function
vof the stock exchanges...

Shri V. P. Nayar: The fact that
-you do not operate shows that.

Shri Morarka:...... as to who spe-
«culates or who 'deals en the stock ex-

changes. The main function of the
stock exchanges is to provide a well
regulated and properly conducted
market for the Government securities
as well as the shares of the joint
stock companies. As long as that
purpose is served, as long as investors
are provided with a certain forum on
which they can readily sell their in-
vestment or buy shares when they
want to invest money, as long as that
purpose is achieved, it does not mat-
ter who operates on the stock ex-
changes. Whether the person is a
monopolist or somebody else makes
no difference. By monopolist is meant
a person who controlls almost all the
industrial concerns producing a par-
ticular product, i.e. he monopolises a
particular product or products. But
at the stock exchange, he operates, if
he is a broker, like any other broker
directly, and, if he is not a broker,
indirectly; and he can buy whatever
shares he likes or sell whatever shares
he likes in the same way as any other
person can do. That means that if he
is interested in a particular company
and he wants to corner all the shares
of that company, naturally he can
do it. But then he has to face the
consequences. The same thing ecan
happen in every forward market also,
in cotton, in bullion or in other com-
modities; there are persons who deal
in certain commodities .exclusively
and do the cornering. But then they
have to take the conseguences of such
cornering.

The third point made by Shri V. P.
Nayar was this.

Mr, Deputy-Speaker: In short, is it
the hon. Member's point that he does
not want any stock exchange opera-
tions except for bona fide purchase
and investment?

Shri Morarka: If that is done, then
the operations in the market would
be so narrow and so limited that the
genuine investors would suffer in the
long run, because they would not be
able to find genuine purchasers for
their investment or sellers when they
want to invest, and even if they find,
the price difference would be so big
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[Shri Morarka]

that ultimately they would be the
persons who would suffer.

Shri V. P. Nayar: If I may interru;.rt
the hon. Member, is there any provi-
sion in the present measure by whgh
a person who wants to take a risk
and who is competent to cormer will
be prevented from doing so? If that
is there, then I am with you.

Shri Morarka: So far as I can see,
‘the competency of a person to buy
shares or sell shares on a stock ex-
change depends upon the hsre-laws' of
the exchange. 1f such a cornering
takes place, then Government are
always there to check those un-
healthy tendencies, and they can
always compel the stock exchange
to amend the bye-laws, or if neces-
sary they can even declare a state of
emergency. So there are enough
powers in the hands of the Govern-
ment to meet such a situation.

3 pm.

Then he said that even the speeches
or utterances of the Finance Minister
or articles of the Deputy Finance
Minister have the effect of depressing
er elating the Stock Exchanges. That
is exactly the purpose of the speeches
by the Finance Minister. The finan-
cial apparatus of the country is sup-
posed to react to the speeches of the
Finance Minister. That only shows
how perfect the economic apparatus
is. If the Finance Minister makes a
speech and if the financial markets
do not react to it, I do not know the
purpose for which the speech is made;
and if the Finance Minister corrects
a report of his speech and if that
correction is taken as a good sign by
the Stock Exchange, I think that is

the purpose for which the correction
is made.

Lastly I should say that while
gambling is undesirable and should
not be encouraged in the Stock Ex-
change, genuine type of speculation
is necessary. It may be encouraged
and provision should be made in the
Bill to that effect. The only other
thing I would like the Select Com-
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mittee to consider is that the appli-
cability of this Bill, which is recom-
mended by the Gorwala Committee
and everybody else, should be on an
all-India basis. Clause 13 of the Bill
says that the provisions of this Bill
would apply only to such areas which
are declared by notification by
Government. I think that unless the
Bill is made applicable throughout
the country, the purpose of the BillL
would not be fully served, because:
anybody who wants to circumvent the
provisions of the Bill can cross the

ry line and enter into any
transaction there. The 1925 Bombay
Act which is going to be repealed by
this, I think, applied to the whole of
Bombay State and it did not apply
only to the Bombay Stock Exchange
or any specified area. I hope the
Finance Minister would take this point
into consideration amd if he finds it

desirable he may make necessary
amendments.

Shri V. P. Nayar: He is on the
Select Committee. He can say it
there.

Shri Mohinddin (Hyderabad City):
The Securities Contracts (Regulation)
Bill has come before this House
after considerable delay, and I am:

- glad that after all, it will be placed

on the Statute Book and the Stock

Exchanges in India will be controll-
ed.

Stock  Exchanges—especially the
Bombay Stock Exchange—have been
the subject of investigation by a
number of Committees: The Atlay
Committee in 1920s’ and the Morrison
Committee in 1930s" are important, but-
in so far as any effective action
against them. was concerned, it was
taken only in the Bombay Presidency,
and Stock Exchanges in other parts:
of the country have remained abso--
lutely independent and uncontrolled.

The need for control is obvious be-
cause from time to time we have seen
that the speculation, especially in
Bombay, has degenerated inmto gam--
hling,. The Morrisan Committee im
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their report had said that of the total
business transacted on the Bombay
Stock Exchange, too high—indeed,
much too high—a proportion is of a
speculative nature, and their estimate
was about 80 to 90 per cent. and of
this speculative business, a very high
proportion degenerated into mere
gambling, thus constituting an ever-
present danger to the continued exis-
tence of the bazar as a serious place
of business capable of discharging
with efficiency its proper function as
an important and essential part of the
economic machinery of the country.

This characteristic of the Stock
Exchange is inherent in the transac-
tions themselves and they have to be
controlled in such a way that while
keeping the useful aspects of specu-
lation, the gambling side of it should
be suppressed as strictly as possible.
In this respect, I would also invite the
attention of the Finance Minister to
the other aspect, that gambling or
speculation has its origin not only in
the Stock Exchange itself, but is trac-
ed to the companies whese shares are
traded on the Stock Exchange. It has
been mentioned from time to time that
the directors and the managing agents
of the companies who have inside
information about the future of the
company take undue advantage of
their confldential position and specu-
late on their own account on the Stock
Exchange so that they may make
profits which are really not due to
them.

[Panprr THAKUR Das BHARGAVA in the
Chair]

I hope that now with the new
Companies Act that we have passed
and which will come into force short-
ly it will be possible to control to a
certain extent this aspect of the evil
emanating from the side of the com-
panies themselves.

My first impression after reading
the Bill which was introduced about,
I think, two years ago was that this
is an assurance to the private sector
in India that they can play their due
part in the development of industries
and business in the country. The Bill
is very comprehensive and it provides
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so many safeguards. The Bill pro-
vides that Stock Exchanges will be
recognised by Government, and before
recognition, Government will see that
the necessary rules and bye-laws
which provide that the conditions laid
down by Government are fulfilled and
suitably framed. Government have
also got the right under this Bill to
approve the bye-laws that may subse-
quently be framed by the Stock
Exchanges. Si.mi.lar]y, the rules are:
also subject to their approval The
Central Government have authority to-
supersede the Governing Body of the
Stock Exchange. In addition to all
these powers which are very comp-
rehensive, Government also propose
to take the power to ask the Stoek
Exchanges to make rules as they want
and also direct them to make bye-
laws as they wish them to make.

Now, these are all, of course,
reserve powers. My question is: is it
necessary that all these reserve
powers should be kept in the hands of
the Government? I do agree that
powers in regard to recognition and
approval of the rules and the bye--
laws, supersession of a Stock Exchange
or withdrawal of recognition of a
Stock Exchange are necessary and
essential. I hope the Joint Commit-
tee will consider whether in addition
to all these powers it is still neces-
sary that the Government should’
have further powers to impose on the
stock exchanges their wishes in res-
pect of a change or addition to the
rules or bylaws. I am sure that with
the full authority already vested by
the other clauses in the Government
it will be desirable to drop the pro-
posals which vest the Government
with the authority to impose rules
and byelaws on the stock exchanges.
If the stock exchanges are really to-
function as independent and autono-
mous bodies, I think we should have
confidence in the members and the
governing body of these stock ex-
changes and leave them free to operate
within reasonable limits; it will be for
the good of the clients and for the
good of the country. But reservation
of such vast powers by Government:
go to show that the Government de-
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[Shri Mohiuddin]
rnot have that measure of confidence
.the stock exchanges deserve in this
.respect.

The Gorwalla Committee was
-appointed to recommend measures for
the enactment of this law. Their re-
port is very valuable in many res-
+pects but unfortunately they entered
into an unnecessary and long contro-
versy about blank transfers.” I do
-not think that blank transfer is so
rimportant as to deserve such a long
<controversy about its validity and use-
Aulness. The President of the Bombay
Stock Exchange has given a note of
.dissent showing the utility of the
blank transfers while the other mem-
*bers recommended that the blank
4ransfers should either be abolished or
their life should be limited to six
-months or one year. The Bill only
provides that the stock exchanges can
~make byelaws regarding the prohibi-
‘tion or limitation of blank transfers.

These blank transférs have become,
as far as I can see, an integral part
.of the business and of banking in
India. I could lay my hand only on
some old figures of advance by sche-
.duled banks against the shares of com-
panies in 1946. Mr. Thomas has men-
tioned that the scheduled banks gave
an advance of about Rs. 49 crores
against the shares of various compa-
njes—approved shares—in India.
All these advances are against blank
transfers. No bank insists that the
.shares deposited with the bank as
security should be transferred to its
name. The banks only take blank
transfers deeds from the borrower
about the shares which are deposited
in the company and I hope that in
-dealing with these blank tramnsfers the
Joint Committee will see that a use-
ful instrument of advances that has
been evolved in India over a long
period of time does not receive a
. check which may ultimately hamper
-the business in the country.

Another important thing to which
1 would invite your attention is that
in the stock exchanges—at least the
"Bombay Stock Exchange—there are
«only brokers and not jobbers. Im a

contract they are free either to act as
agents in one case and as principals in
another. The client who deals with
them does not know whether the
shares he has bought through a
broker are through an agent or a
principal. Experts and ° others have
recommended that the broker’s re-
lationship to customers should be de-
fined and enforced by the exchanges.
As far as this aspect is concerned, the
Bill is very vague. Somewhere men=-
tion has been made of the relationship
but only as an incidental matter and
not as a principal matter. I hope that
this important aspect will be very
clearly brought out in the Bill so that
the brokers and the clients may know
where they stand.

The other aspect has been very
clearly mentioned in the Bill—the
periodical examination of the books
of the members to see that they are
in a sound financial position to carry
out the business with which they have
been entrusted. I hope this impor-
tant provision will have sufficient sup-
port from allMembers of the House
so that the future working of the
stock exchanges based on these iwo
important considerations is on sound
and healthy lines.

Shri C. D. Deshmukh: So far as the
hon, Member opposite is concerned, I
fear that this is a case of love's
labour lost. We spent a great deal of
time in bringing out the technical
implications of the Bill. We also
attached a glossary of technical terms
and we hoped that we had succeeded
in making clear—although not neces-
sarily removing all the differences of
opinion—the functions which the stock
exchanges and investment and for-
ward markets are supposed to serve, I
ask the hon. Member specifically
whether he had read the technical
note—I mean the first two paragraphs-
of it where we had tried to explain
these basic matters.

Now my difficulty is that I can only

* answer the observations that he has

made in those very terms; I have no
other language in which to enlighten
him.
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Shri V. P, Nayar: Ask any Mem-
iber whether he has understood any-
thing of it. .

Shri C. D. Deshmukh: Since no
wother Member has spoken except two
Members. ...

Shri V. P. Nayar: Ask your Deputy
Minister.

Shri C. D. Deshmukh: Except two
‘Members, who did understahd it, I
have no other guidance in this matter.
1 am only pleading my own inability
to answer those particular points of
arguments if arguments they are.
Towards the end of his speech he
asked a question. He asked whether
we thought that this was in accord-
ance with the socialistic pattern of
society that we were seeking to
wevolve. Here again, I do not under-
stand the implication of the gquestion
because, what we said is that we are
evolving or trying to evolve a socia-
listic pattern which is quite different
from saying that we wish to instal
immediately a complete and compre-
hensive socialistic pattern of society.

I would draw attention to the pro-
nouncements on economic policy that
have been made from time to time on
behalf of the Government of India in
which we have said that we believe
that the private sector has a purpose
to serve and a mission to fulfil in
our efforts to secure the economic
development of the country. Now, as
long as that private sector exists, as
long as corporations exist, as long as
companies exist, there are joint stocks,
there are shares and there are Gov-
ermnment bonds, and some mechanism
will be required for the marketi
of these things just as a mechanism
is required for orderly marketing of}
other goods and commodities like bu‘q
lion, or agricultural commodities like!
oilseeds, cotton and a number of other
things. I can understand hon. Mem-
bers having views.as to whether a
market should be purely a cash invest-
ment market or whether there is any
proper place for forward transactions
and, if there is a proper place fou
forward transactions, whether it
should be allowsd in bullion, in com-
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modities or for the exchange of stocks
and shares. These are all matters
which can be thrashed out in the
Joint Committee. They have been
referred to in the various report. If
the hon. Member will get hold of the
First Report—I think that was of Dr.
Thomas—he will find in the initial
portions of it a discussion on this
very issue: “should stock exchanges
be abolished”. As I said, the Joint
Committee will no doubt go through
this matter, but, in any case, I think
everyone would agree that a market
is necessary and in order to prevent
abuse the regulation of that market
is also necessary, through a Central
legislation. This is the first time
that this is being attempted.

So far, as far as I am aware, there
has been legislation only in the Bom-
bay State. There, under the Bombay
Securities Contracts Control Act, stock
exchanges in the Bombay State de-
siring to carry on forward transae-
tions are required to obtain a licence
from the Government to do so and if
they are not licensed for a period
exceeding 7 days then the transac-
tions are declared void. So, in answer
to a question asked by another hon.
Member, Shri Morarka, I would say
that this Act applies to the whole of
the Bombay State and there is this
provision for it. Now, whether we
should have a similar provision or
whether we should have a specific
provision notifying certain areas or
not are all matters of detail which
could be gone into at the Joint Com-
mittee stage.

Therefore, so far as the observations
of the hon. Member opposite are con-
cerned I really have no further answer
to give. I repeat that as long as there .
is a private sector there will be pri-
vate investments. As long as there
is private investment in stocks and
ghares there should be some provision
for orderly marketing of these stocks
and shares and therefore, there must
be some Act of this kind and it will
not do merely to say that all such ins-
titutions are for the exploitation of
the masses,
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Shri V. P. Nayar: In that case,
may I ask the hom. Minister why,
when the report was asked to be sub-
mitted within a month on the 23rd
June, 1951 and when, as I find, the
report was submitted in proper time,
the Government have taken these 5
years to come forward with such a
Bill? I put this question only if it is
a ‘must’ as the hon. Minister put it.

Shri C. D.Deshmukh : There again
1 do not know whether the hon. Mem-
Ber listened carefully to what I said.
I said that there were certain pre-
requisites, as for instance the amend-
ment of the Company Law. Actually
the Expert Committee which went in-
to the comprehensive amendment of
the Company Law was appointed some
time towards the end of October 1850.
The Gorwala Committee was appoint-
ed some time in June, 1951. We
received the report of this Expert
Committee, I think, some time in 1952
or early 1953—1I have not got the dates
here just now—and we lost no time, I
think, in preparing the Bill and bring=-
ing it forward before the legislature.
The Bill was actually introduced by
the end of 1953 and this Bill was
introduced in 1954. So, I do not think
there has been any delay in this
matter,

Shri V. P, Nayar: The hon. Minis-
ter said that the Company Law had
to be modified and therefore he was
waiting all this time. Actually, the
only reference to Company Law in
clause 20 is with reference to the
Company Law of 1813. L

Shri C. D. Deshmukh : The hon
Member and 1 are talking at cross
purposes. 1 am saying that the_.- re-
commendations of these committees
assumed that there would be an
amendment of the Company Law and
that the structure of the joint stock
companies would be amended suit-
ably, and this, as I said, is a supple-
mentary measure. Obviously, the
amendment of the Company Law had
priority and it was for that Teason
that we had to wait for the introduc-
#Hian af this Bill till aftey the compre-
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hensive Company Law Amendment
Bill had been introduced.

The hon, Member has used analoges
of thief and soon; thatis to say, he has
tried to establish an analogy between
a thief and a speculator in the stock
exchange. Here again, it is a very
light-hearted way of dealing with a
serious issue. Laws against theft and
so on, of pourse, are related to our
notions of property and I am glad to
see that the hon. Member at least.
passed some indirect comments about
property by trying to deprive the -
thief. So far as the speculator is con-
cerned, as another speaker has pointed
out, what he does is, he wuses his
own judgment his intelligence in anti-
cipating the course of things and, what
is more, he is prepared to back his

judgment to the extent of his own.
Tesources.

Shri V. P. Nayar: So, the biggest.
speculators are tt}e best intellects?

Shri C. D. Deshmukh: There is al-
ways a difference between an excess
of anything and the thing itself, Spe-
culation can also be overdone and
when it is overdone it is indistinguish-
able from gambling. But, the point
that we made was that if the investor
was left to buy or sell securities in a
market where there was no such
anticipation, shall we say, by specially
instructed or intelligent people, he:
probably would find that: (a) there
was no continuity of prices, and (b)
the range of variation was so wide that
he is apt to get scared either by loss
or tempted to sell his assets in he
hope of making profits and then come
to grief. That is why I think—and
most committees that have gone into
this matter have agreed including u!e
committee of economists and other in
the United Kingdom—that there is a
proper place for speculation. like
many other terms, speculation also
can be defined in various ways, Our
Upnishads were speculations—intel-
lectual and spiritual spemua'tiqns of
the highest order. It has a different
sense in which that is misused. Even
in the language of the market-place,



745  Securities Contracts 28 NOVEMBER 1955

We are apt to say that the movement
of prices in certain Stock Exchanges
is highly speculative in character.
There we have in mind a different
of speculation than the sense in which
We were using the word here, Here,
speculation means really forward
dealing, forming judgments in regard
to the trend of prices based on various
indices, utterances and other notable
trends which, as to a skilful tracker
in the jungles, are clearer to those
people than to the amateur investor.
In any case, this™ also is a matter
which can be considered in the joint
Committee. The principle of the Bill
is that we should have some Central
legislation for the regulation of Stock
Exchanges.

Shri V. P. Nayar: May I seek one
<larification? The hon., Minister says
that all aspects of speculation have to
be considered by the Joint Committee
if T understood him correctly. From
the report of the Gorwala Committee.
T find that the Committee was appoint-
ed on the 23rd June 1951, and asked
to report within a month, The first
meeting was fixed to take place at
Bombay, by the Government’s reso-
lution, and after they were appointed.
the meeting was held in Bombay, I
went through the report of the Com-
Tittee and could not find whether any
study was made as to the impact of
this speculation on the stock markets
on the prices of agricultural Com-
modities or industrial raw material or
industrial  products. Unless  the
Joint Committee know how
the speculalive trade is carried on in
stock market and how it will affect
these factors,]am unableto see how
the Joint Committee can give a con-
sidered opinion on this matter. I may
be WTOng,

Mr. Chairman: I have not been
able to see any connection between
the date on which the Committee was
required to report and the question
whether Stock Exchanges should be
established or whether market prices
are not established by speculation in
stock Exchanges. Apart from this
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Bill, every book on FEconomics says
that speculation is at least one af the
factors for the stabilisation of prices.

Shri C. D. Deshmnkh: There is no
absolute connection ,between what is
contained in one report and the range
of discussion that might take place in
the Joint Committee, The Joint Com-
mittee will have this as one of the
documents before them, Ag I pointed
out, this was the third or the fourth
report on this particular matter, apart
from the two reports in 1923 and 1926.
Ever since the end of the war, this
matter had been studied by the suc-
cessive people,

Mr. Chairman: The general ques-
tions about Stock Exchanges and
control of speculative gambling, for-
ward contracts, options and the stabi-
lisation of prices are known to every-
body.

Shi C. D. Deshmukh: Either it is
known to evervbody or we expose
ourselves to being asked questions in
regard to these matters, and we shall
endeavour to give answers to any diffi-
culties that hon. Members may have,
But the fact that this Committee was
asked to report in a short period has
really no bearing on the future charac-
ter of discussions in the Joint Com-
mittee,

Shri V. P, Nayar: This was the
latest report. I do not think, conside-

‘ring the position of Stock Exchange

in 1923 and 1926 will at all be rele-
vant to the present context and if at
all there is any relevancy, it may be
to this report, That is why I asked
a guestion whether this Committee
also studied the particular reguire-
ments to Indian conditions. As the
Chair rightly observed, we happen
to know what will be the effect. I
do not think it will have an effect on
stabilisation of prices. On the other
hand, speculation in stock markets
reflects on the speculation in prices
and the more there is speculation the
less will be the agtual money which
the producer gets. That is my view.
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Mr. Chairman: Apart from this
Committee’s report, the Joint Com-
mittee will see dozens of reports and
other papers in this respect. It will
not base the findings only on what
is contained in this report or that
report. It is open to the Joint
Committee to say that Stock
Exchanges should not be establish-
ed or such and such a Committee
should be established or such and such
restrictions if placed on the Stock
Exchanges will be useful or otherwise.
The whole field is open to the Joint
Committee and it is not only this re-
port that will be the subject-matter
but others as well.

Shri V. P. Nayar: It is clearly
stated in the Statement of Objects and
Reasons that the present Bill is based
on the study and analysis of that re-
port, I could not find in the report

that any study has been made on the °

points which I raised. If a study had
been made by any other Governmen-
tal machinery later on, then of
course, the Joint Committee can take
advantage of that. In so far as this
report is concerned, neither in that
report nor in the speech of the hon.
‘Minister nor in the Statement of Ob-
jects and Reasons is there any men-
tion about it. I only wanted to have
a clarification about it.

Mr, Chairman: The hon. Member
knows the scope of inquiring the Joint
Committee. The Joint Committee can
take evidence, study matters which
are contained not only in the report
to which he referred but all reports
and refer to any number of books
and find out whether these provisions
are good or are bad. The Joint Com-
mittee has got a wide scope.

Shri C, D. Deskmukh: The hon
Member is in a particularly ques-
tioning and inquiring state of mind.
1 really cannot satisfy his curiosity
any further. I have tried my best to
meet some of the difficulties which
he felt in the way of this legislation.

As regards the other two hon.
Members who have spoken, they
have generally supported the princi-
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ple of the Bill. I am glad that Shri
Morarka has explained the purpose
and meaning of speculation.

Shri V. P. Nayar: He knows that
also.

shri C. D. Deshmukh: But that is
no objection of any kind at all. If
any one speaks from knowledge, I
think it is much better than speaking
from the lack of it.

Shri V. P. Nayar: So, the thief is=
the best man to defend the thief!

Shri C. D. Deshmukh: I have al-
ready dealt with the question of d"elay
which was incidentally referred to by .
the third -Member, Shri Mohiuddin.
He raised the point in regard to spe-—
culation and said that it is encouraged
by the action of company directors
themselves. That is partly covered
by what we have done in regard to
the Company Law, laying down the
powers, duties and functions of direc-
tors and partly by what we shall be
able to do in this Bill, as it emerges
after examination by the Joint Com-
mittee. In general, the scheme of the
Bill is to provide for the application
of the screw wherever experience
may prove it to be necessary. I am
a believer in the slow and even
tightening of screws and if experi-
ence shows that further tightening is
required, then, I have no doubt that
we shall have sufficient determination.
and ruthlessness to carry that process
out in the public interest. An hon.
Member asked why several reserve
powers have been kept for the Gov-
ernment, and he drew the® strange
conclusion that these provisions show
Government’s lack of confidence in
Stock Exchanges. I claim that having
only reserve powers and not having
very elaborate powers and detailed
provisions shows, on the contrary,.
that Government has some confidence-
that if the Stock Exchanges are per=
mitted to operate within their
structural autonomies, they might
yet make wise bye-laws and might
run their business in a manner which
1s sound and wholesome. The exist-
ence of those reserve powers is as
hedges are on the road, to ensure that
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erratic vehicles d» not leave the madl.
Therefore, these provisions are in line
with the general scheme of the Bill
that we have brought forward.

The same hon. Member then made
certain observations in regard to blank
transfers and their utility in those
bank advances and so on and so forth.
These are matters which I have no
doubt will provoke a great deal of
discussion in the Joint Committee.
The main element about blank trans-
fers is of course the level of stamp
duties. If stamp duties were to be
more reasonable or less onerous, then,
I feel sure that one could progress
very much further on. the road to-
wards limiting or even abolishing
blank transfers. It is because the
public concern finds that the stamp
duties on every occasion on which
the transfer is made is high, that
they try to avoid it by this device
which, at the moment, is a legal one.
There are one or two more point= to
which the hon. Member referred and
I have no doubt that the Joint Com-
mittee will take notice of them. With
these observations, I commend my
motion.

Mr. Chairman: The question is:

“That the Bill to prevent un-
desirable transactions in securities
by regulating the business of
dealing therein, by prohibiting
options and by providing for cer-
tain other matters connected
therewith, be referred to a Joint
Committee of the Houses consist-
ing of 45 members, 30 from this
House, namely:

Shri Chimanlal Chakubhai
Shah, Shri Bhawanji A. Khimji,
Shri Khushi Ram Sharma, Dr.
Jayantilal Narbheram Parekh,
Shri Shivram Rango Rane, Shri
S. S. Natarajan, Shri C. P.
Mathen, Shri C. R. Basappa, Shri
R. P, Navetia, Shri Radhelal
Vyas, Shri Bhupendra Nath Misra,
Swagm: Ramanand Shastri, Shri
Sarju Prasad Misra, Choudhary
Raghubir Singh, Shri Krishna-
charya Joshi, Shri B. R. Bhagat,
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Shri Banarsi Prasad Jhunjhun-
wala, Shri Jagannath Kolay, Shri
Lokenath Mishra, Shri Tek Chand,
Shri Ghamandi Lal Bansal, Shri
Radheshyam Ramkumar Morarka,.
Shri U. M. Trivedi, Shri Tulsidas
Kilachand, Shri M. S. Gurupada-
swamy, Shri Jaswantraj Mehta,
Shri Narayan Rao Waghmare,
Shri Kamal Kumar Basu, Shri
T. B. Vittal Rao, and the Mover,
and 15 members from Rajya:
Sabha;

that in order to constitute a-
sitting of the Joint Committee the-
gquorum shall be one-third of the-
total number of members of the:
Joint Committee;

that the Committee shall make-
a report to this House by the 15th
February, 1956;

that in other respects the Rules
of Procedure of this House relating:
to Parliamentary Committees will
apply with such variations and.
modifications as the Speaker may
make; and

that this House recommends tn-
Rajya Sabha that Rajya Sabha
do join the said Joint Committee
and communicate to this House
the names of members to be-
appointed by Rajva Sabha to the-
Joint Committee;”

The motion was adopted.

——n

INDIAN STAMP (AMENDMENT)
BILL

The Minister of Revenue and De—
fence Expenditure (Shri A. C. Guha):
I beg to move:

“That the Bill further 1o amend
the Indian Stamp Act, 1899, be:
taken into consideration.”

This is a very small Bill and I can
say that this is also a very simple
Bill even. I have not much to say
on this Bill besides what is already
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mentioned in the Statement of Objects
and Reasons. The main purpose of
this Bill is to effect uniformity of rates
on stamp duties on instruments in-
<luded in the Union list. Entry No. 91
in the List 1 of the Seventh Schedule
«of the Constitution is:

“Rates of stamp duty in res-
pect of bills of exchange, cheques,
‘promissory notes, bills of lading,
letters of eredit, policies of insu-
rance, transfer of shares, deben-
tures, proxies and receipts.”

These have been put within the
Union List. Again under article 268 of
-the Constitution, the Central Govern-
ment is" only to make the law and
except Part C States, the proceeds
will have to be collected by the
States. Further:

“The proceeds in any financial
year of any such duty leviable
within any State shall not form
part of the Consolidated Fund
of India, but shall be assigned to
that State”

So, this is just discharging the obli-
-gation put by the Constitution on'the
+«Céntral Government and the revenue
will go to the State Governments.
Our interest is to enforce a uniformity
of rates as regards those instruments
mentioned in the Union List and that
is done by clause T of the Bill. By
clause 3, we extend this provision of
the Bill to Part B States. At present,

* the Indian Stamp Act as such is not
applicable to Part B States, but by
-clause 3 of this Bill, wé are provid-
ing that this Act will also apply to
Part B States as fgr.as the instru-
ments mentioned in the Union List
are concerned., We have taken the ad-
~vantage of this occasion to provide
certain other things in the Bill to fill
‘up some lacunae or remove some ano-
malies in the existing Act. In enfry
47 (d) of Schedule I of this Act—the
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Indian Stamp Act—there is some
fnention about insurance policies, But
we have been advised by the Law

Ministry that this ilem does not cover

the group insurance policy. So, bv
clause 4(b) of the Bill, we are de-
fining the group insurance policy and
by clause 7 (iii) we are providing the
rates of duty for the group insurance
policy.

[SERI BARMAN in the Chair ]

In the original Act there is mention
of certain States, but by this Bill we
are substituting the word “States” by
the term “India” and we are also ex-
tending the Act to the whole of India
except Jammu and Kashmir, as far as
stamp duty on the instruments men-
tioned in the Union List is concerned.
In section 10 of the existing Act,
there is something which Members
will not like to retain in any statute,
namely,

“in the case of bills of exchange
or promissory notes written in
any Oriental Language.”

This Act was passed in 1889 and
now we are removing the phrase
“written in any Oriental Language”.
That is done by clause 5 of this Bill.
Clause 8 repeals the existing Acts in
the States in as far as they are in
conflict with the provision of this Act
regarding the rates of stamp duty on
the instruments mentioned in the
Union List.

I have nothing more to say. As I
stated before, our main purpose in
bringing this Bill is to enforce a uni-
formity of rates of stamp duty as far
as instruments mentioned in entry 91
of Seventh Schedule are concerned,
The Constitution has imposed certain
responsibility on the Central Govern-
ment and we are only discharging that
responsibility by this Bill, whereby we
intend to enforce uniformity of stamp
duty rates on the instruments mention-
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ed in the Union List. I hope the House
will be agreeable to accept this Bill
and pass it.

Mr, Chairman: The question is:

“That the Bill further to amend
the Indian Stamp Act, 1899, be
taken into consideration™

The motion was adopted.

Clauses 1 to 8, the Enacting Formula
and the Title were added to the Bill.

Shri A. C. Guha: I beg to move:
“That the Bill be passed.”.

Mr. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.

Shri A. C. Guha: I wonder even my
hon. friend Pandit Thakurdas Bhar-
gava has not a word to say on this.

ABOLITION OF WHIPPING BILL

The Deputy Minister of Home Affairs
(Shri Datar): I beg to move:

“That the Bill to provide for
the abolition of whipping as a
punishment by repealing the
Whipping Act, 1909, and further
amending the Code of Criminal
Procedure, 1898, as passed by
Rajya Sabha, be taken into con-
sideration.”

This is a measure, which, I am con-
fident, will be welcomed by all sec-
tions of the people. I would give a
very short history of whipping as a
measure of punishment, Almost from
the beginning of the British era of
administration, whipping had been
in vogue in India except for a short
period of 1834 to 1864. It was consi-
dered that its re-introduction in the
penal law of India was necessary on
account of certain circumstances and
therefore in the year 1804 a fairly de-
tailed Act, the Whipping Act was
passed, according to which a number
of offences were made punishable
with whiping. Either whipping itself
was a punishment or it was an ad-

427 LSD.
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ditional punishment, Public opinion
gradually rose against it even during
the Brtish administration. In the year
1909, the present Whipping Act was
passed.

So far as this Act is concerned, even
though it was penal to a certain ex-
tent, it was not sp harsh as that of
1864, An attempt was made about 12
years ago to have this Act complete-
ly abolished at the instanee of a pri-
vate Member, Unfortunately, that at-
tempt was entirely unsuccessful. H
was left to the present Government
to have whipping as a mode of
punishment  abolished  altogether.
There are certain countries where this
question was also considered and
it was decided in England in 1948
that whipping should be abolished
altogether. Sn far as the United
States of America are concerned, it
is a matter of interest to know that
only one State out of 48, a very small
State has got this Act on its statute
book. But, it is not known whether
any resort is had to that. On the
whole it may be taken that so far as
the UU.S5.A. are concerned, they have
not got whipping as a mode of punish-
ment in use.

It has also been found that almost
from the first, whipping as a punish-
ment does not have the effect that it is
intended to have. Whipping was intro-
duced with a view to prevent or deter
the offender from committing some
offences. That was one object. The
second object was, there were certain
highly heinous offences for which the
only punishment should be corporeal
punishment by way of whipping a
man. But, it has been found from
medical evidence that whipping has
just the opposite * effect. Therefore,
both in England as also in India, we
have got eminent authorities who say
that whipping will not have the
desired effect, but on the other hand,
it coarsens the man and the man loses
faith in his own gelf-respect, and ulti-
mately he goes on a career of crime,
This is what has been found. It may
be noted in this connection that it was
once felt that so far as juvenile
offenders were concerned, perhaps
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whipping might have a salutary effect
on them. In that too, the medical
opinion said that it was wrong. Those
who were dealing with mental diseases
have come to the conclusion that even
in respect of juvenile offenders, it
will have just the reverse effect. That
is the reason why this whipping,
as a mode of punishment is an out=-
moded punishment, In the present
state of civilised society, whipping
ought not to be resorted to at all.

The House is aware that this ques-
tion was raised during the sitting of
the Joint Committee on the Criminal
Precedure Amendment® Bill. A wview
was expressed by the then Members
that the Gevernment should take up
this question as early as possihle. An
assurance was also given to the Mem-
bers and the present Bill has been
brought before this House for the pur=
pose of removing whipping so far as
the all-India Acts are concerned
There are three ways in which whip-
ping can be had. That can be had
either under the Whipping Act of 1909
which is an all-India Act, or there
are certain State Acts, pieces of State
legislation under which also it was
prescribed. There are also certain
provisions in the Prisons Act, accord-
ing to which under the present law
whipping also can be resorted to. So
far as the power of Parliament is
concerned, it extends over the Whip-
ping Act of 1909. Here, we have
brought forward this measure for the
purpose of repealing the whole of
that Act. So far as the State Acts
and the Prisons Act are concerned,
we have advised the State Govern-
ments to bring in measures for repeal-
ing of the State Acts dealing with
whipping and also for repealing the
provisions of the Prisons Act which
deal with whipping as a means of
prison punishment. These two mat-
ters are within the exclusive jurisdic-
tion of the State Government. They
are in the State List. We have already
advised that whipping should no
longer remain as a mode of punish-
ment so far as the Indian statute book
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or the State statute books are con-
cerned.

I may also point out to the House
that even as it is, there has been a
sparing use or resort to the provisions
of the Whipping Act. I have before
me figures to show that whipping has
not been used in a very large num-
ber of cases. We might give credit to
this to the various magistrates and
the courts. Whipping is always look-
ed upon with a large amount of dis-
favour and therefore only in extre-
mely rare cases, where the offences
were of an absolutely heinous charac-
ter that they very unwillingly and
very reluctantly and helplessly
awarded this punishment in a very
small number of cases where they felt
that some deterrent punishment was
necessary. 1 have got before me
figures for some of the States, espe-
cially the larger States for the year
1953. You will find that so far as the
Punjab is concerned, out of a total
number of convictions which were
1,21,372, there were only 128 cases in
which whipping had been awarded
as a mode of punishment In West
Bengal for the same year, out of 3
lakhs and odd of cases, there were
only 73. In Madras, out of 5,71,000
cases, it is a matter of great refresh-
ing interest to find out that in not
even a single case was whipping
awarded as a punishment. We may
find the same to be the case in the
U.P. also. OQOut of 3,71,589 cases, in not
even a single case was whipping
awarded as a punishment. Thus, it
will be found that on the whole, this
power given to the various magis-
trates and courts to inflict whipping as
a punishment was there, but it has
been used extremely sparingly. But
the question is not of its sparing use.
Though there are certain States which
are of opinion that whipping should
have been retained as a mode of
punishment in respect of heinous
offences, offences against nature,
offences like rape etc., it was consi-
dered that in the present day society
this whipping would be an entirely
uncivilised mode of punishment.
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And, asI have already pointed out to
the hon. House whipping would not
have the desired effect for preventinga
repetition of the same offences like
theft and dacoity or from the com-
mission of heinous offences like rape
and unnatural offences. So, it has
been found that both on medical
grounds as also on grounds of actual
experience, whipping wilt not have
the desired effect.

4 pP.M.

Apart from this, on the ground of
principle we are opposed to have
whipping as a mode of punishment on
the statute book, because it is entirely
uncivilised. It coarsens the man as
I have pointed out, and the man goes
further on his career of crime instead
of being brought back or reclaimed
to the moral fold. It has no preven-
tive value, no rehabilitative wvalue,
much less any moral or reformative
value. For these reasons, it was con-
sidered that the Government of India
should take up the question of repeal-
ing this punishment altogether.

So far as present Bill is concerned,
it purports to repeal the Whipping
Act altogether. That is an Act on the
statute book.

Secondly, in the Code of Criminal
Procedure there are certain provisions
where it has been pointed out that
whipping as a mode of punishment
can be resorted to by the magistrates
or the courts. Then there are certain
sections which point out how the sen-
tence of whipping has to be duly exe-
cuted, and there is one section which
deals with the question as to whether

instead of other modes of punishment

like imprisonment, whipping should be
awarded either as an additional
punishment or as a punishment in lieu
of other forms. Now, what has been
done is so far as the Code of Criminal
Procedure is concerned, all references
either to whipping as a mode of
punishment or to the execution of the
sentence of whipping have to be
entirely taken away from the provi-
sions.

And lastly, a short section has been
introduced in clause 4 according to
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which before this Act comes into
force if partially the sentence of
whipping has been executed, then it
is no longer to be executed at all
Even in pending cases where before
this Act comes into froce whipping
has been awarded either as an addi-
tional punishment or as a punishment
in lieu of other modes of punishment,
it will not be executed at all, and
under section 395 of the Code of Cri-
minal Procedure other alternative
modes of punishment would be allow-
ed or would be ordered or directed
in place of the punishment of whip-
ping.

Thus, you will find that the Central
Government has come forward with
a measure which I am quite confident
will be accepted by all sections of
this House, and I am hoping that this
short Bill will be passed today,
because it is so important and the
sooner we bring it into operation the
better.

Mr. Chairman: Motion moved:

“That the Bill to provide for the
abolition of whipping as a punish-
ment by repealing the Whipping
Act, 1909, and further amending
the Code of Criminal Procedure,
1898, as passed by the Rajya
Sabha, be taken into considera-
tion."”

Shrimati Sushama Sen (Bhagalpur
South): I strongly support this Bilk
because it has been long overdue.

Whipping as a punishment, as the
hon. Minister pointed out just now, is
no preventive. It really hardens the
criminals, and I think acts of violence
committed are much more because of
this whipping system. Especially in
the cases of children, it has to be abso-
lutely done away with. It is an out-
moded and most disgusting form of
punishment. Other forms of punish-
ment may be resorted to, as whipping
as a punishment serves as no deter-
rent. On the contrary, it is a punish~
ment which encourages criminals le
do acts of violence.

1 strongly support this mea-—
sure. I hope it will be passed
without any voice of dissent
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Shri D. C. Sharma (Hoshiarpur):
On the floor of this House there are
not many occasions when one is in a
mood to give unqualified welcome to
a Bill. But this is one of those
occasions when I can give whole=
hearted support to a Bill. I also cong-

ratulate Shri Datar, our Deputy Home
Minister, for bringing this Bill.

I also think of the hon. Member
who brought this Bill at first as a
Private Members’ Bill and gave the
Government an idea of the direction

in which our penal reform should
move.
The history of Private Members'

Bills and Resolutions in this House
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is a very sad one. It is a history of
neglect, a history of promises made
and not fulfilled, or fulfilled very
tardily. But I must say that in the
case of this measure, there has been
a fulfilment of a promise.

As I look back upon whipping, 1
remember many friends of mine who
have been—I am talking euphemis-
tically—the blessed recipients of this
honour. I use this phrase deliberately
because I know that they underwent
this kind of brutal punishment for one
reason, and it was the burning and
unflinching love of their country. They
received whipping only because they
were taking part in the freedom
struggle in which India was engaged
at that time. There is a gentleman
sitting to my left—I do not want to
mention his name who was the for-
tunate recipient of the honour dur-
ing the days of British imperialism.
He was a fighter for freedom, and he
received the punishment of whipping,
but his punishment has borne fruit,
and a very fine fruit at that And
what is the fruit? We are enjoying
today. the blessing of freedom.

Even then, I think that whipping
is a reminder of a very primitive
society, of values of life which are
opposed to the values of civilisation.
Whipping is a negation of that religion
which is the religion of humanity. It
is a dehumanizing and decivilising
punishment, and as the hon. Minister
said, it is a coarsening punishment.
It is a degrading punishment.

An Hon., Member: What about
party whipping?

Mr. Chairman: That is irrelevant.

Shri D, C. Sharma: Party whip-
ping is donme for a benevolent pur-
pose, and therefore I welcome party
whipping. But I am opposed to this
whipping.

It is good that free India is going
to bring this Bill on its statute book.
We fought the struggle for freedom
according to the creed of non-violence,
and when I read this Abolition of
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Whipping Bill I found that it is in
conformity with, in consonance with
and in accordance with the principle
of non- violence which the Father of
the Nation enunciated. Therefore, I
say that it is good that this Bill has
been brought forward. Let no man
be punished in this way, and let no
man have corporeal punishments in
this way.

My second reason for supporting
bill is that our ideas of penal reform
have undér-gone many  radical
changes of late. There was a time
when it was thought that punishment
means two teeth for one tooth, two
blows for one blow, and three stripes
for one stripe. That was the idea at
one time, but I must say that we have
left behind that idea. Now, our penal
reform smacks more of reform than
of punishment. Since it is our desire
to reform these persons, whether they
commit heinous crimes or unnatural
crimes or whether they go against this
provision or that provision of the
code, we think that this Bill is a
move in the right direction.

I must admit that while this kind
of punishment was inflicted on grown-
ups, it was very often inflicted on
juvenile offenders also. I do not see
any reason why juvenile offenders
have been made the recipients of this
kind of degrading punishment. Any-
how, this is what used to happen:

I welcome this Bill now because the
youth of our country, if they some-
times go wrong or deviate from the
moral or eithical path, I will not have
this kind of punishment. Many
reasons have been given as to why
whipping should not be inflcited on
the offenders. It has been said by
one hon. Member that whipping has
proved to be of no efficacy on medi-
cal grounds. I do not know what the
medical grounds are, because medical
men are capable of giving many con-
tradictory opinions. But medical
grounds or no medical grounds, I
must say that even on commonsense
grounds, we know that this punish-
ment does not lead us anywhere.
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I remember, when I was a school-
boy there was a class-fellow of mine,
who was given caning. We all thought
that he would feel very unhappy and
disgraced and humiliated. But after
he had received caning, he walked
about as if he was a hero of the
school, as if he had done something
very big. If you read some of the
English plays you will find that can-
ing is an institution at some of the
public schools of some countries; there,
caning is not thought to be such a
degrading punishment.

~

I support this Bill not on medical
grounds, not even on humanistic
grounds but on psychological grounds.
If a person is given caning, he receives
a kind of psychological twist from
which he suffers all his life. It is not
only physical rehabilitation that we
want, but also moral rehabilitation;
and much . ore than moral and phy-
sical rehabu. tation is psychological
rehabilitatior ~ Whipping inflicted a
psychological wound upon persons,
which was very bad.

I would once again ask the hon.
Minister whether it is enough if he
has done this only. Of course, this
is going to be an all-India Act, and
whipping is going to be abolished so
far as the Republic of India is con-
cerned, but as he says, there are
States Acts, and there is provision
for punishment by caning in the
Prison Acts. May I ask the hon.
Minister whether this Act which we
are going to pass now will supersede
all those State Acts or whether those
State Acts and Prison Acts will be
repealed afterwards. I am sorry
did not follow the point which the
hon. Minister made in regard to this
particular matter. If the State Acts
will remain as they are, and the pre-
sent Bill will remain as it is, then I
think we would be fulfilling only half

,of our objective. I would therefore
"ask the hon. Minister to move the

States and the other authorities to see
to it that all those Acts, which dis-
figure our statute book because they
relate to whipping, are removed.
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As I have stated already, this is a
Bill which is in keeping with the
principles of non-violence, of which
We are proud, and it is in keeping
also with the recent trends, the most
progressive trends in penal reform
that are to be found in the world
Therefore, I wholeheartedly welcome
this Bill. And we shall all be very
happy to see that when this Bill is
brought into operation, it will
make many persons happy.

Eumari Annie Mascarene (Trivand-
rum): I oppose this Bill because 1
feel that the reasons behind the Bill
do not fit in with the psychological
development of human nature, 1 wish
to ask the Minister concerned whe-
ther he had read through the statis-
tics of crimes during the last ten
years, Wil] he tell me that crime has
decreased since the free Indian Gov-
ernment had come into existence?
The object of punishment is not the
humanity of punishment or the hu-
manising, coarsening or softening of
the criminal's heart; the object of
punishment is preventive, deterring.
I wish ts ask the Minister concerned
whether this Bill fulfils the object of
punishment. I wish that whipping is
retained on the Statue book and not
taken away for a camouflage of attract-
ing the public eye. Use whipping
with discretion, because ,one criminal
differs from another. No two crimi-
nals are alike, and human wisdom re-
mands psychological development and
human nature demands that whipping
should be used with discretion. Ordi-
narily we find whipping used often in
prisons where criminals are confined.
It fear can influence human nature to
refrain from doing a erime, can whip-
ping give any fear to the criminal? I
have had some experience of prison
life and I have noted that during the
long sojourn of prison life that whip-\
ping had an effect on criminal psy-
chology., Many a criminal who want-
ed to commit many crimes within the
prison itself, had been deterred from
committing them because they were
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afraid of being whipped. Once upon
a time we had public whipping and
if you look back into the rise of hu-
man nature to standards of dignity
and character, you will find that ever
since the abolition of public whipping,
human nature has degenerated to the
depths of degradation, I am not
speaking generally; I am speaking of
those very few criminals, because
criminals compared to the population
bear a very small percentage,

I have been a bit of a lawyer for
some time and I have noted the fear
of the eriminals when there was whip-
ping. It is not a case of hardening or
becoming more human; it is your
duty as a Minister to see that crimes
are prevented—not that you rise to a
camouflaged standard of having laws
written in your Statute book in gol-
den Jetters that the free Republican
Government of India had done away
whipping. What about hanging? Is
it not a worse punishment? Why do
you retain it?

Sir, I wish to ask the Minister
whether as custodian of law he had
taken any steps in making the
criminal realise the standard of dig-
nity of human nature. What steps
has he taken to humanise the crimi-
nal? Does he humanise the criminal
by stopping whipping? What mea-
sures has he taken, may I ask him in
the honour of free India, for the dig-
nity of free India and for the dignity
of his own Government? What steps
has he taken to humanise the crimi-
nal to make him understand the de-
fects or the effects of crime, to make
him understand the humanity of lov=
ing his fellow creatures? That is not
here on the Statute book. Here he is
stopping whipping, and I am surprise-
ed tp see that Members welcome it.
I wish humbly to ask the Minister
that whipping should be retained, not
for exposing the hard-hearted nature
of the government and the people,
but for using it with discretion only
in the case of those hardened crimi-
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nals who will be prevented from
committing crimes by whipping.

With regard to juvenile offenders,
there is a Tamil saying:

“Adiayatha pullai padiathu” *

Without a little beating, the child
will not learn. Well before the origin
of the Montessori system, our an-
cestors for generations, together did
have a little beating in schools, and the
schoolmaster who could create a little
fear that way would always find the
child obedient and also loving the
master and having confidence in the
master and doing his lessons well, .

I have had the good fortune of be-
ing a teacher for some time too, and
I have noticed that that child loves
you; when understands that you re-
ally mean to teach him, that your
beating or reprimanding him is all
for his good. You always find that
the child, who is nearer God, under-
stands human nature much more than

grown up people.

Therefore, I strongly oppose this Bill
and very humbly request the Minister
to retain it on the Statute-book with
a proviso that whipping should be
used with discretion, and not banish
it from the Statute book.

st s T (ST A )
ot oY fadras ARG AWAT ST F AT
F A T SN F A W WA
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%2 37 #1 qe I3 uE § i form woaw
Ffd R R R AT AT T
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& Aoy w7 ae § =3 92T e s
A AT FR a1 B Ag WA g
o ST g e 0T A FAT & AT
™ ¥ 919 §19 qE. e ag W § e
AT 1€ gHTer &7 gt fadw et
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Shri Tushar Chatterjee (Seram-
pore): While welcoming this Bill I
have to say something mainly with
regard to -what Kumari Annie Mas-
carene said in respect of this Bill. We
feel really surprised to see that a
Member of this House feels inclined
to oppose this Bill. We feel that this
Bill should have been brought in long
ago. After independence, these 7 or 8
years should not have passed before
this Bill was brought in.

This Bill should have been brought
in long ago for the simple reason that
this whipping punishment is, from the
point of view of a democratic govern-
ment having social responsibilities
and having the responsibility of im-
proving every citizen of the country
to the level of democratic functioning,
a barbarian punishment and is really
not in keeping with the time. The
speaker from this bench argued that
this whipping punishment should be
retained. It is very difficult to under-
stand her arguments. She said that
the object of punishment is to prevent
crime. It is exactly so. But, what is
the method of preventing crime? Is it
the correct method of preventing
crime to infliet physical punishments
and to create a fear complex in the
minds of men? By creating a fear
complex one can temporarily resirict
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a person from deing a crime but it
<cannot change his habit or improve
his mentality. The real prevention of
«rime is to be done by remoulding the
habits of the offenders by injecting in
them a sense of responsibility and im-
parting to them the sense of associa-
tion with social life. That is the way
to prevent crimes and if that is so
then this sort of barbarian punish=
ments should be done away with. If
by creating a fear complex in one’s
mind we want to change his habits
then it would have been much better
to follow the old methods where
according to law feet of offenders
were cut off, hands were cut off and
other punishments inflicted. Such
punishments would have been much
better for creating a fear complex in
the minds of offenders. Why do we
not adopt such punishments? It is
simply because in these days of civili-
zation and democratic consciousness
our responsibility is not to debase an
offender, not to make an offender a
permanent offender but to create
better enviornments and give him
opportunities for education and other
social opportunities so that he can
correct himself and become a normal
‘member of society. It is because of
such ideas that such barbarian and
cruel punishments are viewed as un-
fit in the present set-up of society.
Therefore, this abolition of whipping
is really a very good thing which
should have been done long ago.

One thing I would like to say and
that is — I wish Kumari Annie
Mascarene was present here—that
this sort of whipping does not only
debase or degrade the offender but at
t)_:e’ same time it creates a very
Vvicious atmosphere among people who
are connected with this sort of punish-
ment. I was in the jail and 1
personally saw whipping punishment
inflicted on persons. I saw the person
to whom the charge of whipping is
given. He actually becomes a worse
criminal than the person who is
whipped. I would say that in this man
the most dangerous criminal is reared
and nurtured in the prison in such a
way that his mentality becomes just
like that of a beast so that he may
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have the mind to whip any person
that comes in his way mercilessly and
without any prick of conscience.
Those who were in jails must know
that the person who is generally
appointed as the whipper is given
extra food, extra meat and he is in
the good books of the jail authorities.
He gets all sorts of privileges. Why?
Because, he has to become just like
a beast, as cruel and ferocious as a
beast, to whip a boy or a grown-up
man, or whomsoever comes in his way
to be whipped. I tell you, it is really
a terrible sight to see how this whip-
ping goes on. The person who is
whipped feels that he is doomed for
his life. Instead of having any feeling
to correct himself he feels that once he
is doomed, he is doomed for his whole
life, no matter what other things
happen. As for the whipper he behav-
es like a beast and other criminals
compete with him so that they may
get the next chance of whipping and
get the pgood food and other things
supplied by the jail authorities. There-
fore, a terrible atmosphere is created
in this way. So, this sort of punish-
ments can in no way improve the
offender or improve his environments.
I must say that this sort of punish-
ment not only debases the person who
is an offender but it also debases other
persons who are connected with such
punishments.

In this connection I would like to
ask the hon. Deputy Minister to think
about other things also. It is not
enough that the provision of whipping
is removed from the Criminal Pro-
cedure Code and the punishment of
whipping is abolished. In Jail,
whipping is done for petty offences,
Some such provision should be made
80 that whipping is completely abol-
ished even inside jails. I personally
saw a convict who had committed an
offence being punished by the
Superintendent of the Jail with ten
or 20 stripes by the whip. This sort
of thing must be stopped. Otherwise,
the purpose of this abolition of
whipping would not be served.

Secondly, whipping is given as a
punishment though not legally and
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formally, as a sort of corporal punish-
ment. It is also given in police lock-
ups, in jails and S. B. lock-ups. We
know that whipping is given in such
places for extiracting confessions and
for various other reasons. They may
not be strictly according to law but
behind the scene, such things go on.
So, there should be a provision made
to stop such whippings in these
places. Otherwise, the purpose of this
Bill would not be served.

In clause 4, it is said that if the
sentence of whipping awarded before
the implementation of this Act has
not been executed, it should be exe-
cuted even after this Act comes into

force. I think this should not be done."

May be there are one or two unfortu-
nate people who may be punished
with whipping even after this Act
comes into force, but after the passage
of this Act, if whipping is done, it will
create a bad example. It will create
not only a bad psychological reaction
in the minds of the entire countrymen
but I think it will be really doing in-
justice to those unfortunate people.
When you are abolishing whipping, as
a barbarian act, unfit for this present
civilised society, why should you not
make this provision liberal? Sentences
of whipping, if not executed before
the present Bill becomes an Act,
should not be carried out. Whipping
should not be done, after this Act
comes into force, even in such cases
where the sentence has not been exe-
cuted. After all, there may be only a
very small number of such cases, and
they can be referred back to the court
for some other form of punishment.
So, my suggestion may be accepted.

Shri Datar: May I point out to the
hon. Member that there would be no
whipping after the passing of this
Act. It is exactly what has been pro-
vided in clause 4. Those sentences will
not ‘be carried out, after the passing
of ‘this Act.

Shrl Tushar Chatterjea: Then, I am
sorry. Probably I was mistaken and I
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believe such a provision was in the
original Bill before the Rajya Sabha.

Shri Datar: If the sentence has not
been executed fully or partially it
will not be executed after the passing
of this Act, and alternative sentences
will be provided.

Shri Tushar Chatterjea: Then it is
all right.

Mr. Chairman: May I ask for the
sense of the House about the discus-
sion? Should we go on with the
further discussion or shall we finish
it today? There are more Bills coming
up. This Bill has been passed by the
Rajya Sabha already. I think there has
been sufficient discussion.

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganaes): Two hows
have been allotted for this Bill

Pandit D. N. Tiwary (Saran
South): More Members want to tane
part in the discussion.

Mr. Chairman: All right. Shri
Bhagwat Jha Azad.
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A TEa § AR TN IR FAT
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et 3 o wr . gamQ @A A ewdA
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g Sy A i | A O g A
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[t wrET & A ]
T FT AN F1 § 99 F AT
HR ST W AT OF g fordas v
w0 fom # 5 @t #7 qor &1 A
oW F< faar s W/ W oww
oI FOT |

e o g0 faard : @ g
wE ot fr ga 1 % &3 gu §
IR 98 Ik § @ fegra #1 qafe
are far. ... :

Mr. Chairman: I think the hon.
Member may continue his speech on
the next day.

Pandit D. N. Tiwary: Tomorrow.

Mr. Chairman: Not tomorrow. On
Wednesday.

5 .M.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
the 30th November, 1955.
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as amended was passed.

2. Indian Stamp (Amend-
ment) Bill was consi-
dered and clauses 1 to8
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